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LOK SABHA DEBATES

9453
LOK SABHA
Wednesday, July 5, 1067/Azadha 14,
1889 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[M=. Seeaxen in the Chair]

ORAL ANSWERS TO QUESTIONS
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Shri Sradhakar Swpakar: The States
Reorganisation Commission, in ity re

to the concerned parties. May 1 know
whether this Maha)sn Commismiw is
proceeding on the basis of the Pataskur
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i Troulf sy wrerday Fare wmere e o



2487 Oral Amswers  ABADHA 14,

gy wy, wawn 7 wreTe v qen
wwerd weawk § aar 3w s smardd

¥ twiy iy e ¥ v o s P
[ 14
Bhri Bal Raj Madhok: In view of

the fsct that in & ~oun'ry where Wy
have a large number of hnguistic Siates,
there is bound to be som: kind of
Ilinguistic overlapping on the part of
every State and the fact that such dis
putes between different Linguistic Statey
have beem arimng ever wince the ln

dered the setting up of any permanent
machinery which may settle all such

machinery should be taken as final angq
such disputes should not be allowsd ity
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measures to solve tle boundary dis-
putes on this basis. Becondly, what
is the attitude of the Governmenti lo
the Mahajan Commissiun enquiring
into the Kersla-Karnataka boundary
dispute, in view of the fact that all
the parties (n Kerals, including the
Congress, have opposed the appoint-
ment of the Mahajan Comemlsslon?

Bhrl Vidya Charas Shukis : About
the fArst part af the queslicn. 1 have
already replied i0 it Abouat the second
pert e atlitude ot the Government It
to walt for the report of the Mahajan
Commission and then laks a declsion
about it.

Shri Nath Pai: Sir, ] do nct think
the Minwuter 1= quite well informed
when In awvolding 1eplylnz to Professor
Madhok’s question he state] that there
are no remalning questions of thia
pature pending before the country. 1
think be Is aware there are questions
of this nature Dbetween Orissa and
Andhra and between Oriisa and Bibar.
and the suggestlon was s vety valuabla
oos snd the Constitution makes provi-

it on the sound principle adopted when
settled (Interruption). The report of



9459 Oral Answers
able to give their conclision sbout it
They have not given any other ressons
for asking for extrs ime

Bame hon. Members yose—

Mr. Speaker: Shri Hanumanthaiya

8hel Nath Pas: Sir, being Chairman
of a non-partisan Commiss,01 be should
not be given a chance

Mr Speaker. He 1z onlv Lhalrman
of the Administrayve Reforms Com-
misslon

Shri Hanamanthalya: Is the Gov-
ernment gowng to decide thus question
on a matter of principle that is re-
solving all disputes of ths nature
throughout India once ard i r all, or Is
it going to settle this ane problem and
Inl\r- the cther problems to settle them-
selves®

The Minister of Home Affalrs (Shn
Y. B. Chavan): Sir, may I intervene
to tay, because a seneral question, hat
been raised, that at the time of the
states reorganisstion in 1955-36, these
iwo questions, as a result of states
reorganisation. were left to be decided
and it was conceded that these iwe
questions required consideration by
the Government One was this ques-
tion of Mysore-Maharasht -a border and
the other was Kasergod and Mysore

Az hon. Member: Kasergod and
&lnh,nolllnnltum#waﬂ

JULY 8, 1987

indifference In view of the fact that
there was no popular government in

of India consult the Government of
Kerala and also take messuras 1o ellelt
public opinion before they take 5 deci-
sion on the Mashajan Comuoussion’s
recommendations?

Sbri ¥ B. Chavaa Now that
have referred the matter to the Com



Oral Answers

A dispute which has not Leen solved
for 12 years cannot be solved ‘n 12
question hour

Some hoa. Members: No, no

Mr. Speaker: You can have a dis-
cussion, if you want. 1 do not mind
it But we cannot spend the whale
question hour oo this. We have already
spwt 10 minules on this. Now, tbe

oo e ) :
ot Ty wew :

oft deTwm qw :
@ g et

el it g ek @ g
- -

ASADHA 14, 1889 (SAKA)

Oral Answers o4fa

(%) dfmry & Jvaef & wran
W W g el gy ¥ arec ¥
sl 7 fp@ B vam d W ¥
worn 7 feaky wofa gt §;

(@) war ag ax § fs wrw
woere ¥ wfrveg € Ay & e
so st § sdafa & fed
7 T FTX 7 pvor A e oy off
g

(w) ufe gt, ot T% aur A §T
A ¥ fay s fole g fey o
"J

TS wwrIn & ven o (Y
fearvw qww) @ (%) oF fawoy
A § @ or v fow o gy

(&) ¥t =t aw & weerd
ey d 7 ® oo wim ww §
fad 7y 1966 1 g® Wik srimfgmt
% ni

(n) o= @ g =
fawm

& v werw ¥ G ®
i o Wyl & fed 31 feere,
190 ws Jt wia

wen @ wrwern @ fg gt & i

AL aadt A}
wosTh Wee o il ¥ werew o

#ag & wepw weyy o Ik andt ot
wfgs awefrs fdwl = figlh &
WHTWR |

wrem & vaw & ¥ el w1 Rl
¥ yorer
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fewrdrs St o dqaet w1 Al 2
LLLILS]

30-12-1966 aw ¥ qun) & Qo

figrd ¥ sy gT o ¥ ¥ fa® I
fatr i, 99 & go wiywa sl
il & %

waw @t wFe sl ¥ o wwifen
fer w0

et foiet ¥ & g7 whww fgelt &
I weitwg | W

gififer ama ¥ wafemw wrw &
TATA W7 2 ¥ G WT O W
26 ), 1905 W fel &
srfer fed a

(%) fewrfr @k 17,021

(w) dqwa 964

¥ 1300 ¥ wfes @parn ¥ g
e wefermn g, fer & wfier-
az sierd fig ar e £

ot weredre srewt : g waer &
wfer qfader & ff g s o et
§ fs qrer@t awtxa & A wiwrd
xm 5@ § In w1 flt av oW
¥ faq wwT ¥ Wie ¥ ¥ Wl
wark o off § N & avrar wnge g e
wx x% fxr wiwfa ¥ o v o
far § 3% ¥ et it §, fom W
wort ot fraam e sy o # $RT
e war ag o § fe 2 ww & waww
wivfalt &t fenn ¥ ¥ e
o Ix & wm ot forgy ma ote ewfrg
oy T fpdt W W T s
Wt ¥ w ¥ o ey dic
Y W1 qT aft g ?

W ferrr g wt o fipd
ot wr v § W 190007 ¥

JuLy ¢ 197

Oral Amgwers e

37000 weerd wiwfot ¥ fisl
7wt W vk ¥ faq O am
TR of v § W fx 1050 &
F¥aw 16000 wiwfeat ® Wy ™y
il e & fog x wor W@
woiy o 1 WA 04 urT Wit i fiplt
¥ fufaw fiewmit & femr s B £
6858 ®soeTQ  wfwwifodt ¥ fiplh
Taoxfen Y ot 1098 X il
i @ cdm e Y {1 wgtaw
WY & =y w7 aare § W ER e W
aye, 27 oo oo b uf fer R
™ ot w1 & Jw AT
&g

oft merenfie wrely : wsnw W,
e v ww g g o oaw
e R fsahd 3 wgrfe 1 ww
g I A e X, AT gra W™
qr B wy s # frg waly o wgd
fe gao ww gor ww, «fed w e
wifed dfersem At ag § fx 1 W
04 QAT & T N oft e, w0y wWw
Wy O A WRT WY gOr W«
I W W 1w g4 T A gl
femesmr APt ?
wft forar a7 ogy B A wowT ot W ol
e feraragg?

ot feuteTw yew : wvaw wyiee,
1306 dvww 3t gt Te § it fipdt
& s vt f qurwer Wt Y@ o
it 960 wuT A feldr wrer wieht
vt § feaw | vyt o0 o whwiflt
Nip@ Asme A @ wt )
wr W o ¥ wierd fplr e g .
WrmsANghimddmf t
wg v 8 | iy faery o fiply R @
wwar § oy g e wol § oo wlt ot
Ol v w i sforent § sicey
wrehe wondt o s § + e wfowelt
Sovptovdfp tom @
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T § ooy sferw  of § ot et
s agn o T

off nerwnfre ool & swet W
srot ot Fovn g, Feeq o W &
wmers & w I W dgron o g |
aaw aw aw @ fe e faw
1 W g4 gET wiwdt @ fpdt
ot e % g fea fis 3 W wr wR
W o @il Ao oy e
1 & ot oy wwon g f fe for @
firerr € o€ 7 ¥ forerr w1 oA @
wto @

ot fowrerew wew : ot oo &
fat X agwen Q¥ 1300 TR
wgt ¥1x ST §, e @} gk enfela
B rliaafiph®
o1 woh o yfewr @ o § Forr & P

T 1907 R fewr wm g ¢ e fiplt
wiguc sonfrmt g« feiW s
wrivun vorfirr @t ot € « & v wrge
™ ogviragew ¥ 1900 ¥ TUO

ASADHA 14, 1836 (SAKA)

Oral Ansuwiers Q466

¥ wim ¥ goew ¥ N wntw few @
war srew § fe 1967 16 Y T oy
nw:@fw“? - 1
oy vy ¥ wme ¥ o wwigen
e B R R G R
are wfears  war ¥ Frdkdr o o
wowTr weerk & A9 AT A e
wrpht § o T e xon wiph
t 5

ot fewreew yew . sy e,
ngefy & widw N T STA @
wré swr oy § 1 @ wrew v fean
§ wrww TR 0 WO &1 s fean
a o ¢, Ty b R e i e,
o wu O3t ® Ay v @ g wfz
areun AR wr @ wre § o
7 wferm « sTET wTm T
£ f wror sowrT ¥ 9 o) st
mmgﬂ*“*ﬂﬁm*[
g b o flt o By
e et iR @
< § | & ofv Tt ¥ o e
w mmegrfos wrr @t @ o frd far
w it o 1 § wife ol v
sTe §TX ¥ qrur gl o ¥ gl
o § & v @
W At wrgeht fis g w1 T vy
¥ wr vty 7 fwr g gy
thefenad Tgmeog Yo
W & 97 ¥ TAe pRmw wox ¥ it
e s ey e e T
S g dw v ye T wigh
ar Wt aoer®t wderd § et
FowT Saiey wr g § vy e Al v
et i gen gt o X {0
Mr. Spealer: The question was 3 bit
lengthy and the reply also was leogthy.

Wdrr wm gw: woee X
g wwner e O ow fiplt R
e fplt & w g
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F weft s & wg g g f e A%
€ ¥ 7l @ ar warer € W@ fad
figedy & 1 vt forad , oWt Wt
g wewr UEr § fydwaar fig wmar
wrft faad oa 7t @ & ow g
Fax §? wrow o figd ¥ o
g ?

@t feorwew gew ;. xg Tw
WX WIT &7 qwrw §, 4 wg wwan g
fe A wavew & =4w @Y T W
q fgdt &t A & 1 QA HawE W
AT AT qw afy § 1 agr aw W
"TTQ §T wATE &, IO wAM, Wy
2w, fagr, wwewm, gham ok
Feedft.owrwr & g o g fg
Qo wwaN@igfraa g
WT TORTC ¥ O, A AT g AT L,
™ 3T T fg # X w1 qwm
Lol &

Wt svT wmoqw: 87 Qe @
fe w7 wrq evqq fz- # ow faat §
quw aarT faar are

o fearwen qew . 81 50 f
¢ vamT ¥ g8 ww @@ % ox faad
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JULY &, 1087

Oral Angwers

c &

the use of English find it diffcult
express themselves or to do the official
work in Hindi. That is the
we have to remove.

oft wry vw wigeere . v Wt
QYT 7g waary o g w0 fir fawr
Wyt % gty o Forey & o @ 97 @
w §8 wr Q¥ ot §  wrw qw we
fft &t e v & aodt ®t a
T wrgd § o avlt s v
¢ fe fft & weiin % oot sfemrk
gt §, o v et fgelt & e
# ufas vy ?

ot feureew gew Tff wawn
fe qx wrt wfrerd § 1 a7 qw &7
feft & ordwar worn gk ) wgt
w gt & o wF § gfewr w
L frem i fogr g fe
fgt forwr qram & Qoo wmer ¥
wrer afewrd gt wak ok ww
are fgft & wr o ww $T

o} qWe quo WIWY =} wuT Wrw
THT A A LOT W IAST YWW  ft
wran fie w1 vt ¥ v ¥ fgd dow
frereeg qr §1 3 ™ ¥
FEW AW JOAT WIgAT 1 W ot
wgrex oy vrarRt f fagre 4 wt
w3t ¥ ¥ Tere ¥ W qw S @
e I e wx fear o ?

@t freew g . Ayt aw
fw 1g warg & @ Wi @ ool
W ¥ o spege g vl ¥ fpd
T ot ag ow fagre st W
mwm § fe R &t it w1
wym g agt g o

ot R v vt : gt faoh St
WA @ wmd ¢, e W
il fg® ot wodr € aw ¥ ¥ fouk
RV fpo O T oL+

E



469 Oral Argwers ASADHA 14,

Mr. Speaker: How can be give
statistica about the ministries? If you
all permit me, I will go to the next
question.

Some hon, Membess: No, Sir

Bhri BSeshiyan: In the last para.
graph of the statement given by the
Home Minister it has been stated:—

“Use of Hindi for noting etc has
been Intrcduced In over 1300 sec
tiong where the bulk of the staft
is Hindl knowing "

The term used there, bulk of the stafl,
is a very vague one 1 want to know
as to what happens to those persons
who do not know Hindi and who are
working in that section, what facilities
have beén provided for them to work
there and whether there i3 a persistent
silent move to eject all the non Hindi-
knowing people from these sections

Bhrl Vidys Charan Shakis : The hon

Member need not have any such fear
Persons. who do not know Hindi and
are working In sections where *indi
pothing has been allowed, are allcwed
to do noling in Inglish, and to do
all thefir official work Iin English

Seme bem. Mcmbers rose—

Mr. Bpeaker: [ wonder whether 30
many of you can really put a question.
it will take another hall an hour if all
of you are to be called. Let us be
honest about it

1889 (SAKA) Oral Angwers

9470

Shri Vidya Chsran Shukia: Enough
arrangements exist in all such sections
to do translation work in the sectlons
themselves. There is no question of
non-Hindl staff suffering and not
understanding the Hind: noting, The
translation facllities have been pro-
vided in those sections

ft g wew  www AP,
? vy wgm g fe &% fdy & wv
fow ¥t Wt L ¥fr ek TN R

arrgAT ¥ wid % o P & 0 @
eTat aw § 1 &% &f are forer v P
¢ fr fedger wifz %, wrfear i@t &
& ard, dfe g7 77w § Y A%
o€ vy AR af 3 (smwwm)

Mr Speaker: No. no He nsy
please frit down This is not ‘tom-
plaint hour, thus is Question Hour

ot wy fo@ waw A,
TR Ug AT OF W A vy g
fe 7a% fedasr & = sl af
foy off & awit & wey G & =t
frr @

Mr. Spesker: | kmow I
vou if you want

will call

ot wwrx Wt ot wfowe
¥ wqETe 2w ¥ ogwrw fgd @A
afgg, A A R TA W
ke wx @} &1 % Tg AT g
g hodwitfgft ) o ¥ w1 &
w & fg Wy "oeTT Wt B9 X
o

woow wiww st wq ferd o

ot wy feed . Wl e A
fdae! mit @ gl sfat ol
St ¥ W g, F TH AW S e
wwe ¥ qI T o
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Conditious of Service of Scavengers

+
*935. Shri Madhy Limaye:
Shri 5. M. Banerjee :
Dr. Ram Mamobar Lohis :
Shri Geerge Fermandes

Will the Minister of Labour amd
Rehabilitation be pleased to state

{a) whether Government have col.
lected any material about the condl
tions of service and pay-scales of the
scavengers in the various States, and

(b) it 5o, the details thereot”

The Minisier of Labour and Rehabi
Utatiom (Shri Hathl): (a) and (b) Neo,
Sir, but the National Labour Commis-
sion has recently set up a Committee
to study the working and service con-
ditions of Sweepers and Scavengers

The National Labour Commissiwn 8
expected to gubmit its report by Decem-
ber, 1968 when the details of the report
of this Committes also will be avall
able

JULY 5, 1067

Oral Answers %73

it vww ¥ (fg wtf, fawd v
e off g o™ w X F forg Wy wrE
wrc g anfer s W g R WO
qATHAT W QWY

ot gt e b & o g, o
¥ ¥ foqdtz wrs @ww dwdae
tw g § s sfafalfedie # femh
g & arfy wfgy arfe 1 getfeg
1 efret arge # fewr § fis o o
¥ qut W fget ¥ 3w fourdz W
gawe & femr amy

oft wy feld A Tt S W, ?
w1 wg v W & sy ¢

Shrt 8. M. Baserjee [ would Ilke to
know whether it is a fact that Shei
Jaguvan Ram, when he was the Labour
Minister, promised to appoint a Wage
Board and not this sort of a commitias
or puot scheme and so on, for

i

§

il
Heigris

i
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ot ot et & wrt ¥ flt wfifir
o1 oo gt qr ditwr R e
v, sfeg 1w
o' www ¥ ek ¥ fg woeT A W
forart oftc war o ww § oo TR W™
araaw A mfr sk ok & 7

@ wy fd T afafrt &
frid® wex ¥ Zxw o7 ot ¥,
mertorer ey v frepden
t

SBhei Hathi: It is for that Minustry

Wty fed Tt v B
™ wys W w e fradw
w1 FTAm T TN |

Shri Hathi: [ have not got the re-
port with me That was what I said
That is being dealt with by the other
Minstry

oh gwelew wrew  # R I
wign § fx ax N far ov dar O
oY oxfr §, wg tw & ot nw Wyt w0
wrp § o @t et o7 IO oY ¥

Oral Arawers o474

AT X O wpw ¥ 2 et
w four g ?

ft @ ot g, fear )

digwiew wew oy W
7o & s ag qafer wgr wgr Wi &

i g @ R AT O

TR 1 would clarity the postion
so that supplementary may not be
asked The main question consists of
four parts Part (a) relates to the
pay scales and service conditions of
the scavangers That 13 a subject
which 1s being dealt with by the Labour
Ministry Part (b) i1s whether Gov-
ernment have given any assistance to
the State municipalities and other local
bodies That subject 15 being dealt
with by the Health Ministry Part (¢}
15 whether Government have advised
the States to discontinue the practice
of carrying night soil In baskets That
13 dealt with by the Department of
Social Welfare and the Health Ministry

Therefore | had told Shn Madhu
Limaye and also Shri § M Baoerjee
that 1 would get the information and
reply to the guestion But it may be
that 1 may not be able to do justice to
it because I am not dealing with the
subject Supposing an assurance is
asked for from me could I give the
assurance on certain aspects if I am not
dealing with those aspects? Therefore,
I had made this request to both the
Members and 1 had requested you. Sir.
also and you were also pleased lo
agree. | am grateful to the Mem-
bers and also to you for agreeing that
the other parts of the question namely
parts (b) () and (d) may be trans-
ferred (o the other Ministries. and I
may reply only to part (a)

o oo wrew . W wET
o iz wre wniT £
Mr Speaker: The hon Minister bas
answered the question already

@t gwivw wew . Wy @
i wre vt g & ey )



9475 Oral Answers
Mr. Speaker: He has answered the
question very well already

Wt geshow www oA w
waey dut v qo §, e QA
fafrare ¥ weafma wd g, o ag
wrr¥ wifew o1 wrw § e g 90 warw
®r g7 o Fafaedt ¥ qra W T o
fufret age graw ¥ wame 1 TATY
B ¥ gy na fafned Afarewes
mx fer w0

Mr. Speaker: He need not explain
the procedure This iz the Question
Hour

o gefee wrew : aw d@ T
93 ary, A oreR arfew & wea ¢ e
g wa wafwa ffadw st o=
Rz

Mr. Speaker: May 1 request the hon
Member to sit down? The other purts
would be replied to later on by ‘Fov-
ernment

Shri Raaga: In view of the fact that
this task is such a subhuman and in-
human thing and it is already high
time that we should have got rid of it.
may I know why It ia that Government
have thought it At to transfer this
activity, as mentioned in part (c) of
the question to another Minister? Does
it not really fall within the purview
of the Labour Ministry because it Is
that Ministry which has to consider
itions of work of workers?! M
is to be treated as a “orker
then It is these people
Sl
people. Bo, would Government
der the advisibility of the Lal
in tself taking over this
passing the buck to

H

B
Tk
:
i

i
F

£8

!
}

:

alse’

Shri Hathi: So far ar the
of these workers
whether it may be
conditions of
service,

£

;

%

i
Hl

1

conditions

2
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may be carrying of the aight sofl and
s0 on, that also would be a part of the
work of this committes to examine
Then we ghall certainly discuss as to
what action needs to be taken by the
Government as a whole. Whether it
may be this department or another de-
partment, so far as the working con-
ditions In whatever capacity are con-
cerned, certainly it will be our
endeavour to sce that when the repert
of the committee {a submitted, what-
ever they recommend. we shall. In
eonsultation with other departments,
dn it I agree with that.

Shri P. Venkatasubbalah : These oo
plorable conditions of the suppressed
people of the soclety remain unsoclved
and the Ministry will go on finding out
who has to deal with it In raany
rases  municipalities and local bodies
plead their inability to implsment
these recommendations because of
paucity of funds May I know whether
Government will treat it as a social
problem, apart from olher malters, and
try to provide enough financial assist-
ance to solve it?

Shri Hathl: Yes, so far as | have
been sble to collect information, ibe
Ministry concerned s giving assistance
to the different States for this purpose

gae Twe W : ¥ Wl
vy wur avd Efe oy v oW
@ oeea §, far e R &1 W
T & e ¥ e o L, ov W
g dren 3fer ff § fe o w8
#« wrpit fear wrr ?
Shri Hathi: It is a sugsestion for

action It is also a matter for com-
sideration

ot vfie foy Tz W R @
7a ® far qu i &1 wrw ATt W
dtaw ¥ wfemrdivem & ww Ot
¥ § ot @ W oW e W o
2 ¥ xa tw ¥ ww & wla whw gwer
§ 1, werw Wiy, o Wit awfte
ot wewr e fafirex age @
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ATa e wrga i war Wk Qe e
Toere & qrw § fis g e & SO
*Y gt st & speTad gt Sy
q1 T € org ? war aORTORT A W
&% & € FrgATC O Wre A B X
¥ fud dqc g ?

Shri Hathi: The Committes which
we have set up will consider 1t

wle Tm wiigr Wfpn  w
aTETT A wrrerdt (RZd W@ W
Tx wary Y qraera WY § f& dgad
¥t TTRg 250-300 §e QA & WIR-
are g frd & g fie Forady nfy st
e Vvt wrfa F W N tw o
Rarad i & 250300 %o WEAX
wafad war & fis v & frei-snrare
STy CrRard Tyl € qr TR d
TRyt W e & v AT 250-300
%o §, cu frd 8% 250-300% T, &
WTY JaTXT T qed § | QT og AT
gfas 7 ¥ § &) ™ o ot %
ary-fawre ot At fear nar, Iawt
wr wrew § 7w svs-fewre e
T g averc few wdr oT ope
t—ag & wren wg § ?

@t wwgw wwm gt ot aw
250-300 %o ¥ Wt ¥, ¥u ww §,
e feere ot fom oo § 1 Afen
R Wy oW qf wfR,
¥ e v dW Qv wifgd,
& oY qurTek ¥ ant ¥ wowr algd;
o Tt & ol ov wd@ dzqw @
;ﬂmummﬁ w o

'

Te TW ey Wfpwr . wAw
T, & Wy o @y Wit g
g W o fdte vwr gur § faew
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gy gy o wrfy sar Y ar )
& st e & gy AT g  fe
Y 250-300 To WEAT FW ¥ wW
TrTg T A W feaak & fed
Fure  arfe wifs war w1 aTw g1 oy
I wifg ® W €9 AW T QT
W A%ty wifgd |

ot wogw wrm gt : B v
fs form widY o gy v qyd fear
th'!“'ﬁﬂ'ﬂl mﬁ
gary § 9g ¥ w8 w3 & oy

e Tm waygr Wigm v
e oagt

oft wegw wiw gt WTIE gET
w37 XA W A

e vm wiye SMgm v
WY, A AT &g W AT A Ia A
W AR WNAT ) WA AT w5
T 9 A Tty A wOw {1
Aparh wT ¥ w9 T ¥ A e
Wfat—ag ¥0 gure § 71 g D W
qWTY %8 T wT Frote Qifark

W W WReRT aTeeT §,
urvay fafrecw 8

Te U sige wifgn @ gt
arge w48 & e g geme weE
W, AN Sw

&t fewfeer o oW
wge, Wk Ao & wifgn ane 0
arreTd ¥ whgn § fs ormdege ¥
fodt &t gtk ot &) ook wagd ot
Farwdy §, Wiy % ¥ Feesl 3 fon
g @t s @ ¥ A gt W
fremm g Qo

ot TrorenTe el WErw AR,

grae At Aprd Sreai @ § wwIw
% awerry firweft §, areng forwn @
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s R AT RE ¢ & ren
wrget § fix vt @Y€ ww ooy ¥ A
woere & fewrenfy ¢, forwd Sy
gl W e et Rk
wwrar ore®, wfe N W waaT I

forwar &, & 34 *7 AgTAT ¥T TE, OW
arw-aen) ¥t oo ¥ 3 WY wm
ﬂi”

Shri Hsthi: I think the bon. Mem-
ber's suggestion is that if thess people
sre being exploited, certainly some-
thing should be done We shall con~
sider this also

Shrl Somavane: Government had
appointed this committee to go into the
working conditions of the scavengers
Have the recommendations of this
committee been accepted by the Gov-
ernment® What steps are taken against
the defaulting municipalities or cor-
porations which do not follow these
recommendations?

Shri Baihi: This Question may be
addressed to the Health Ministry.

Shri K M. Abrakam: May 1 know
from the Minister whether the Gov-
ernment are proposing te give some
interim rellef to these workers before
the final decision on the commitiee's
r¢ sommendations?

Shri Hathl: No, there is no question
of any interim relief and we are await-
ing the report of the commitiee

rov et & wrw e dvhei ok W
wmover & fud dviedr o
T

=
“g38 W We Weo W :
ﬂ"'o,ch:
ot We Wte wplt :
ft fufen gore et :

JULY & 1987

Oral Answers

ot v By :

4o

vt wwre Sl oy ok @ yw
o fy

(%) wr wvere ¥ geew o
¥ g @y 2 e wor o sqwear
Ffer et fdef & srwamwr e
s s

(w) wfy g, oY fse ; o

(7) wror wx ow gl arovewaT
T qU  gra-gTEw v & wwe f
o ¥ wren-fnde g ol ?

The Minlster of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I K. Gujmal):
(a) No, Sir Geneérally no imports
are required The exceptions to this
are made when for reasons of economy
equipments utilising latest techniques
are Imported

(b) Less than ten per cent in value
and confined essentially to one tyve «f
microwave equipment and the 2700
cireuit cosxial line equipment

(¢) The microwave system has been
denigned and the 2700 circuit transis-
torised coaxial line equipments has
been taken up for design In the Tele-
communication Research Cantre These
will becoms available
within three years

o wo Wo W : WOWX W

w1967 ¥ waer nf fenlt ¥ o
e, e s wep & o
i o syweay wolt fF o & aren
wgr g fs s g wwer ot € ?
. gfeprat g A 3w ¥ faeh aitrew
wrltaryry ot e g e
foxr wr R ?
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St To Fo AT @ T IF T,
I T IeqF & faecll & oy
FVHIL i CMGE Z |z FI1g TAHE
TS FAFAA T GTA & F_L He g
STIAT W, g T F oy 54
qI fopdT o1 QT R A IARIT FT AT
gHT BT |

&Y §o Ho AT : SAIGIA qoaee
ATHATATT A qTG FTL@E T
+1§ Sifeq 3% areit = g,  afz g
ql Iq I AT qF FFFAT vIAT @A AT

st §o Fo TAUA :  HIAAH
TR AT gar fFar g ag gw ANE
w19 & 937 TE FlaT 8@ WifF -
FI@A & qaifeaw g f& fEaar
JATHIT W JgT HYAT 290 FA7G & A
arge ¥ faqar wma & ofed e ag
FT@E H FTH FT I AW Hr
afeg [ A FEg AT TRT E
ar eq & qarfeas st & 4 &I q@r
FT F AT AT |

Shri S. S. Kothari: The telephone
exchanges in the leading cities of
India like Bombay, Delhi and Madras
are pgoing to be equipped with cross
bar automatic dialling systems but
Calcutta, I believe, fis not equipped
with the same type of equipment.
Calcutta is a live city, it should rot
be treated as a dead city. What efforts
are going to be made to bring it at a
par with other cities in regard to
automatic cross bar dialling systems?

Shri 1. K. Gujral: I think the hon.
Member is under a wrong impression.
Calcutta is not at all barred wherever
we put .up new equipment, we put
up cross bar equipment. We are not
putting any other equipment in any
automatic exchange. Therefore, when-
ever additions are made in Calculta
also, they are made on this basis.

Shri S. S. Kothari: What about con-
necting Calcutta with other cifcies-——
he has not answered that

1160 L.5—2
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Shri I. K. Gujral: I did not under-
stand the hon. Member because un-
fortunately he used wrong terminology-
So far as connection with other cities
is concerned, .Calcutta is not being
treated adversely. We have 3 phased
programme to connect the entire
country by the STD on a universal
basis and Calcutta will receive it next.
We are working at the scheme and it

is one of our first phases. It will
receive attention.
ot FAT T AR ¢ T4 48 AT

37 2 v wiiaz erafaa & 3o ant
W1 AT AT § A(FT FAT TITHE Ft
ag wrAq g [ qaiie ¥ awid 7H-
FTI 3 IMZL4T (AT H1 Tgq TS
®igaT I31d & AL IT & aoig 7 ar@t
§TAT GIMT H1 @ a7 g7 THE
HATAT F9T &I F T TS A &
T&Y A1 7T wr @ g (% ag i (3hs-
AL ATl u'nfatz 74T At eiziaz
gafaa &AT wig 9§ eraiaz gt
F1 AR (=57 srg o gr 390 Sy
Tz sy, o v ag ST AR wdE it
ZT g TAWE F1 (wes diat
g A ggT &1 3z F AN AN
gt # {efewua 8+ &1 711 & s9%
T H THIT a7 5@ SSHl NIgdT

g ?

s To Fo AATW @ S G%
@I AR T TATAS SeqqTE T
qeelsd g AC HEAW & JA T 4§
qleel® 1 8| Zw a1 AT I aqrer
g I S SR qeIATS. T At
2 99 ¥ 991 &« 3w § Wa g8 SFiar
eI &d § g1 F9 FEAANE TG
2ag g @A &1 A Ag §
a@i wasidl 7 e F
TSI FETATH & 1< H TN HAEA
dra 1 (931aq & &) 9T FT 92 |
g fafee T & qo wifge a1 faz 9
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AEgwqai & g3T wifgy wgr s o
AT § A6 w1 ToFga gat g |

=Y WA T T A AT gaver goT
ar 99 % At f3@ 4| 1 gTwT &
oq, W9 F [39ENE F 79 I T@
&\ faeprag w€ & s aeemee sdwQ@
getor &1 faega 5@ € 7 aw oW
& fewddie ¥ a g@ a@ a1 fawraa
wif g ? afx g, &t 97 gvad F 919
AT FEATH FA A G E 7

&Y o o AW : TG qF {A
o0 § g ary FIE gar g gl
oTE § |\ 9 % SA%  §AT & gEl
fersraegw 8. ..

H AT W™ R Y = 19
qrt | FAT ST &Y 9 frawt war
& sto umygwafagdld zud sFgq
FT qam § AT I §F & F479 & |

dugw™ aur §wC W@ (o
ww gan fag ) ot &, sdia qa
q@ Wt W0 qr WY Jqrdr 9 $ 41
ga a3 fa4re fear smgam

=t wIT A (R ag A
|Tga T9d Y qqara § ?

ot vy fomd : 9@l $F o v
qfsqddia, wgasTaiz & a3 & qer
qr &t fx afaz o1 FEwETIT
T § a1 99 a9 wr qar § g
qr |

Nt AT W AR © q 4TV

I AT E | WT AALIE WAl FT &4
Aqangr ar Iy arfge fs  wox qgavar
ANYgS A g ¥e 5 ¥ wqw
B | TELT 48 3T T Sirw FA Al
qET HA & 999 qg  FHAC WY
2 a1 f Far 7€ § a8 79a T A
X9 AHT 51 arq w647 wigg o
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Shri I. K. Gujral: I must correct
the hon. Member.» What I said was
that “so far as I know". I preambled
my reply with that.

Mr. Speaker: I know, but the same
Ministry cannot do that. If a letter
has been written to the Cabinet Minis-
ter, the Minister cannot reply as “F de
not know.” Then he should not reply
if he does not know.

UF WA @@ © WEqE AgIey,
wifr g5 A #  wEEE  grv
g1

R WERET ¢ WIEY, S |

st wuwm s faet ¥ w5
WE F1 g IAEE INAW FI A6 §
MTI7 wgd ¥ faeelt F1 e1adae T
T AFA § ATDT I9 Wg H HqW §
9 ¥ 7g sAlE wmafeq g€ §
st ?

st §o Fo AU : T§ %A
17 % wgx & forg & wmqw § anadee
ziafa & arala g awdr @ arar
R HEF LA & N[T 50 T
weTF 9y fom ¥ fs agw & ana-
S gt awdar | F ow ava WS s
1ga § {5 uw &5 ag g s srawe
R T§ omie T @ faew ¥
faeelt § srw A s ¥ faelt
A araET $T A% & AfeT Sy
WM T @ F AT A4 5 GO
afes ag 7 faew s & @17 &
Fugk N sud wfaw g =g
g WL WL W I¢EE Wfqa
¥ AGETT FT GHT | T B B4T
Tt § e §r sire #iT
50 WELEHaATF § 4199 & aTaq@
FT I |

Dr. Karni Singh: May I know if it

has been brought to the atteption of
the hon. Minister that communications
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of cities on the India-Pakistan border
with Delhi are so poor that it is alinost
dmpossible to get through. I was teld
by the hon. Minister that this is caused
by a great deal of theft and wire-
cutting. May I know what steps the
Government are taking to restore the
<communication between +the border
cities and Delhi so that no such
trouble occurs?

The Minister of Parliamentary Affairs
and Communications (Dr. Ram Subhag
Singh) : It is true. We have brought
this matter to the attention of the
Chief Ministers there, and I have
received some replies also from the
concerned Chief Ministers, and they
are taking suitable steps. I also know
that Bikaner City is very difficult to
get at, but we are taking steps to
overcome the difficulties.

Shri R. Barua: May I know whether
‘the hon. Minister is in a position to
cover the entire eastern region with
the micro-wave system and, if not, how
long will it take for the Government
to cover the entire eastern region with
‘this system?

Shri L K. Gujral: As at present,
most of the eastern region is covered
by the micro-wave system and is con-
nected with Calcutta; we are further
extending the system to cover the whole
wegion.

st oow Tag: wr & ag e
gFar § &5 wa o X aww
wt & oy E fF a7 97 9 fawn
forerar & Y qEX fwm wmETe A
W ot m feadfedt wmw w9
AT W T fawy avar 1 oF FurT
Ay 9gT g !

Shri L K. Gujral: I think the hon.
Member is justified in his complaint
that the telephone service is not as
efficient as it should be. The main
zeason for this is that we are unable
to supply or equip the telephonss’to
the standards -as they should be, due
to the paucity of funds. I am sure if
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more funds are awailable, the tele-
phone service will imprcve.

st Afew fag e o oa
qeft wgeE ¥ agarar 5 5o wrd
¥ g Trgiae wratem Sfawm faew
T &Y ST &Y FAT IF 50 Tl KA
FAT 2T UF N BT TAWMAT  AAS
2 ?

Shri I. K. Gujral : The hon. Member
has asked for the list of towns; it is a
long list; but I think most of the im-
portant towns are connected.

ot st v A ;S AT
w9z gy W@ o @ E fr 2Afawm
T fg Y F s an fg W)
SHST ST § FqT | § ST g g
fiF Tt feed wrar wrdt wsal 7 @Y
#Y e TEEEd a1 g § | AR
A AN ETF IR A gR
Far @ @ ?

= go Fo TAMH: HFX T TE.
oifedft & fF wgf fed @t ot 2
Tgi feet STl Bt O | TWF
R Gt & et ww WY

T 8 0
12.00 hrs.

SHORT NOTICE QUESTION
Postal Racket
T’_,
S.N.Q. 23. Shrimati Tarkeshwari
Sinha:
Shri D. C. Sharma :

Will the Minister of Communications
be pleased to state:

(a) whether a postal racket has been
recently unearthed in Calecutta; and

(b) it so, the extent of loss suffered
by the public and Government as &
result of the activities of the gaug?
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The Minister of Parliamenatary AHalrs
and Commupications (Dr. Ram Snbhag
Singh): (a) Yes, Sir.

(b) No loss to the Covernment has
come to light so far, as the contents
appear to have been abstracted from
unregistered articles The loss sullered
by the public, from the information of
the contents recovered and the com-
plaints recelived by the police, amounts
to $ 413344 in bank drafts and £ 2
In British Postal Orders Police in-
vestigations into the case are still n
progress

Shrimati Tarkeshwarli Sinka. This
concerns loss of dollars, which means
this is part ®f a foreign exchange
racket May [ know how many per-
sons have been siuspended from the
department and what action Govern
ment have taken to see that this entire
gang is broken up?

Dr. Ram Subhax Singh: 2 persons
have been arrested The PMG, Cal-
cutta has also asked the SPE to go
mto the matter. We will keep a strict
watch on it, 50 that this micht be
stopped.

Shrimati Tarkeshwari Sinha - May |
know whether, apart from the depant-
mental personnel, some of the persons
who have bought these drafts have
been brought to 2ook and whether this
investigation has revealed that this 1
part of a very big foreign-exchaage
racket going on® May | know that
measures Government are taking to
find out how this big transaction In
forelgn exchange takes place?

ot v dew wrew : @ Fgrdt
el off S weit | ?

srevwgw fog (g 3. @
i ¥ W figlt & R

dw 0 ogh amwra gfore wfe-
offi Aoy T i e
e ¥ wlwst i wi
fir ety qeeln  puner § wifs
a1saviey d¢ g wml
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fafesdt & ot O oY ook ey
arft § 3§t &) Wi Frerert o wfew
«& §

Shel D. C. Bharma : While | congra-
tulate the PMG, Calcutta for uncarth-
this racket, 1 wish to point out that

kind of gangsterism is gcing on

over India May I know whethe:
s kind of racket will be unearthed
entrusted for investigation to the
SPE not only in West Bengal, but all
over India. so that this forelgr-
exchange racket comes to nn end very

SEREZR

:

Dr. Ram Subhag Siagh: I agree with
him This has been done ia "unjab
also In Jullundur some persous have
been arrested 1n a case similar to this

Shri Hem Barua: Is it raot a fact
that this gang operating in Calcutta is
part of an intermational gang havIng
their tentaclcs in this country, if so.
may | know what sleps Govarnment
have taken to see that the connectioh
between this gang and the Inter-
national gang is broken?

Dr. Ram Subhag Singh: As [ sald
earlier, we have approached the puiice
authorities snd they have arrested
about nine employees who have been

Regarding the internationtl
gang. it is not within our compelence
1o take any action but whalever poasibly
can be done al this end wili be done-

@ frerroaw : woeTe @t WY
wweay  ore fawrr v wft wrde Y
o At & afes sm { ot
miwi ot @ hwd awm e
R
Shri Ram Bares: Sir, did he 8}
‘gangsters’ or ‘ministers’?

oft fowwromw : 8§ wroT gt
§ o amwrargfur form {oTe-
& fub vy Qe W@ 0
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To T g« Tag : w=d { 48 arA
AT AT g, AfFT afz wrag gewat
T 33 Q1 qaT Fenr fo faaet aeaar
¥ gfamd Fmfear g 17
¥ 22 arE aF 9 ARfRAT BT THIT
T |

It Wierg_Naw® ;7 fowrag 3@
g Mea fao & yoaE e
ofeq & ST 92 F (R JTEET ¥
BT X TGH T AHEHAT FAT HIT I
F1 q@ifeat grag 1 39 F7T 9T aFR
g0t fog 97 &g 97 24-5-67 F1
I ATER & AT 9T T T FIT 8
73y 4% ara f=edt mig & o wd aw
F7g AT g fgar qar | WA g1 9%
F1  fgEg Sl qgi 9% g9 @I
g1

Mr. Speaker : The hon. Minister may

make a note of it.

Shri S. S. Kothari: Dces the Gov-
departmental
machinery to ensure that the pertal
employees perform their duty properly
registered
letters and money orders rre properly
I ask this question be-
cause there have been reports that in
Calcutta some letters were thrown into
a pool and they were not delivered at

ernment have any

and that letters, packets,

delivered?

all.
Dr.

I shall definitely take proper aciion:

: st fntfer ot < 7T Y 7 7 B

ferfeiee aRa1s T T2 & | AtFA
GyT &Y A9Ter ATET IX GEIT F g
2\ THERE IO TG AT 8 AR
TR g 9T § | fow awg @ w9wa H
v frrar g &% & o=r & fasaar 1
FIT GHIT TEATH § F5  HILATS

b, g @ g arfs ofem g #

~ wirear Y ? ;

Tro wM gww fag : (e graard
# foat diwar @Y § wg A
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Ram Subhag Singh: We are
taking all steps to tighten the working
of the department and if any complaint
of this nature is brought to my notice
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WA JEAFAT AZRT TH ¥ ST
fF 17 ardte ST oF AIHT TFIT AAT
sk 22 afe@ a%, gt Oiw
fag ® o wrewrY F1 Tz fam
war | for arer A AT 3| H S
A R I FT WY BT 19 FF AT @Y
g | g F &I Fr a1 IwH
. gqATs, 9T 98 #IE &9 T ar
TR I BT AT FUAE T 0

Shri K. Narayana Rao : May I know,
Sir, how foreign exchange is invoived
in a postal racket? Is it possible that
some foreign exchange has been smug-
gled in through ordinary post? If such
is the case, one can wunderstand it.
Then it is not merely a question of
ordinary postal racket, there is also the
question of violation of foreigr ex-
change regulations involved in it
Therefore, I would like to know what
is the mechanism involved in this parti-
cular case?

Dr. Ram Subhag Singh: Actually,
in these cases some persons from
America and England have sent some
money in the form of postal crder,
cheques or bank drafts along with their
letters to their relatives ur their mis-
sionary ete. Those things were taken
away by persons who are involved
‘n this.

WRITTEN ANSWERS TO QUESTIONS

faigdt et @t
*932. =Y gFW W FTHIW :
=Y TFEd fag w9
=t T Tag wawa™
FAT MFFT HAT 29 AIH, 1967
& aqrafea S9T €E4T 110 F IAT F
grag § Ig A FT FIT F 05 :
(7) 7 fadrdr fasit @
wiatafedt & T & faa grifsa arsar
& &4 ATCH FT fagr T ;
(@) afz g, @t fvg w59 &7
qTisT fear mar §; #@ix
() gear JH g A foaw
G FHArd Ty Ay g ?
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Wew sumy § vww b (W
wwy gw) . (v) i (w).
o TR 20 wd, 1987
w8 7k 1w HreAr & vt
WTIE ¥T% & O Qi W
& @ ¥ T w100
® w2 Franfedt &) Q¥ € U
¥ wrmafa fear mr oagt
WX a9 I & mrgn w7y o€
1

-y
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239127

(7) @ g T wafgr ¥ @
1

All-India Equestrian Amsociation

*333. Dr. Karni Singh:
Shrimati Nirlep Ksar-:

Will the Minister of Edumeation be
pleased 1o state

(o) whether Government  bave
reoeived any proposal to form an All-
India Equestnian Assocuatina and to
bave it afliated to an Intematiopal
body of equestrians; and

(b) If 0, where the matter stands
at present?

The Minister of State In (be Minlsity
of Education (Shri Bhagwst Jha Asad):

{(a) No, 8Sir.
(b) Doss not arise.

Mexice Olympiec Games

3. Sl P. K Deo: Wil the
Minister of Edwcatien be pleased 0
state:

(s) whether Indiz will participate 2
the Olympie Gemes to be heid B0
Mexico In 1968;

(O sk, Réne of Burts i wbich
Sndis will participste; and
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(e) the composition of the Indiam
contingent?

mmumnmmu
of Eduention (Shri Bhugwat Jha Asad):

(a) India hopes ‘o participate in the
gmcmhhhldhm
1968,

(b) and (c) Propossls from the
Indlan QOlympic Association aboui the
size of the contingent and participation
in various events have not yet besn
recalved When vectived, they will ba
examined in consultation with the All
India Council of Sportn and decision
‘aken. keeping in view the standard of
teams and individual sprrirmen and
the avallability of funds and foreign
exchange et

Police VeriScations

*932 Shri S M Banerjoe .
Shri Madka Limaye :

Will the Minister of Home Aflnirs
be pletsed to state:

(a) whether Government of Kerals
have taken & decisiom to
Police verification of the politital back-
ground of those seeking Goveinment

(b} Yes, Sir,
() Wa By,
(@) Doss nst wig
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Metery i recerd Telephono Calls

*039. Shrl ¥ashpal Singh,
Shrl 8. C. Samanta:
Shri A. K. Kisku:
Bhri 8. N. Maitl:
Skri Tridlb Kumar Chaudburi :

Will the Minister of Communications
be pleased to state:

{a) whether Government are con-
sidering a proposal of initalling meters
to record telephone calls at the resi-
dences of the subseribers; and

1{b) it s0, how long it will take to
WTive Al a decision 'n the matter

The Minisier of Stale in the Depart-
ments for Parllameatiry Affairs and
Commaunications (Shrl I. K. Gujral) :
(a) No Sir

(b) Does not arise.

Distribution of Leaflets by Chiwese

*944. Syl Babmrao Patel. Wili the
Minister of Home Affalrs be pleased
(o state:

(a) whether it is a Inct that the

dustribution of Chinese leafle’s amucg
the people in the NEFA border:

{b) the nature of this propaganda
and the people iffected by it,

(c) the steps taken by the NEFA ad
ministration to counteract this props-
ganda; and

{d) if not, the reasoas therefor?

The Minister of State In the Ministry
of Homs Affalrs (Shri Vidys Charsa
Shakis) : (a) Yes, Sir Chinese leal-

)
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the welcome accorded {o the returning
Tibetans who left Tibet during re-
bellion as also freedom of wotship now

enjoyed by them.

{¢) and (d). The following steps
have been taken by the NEFA Ad-

' minjstration:—
(1) intenmfication of our publicity
prcgramme;

(1i) stepping up development of
border area;

(lil) sending NEFA youths D
Bharat Darshan Tours and to
good Schools in the vest uf
India to develop sturdy nation-
slism among themn; anb

(Iv) villagers have been requested
to assist \n Sewing Chinese
leaflets.

et @ we iR § ow mege
*941. st Fwriw wvi : wAT

W W Tg T W E

fr:

(%) & ot v & wrw -

g ¥ 7 @ w1 wee wanr

AT v as et wfa gl g

Te-w1d wwree § Cow ot (ot
i wCu ) : (%) faway, 1966
¥ ¥ fggra® o & wit &, fiw @
wrft w3t ¥ fg@ % oy gt oo
& vax i@ % fe} ol v o T
witdt ¥ fear art o ow & are gl
wy W war ey wiw o
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(®) 3 70
(1) v gt xf w5

(%) wor< 52w, e stw, TR
fagre , wgrr g, e Wi g
¥ ¥ ¥ qa f=t & Aoy w1 Frewg
fear ¢

International Studerts’ Hostel

*942 Shri Onkar Lal Berwa:
Shri Onkar Singh :

Will the Minister of Education be
pleased to state

(a) whether it 15 a fact that the
Delh: Unnersity authoriii=; have re-
fused to take over (k> Iniernational
Students' Hostel hecause of tLe grow
ing mmdisc:phine 1n the hostel, an?

(b) it to. the steps contemplated to
theck Indiscipline amcng ils inmates®

The Minister of State in the Ministry
of Edveation (Shri Bhagwaat Jha Azad):
(») No, Sir

(b) Does not arise.

Cempulsory Primary Education in Delhi

*343. Bhri Sradhaksr Supakar: will
the Minister of Education be pleased
to state

fa) whether primary education has
been made compuls:ry in De'hi, and

(b) whether all childron of the uge
group of six to eleven in Delhi are
attending schools?

The Minisier of State in the Ministry
of Education (Shri Bhagwat Jha Asad):
(n) Yes, 8ir

(b) No, 8ir.
Inde-U.8. Educatiossl Foundation

*34i. Shri Indrajit Gapia:
Shrt I N. Mukerjes:
hrl Vasudevan Nair:

Wit the Minister of Béutalien b

JULY 8, 187
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Pleased to refer to the repyy given o
Questicn No 30 on the 24tk
May, 1967 and state:

(a) whether, as a result of the dis-
cussion between "im and the US.
Ambassador, the proposals for an Indo-
US Educational Foundation hus been
reyviewed and is under uoctivs consider-
ation and

(b) if so the conditions gn which the
Government of India have agreed 1o
recorsider the propasal favourably?

The Minister of FEducation (Dr.
Tricuna Sen): (a) As stated earlier,
the mofter was only brielly discussed
in the meeling and no specific pro-
pcsals as such have Leen received.

{h} Does not arise

Fia fed ftosn & ool

945, Wit whey WA :
st wgrorw feg wredht :

fwsn s o Cow st (o woaw
w wwx) (%) ot (w), faw
warws & =% PrGew qus ¥ Wfiw
ot flwres ot ot g @ ¥
frdwe fowr ar) e Qu R PREWY
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¥ FERTA FTT-WIC ¥ GUE G HANEY
* g faaificr @ ), forg & woreres
9 arift wiArd sy e W
A Frey Wi ) 3FA Y st
qrayT & awww ey @i o wa frar
mar ¢ Wi uet a% felt Wi W
st Y € &

Reference of Workers Demand io
Industrial Fribunal

1946 Sbri K. Anirundb=n:
Shri C, K Chakrapant-
Shri Jyotirmoy Basu:
Shri K. M. Abraham .
Shrl Umanath -
Shri Viswanatha Menon:
Shri P P. Esthose

Will the Mimister of Labour and
Rehabilitation be pleased to state

(a) whether Government did mnot
refer the workmen’s dJemand fur wages
for the lock-out perlod in the “States-
man ° Ltd . New Delhl to an industriai
tribunal;

{b) f =0, the reasons therefor

(¢) whelher the West Bengal Govern-
ment have referred the swme demand
of the workmen of tne “Statesman'
Ltd., Calcutta to sn industnal tribunal;
and

(d) the reasons for discrimination
among the Calcutta ard Delhl work-
men of the “Statesman” Ltd in thus
regard?

The Ninister of Labour and Rehabi-
litation (Shri Hathi): (a) Nu The
Delhi Administration has referred this
dispute for adjudicstion on 3rd June,
1987 to the Additional Indushial
Tribunst. Delhi.

(b) Doss not arise
{s) Yos
¢1) Dess not arise.
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Bale of Jewels by Niram

*M7 Shri G. 8. Mishra : Will the

Munister of Home Affairs be |leased to
state:

(a) whether Government are aware
of the news-item published in a section
of the Press that the Nizam of Hydei-
abad may possibly take away soma of
the legendary Jewels in hig possession
tor sale to Sothehys sales ,oom

(b) whether Govurnmeut have given
any permission il su, the cetails there
of and

(c) i1 not, the measures, | any, beirg
taken for the sale custody of these

jewels which are more or less &
national heritage”

The Minister of Home Affuirs (Shri
Y. B. Chavan): (a) The Governmen:
of India have seen newsnaper reporis
in which allegations have been made
that the Nizam of Hyderabsd was
intending to sell ,ew=ls througt
Sothebys sale room,

(b) No, Sir.

(c) The custedy of the jewels is the
Nizam's responsibility. Thevy are his
private property and are in his posses-
sion

For preventing lllegal export of any

and
» best
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(c) the steps Government propose to
take to mest the demands of the old
settlers?

The Minister of State in the Minisiry
of Home Affairs (Shri Vidya Charan
Shukis): (a) There is no scheme at
present to settle 4 lakhs of refugees In
Andaman apnd Nicobar Islands and
allot them five acres of padcy land and
five acres of hilly land.

(b) Does not arise

(c) Old settlers have been making
persistent demands for sdaitional land
t¢ meet their growing requirements
The locai Administration are taking
steps to provide to these people (1)
house sites 1n South Andamsns as weil
as at griher places, (ii) agricultural
Jand in Rutland Island and (lii) land
for raimiag plantation crops in Alexan-
der Island.

Rehabilliation of Refugees in West
Beagal

*349 Dr. Rancn Sen,
Shri Kameshwar Singh .

Will tbe Muister c¢f Labour and
Rahabilitstion he pleased to stite

(a) whether 1t 15 a fact that
Ministry has agreed with the West
Bengal Government {o rehabilitate
refugees of ex<camp sites of West
numbering nearly 10,000 fami-
in West Bengal at the Centre’s
and

!

lies
oost;
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ment have sent s proposal for
settlement at their presant sity of
families out of the above, which s
under examination. Propasals for the
settlement of 5383 famnilies
are still awaited from the State Gov-
ernmént.

Engineering Industries

*850. Shri 8 K. Tapuriah:
Bhri P. N, Solanki:

Will the Miuster of Labour and
slehabilitation be pleased to state:

(a) whether 1t is a fact that several
establishments in the engineering in-
dustry m the Bombay-Poona region
have resorted to loy-of and retrench-
ment;

(b) whether it 15 also a fact that
over 2000 workers in this region
bhave already been laid-off,

(c) if so, the reasons therefor, and

(d) the sieps Government have
taken to avoid any further lay-offs?

The Minister of Labour and Re-
habilitation (Shri Hathl); (a) to (d).
The matter falls in the State sphere
According to the State Government,
about 1500 workers are being laid off
at presont due to shortage of raw
matenals and lack of orders, The
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(b) if so, the nams of the said Min-
ister and his association, if any, with
lawn tennis;

{c) whether Government are also
awsare that the Sports Congress held
in 1984 and inaugurated by the then
Bducation Minister had lad down
that Ministers should not fill such
offices, and

{d) the steps Government propose
to take regarding the anomaly?

The Minister of State in the Minis-
try of Educatlon (Shri Bhagwai Jha
Asad), (a) Yes, Sur

(b) Shri Fakhruddin Al Ahmed,
who has been elected as the Presi-
dent of the All Indian Lawn Tenning
Association has played tenmis ond is
interested 1in the game

(c) The 1982 Session of the Sports
Congress advised as a general rule not
to ask Ministers 'o become Premdents
of their orgamsations

{d) The All-India Lawn Tenms
Assotnation are aware of the advice of
the Sports Congress and 1n view of
their autonomy are free to select thewr
President

Mise Attack on Aljal Town
852, Bhri Kameshwar Singh:
Shri Frakssh Vir Shastri:
Shrh Reghuvir Singh Shastri:
Bhri Atam Das:
Bhri Shiv Kwmar Shastiri:
Shrl Y. 8. Kashwah:
Shri D. C. Sharma:
Shri Ramy Aviar Sharma:
Sl Hwkam Chand Kackwal:
Shrl Ram Gopal Shalwale:
Shri Arjen Siagh Rhadoria:
et J. Sendar Lal:
et Bamji Ramn: .
Wt the Miniser of Heme Afinirs

uﬂ-—aum
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{a) whether 1t 1 2 fact that Armed
Mizo rebels killed and kidnapped
many officials from different areas n
Afjal town in the Mizo Hulls on the
16th June, 1£67,

(b) If so, the reaction of the Gov-
ernment thereto,

(c) whether Government are consi~
dering the withdrawal of the Cease-
Are agreement in view of the increas-
ing activities of Mizos and Nuoge
rebels,

(d) if not, the reasons therefor, and

(e) the steps taken to recover the
kidnapped officials?

The Mimster of State in the Minis-
try of Home Affairs (Shri Vidm
Charan Shakla): (a), (b) and (e) 132
persons were lJudnapped by Mizo
rwstiles 1n different batches from some
areas of Aual on the nught of 1Ath
June Detaus of the incident had been
furnished mn the Home Minster's
statement made in the Lok Sabha on
20th June, 1967, 1n response to a calling
attention notice Since the state-
ment was made six more kidnapped
persons have been recovered or re-
leased, leaving anly one yet to be
traced The operations by our secur-
ity forces are continuing and sccur-
ity messures have been strengthened.

(c) and (d) There is no cessation

of operations agreement with Mizxo
rebels

Pam Peroentages in University
Exambzations

*353. Shri Nitiraj Singh Chandhary:
Shri G. C. Dixit:

Will the Miruster of Education be
pleased to state:

(n) whether it is a fact that Uni-
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(b) if so, whether students passing
from Umvermities fixing a  higher
percentage are not put to disadvant-
age un getung admussions in  higher
classes an comparison to those who
pass from unversities where this per-
centage 13 less, and

tc) remeudies proposed to undo this
wrong, which leads to discrimination
and gives undue advantage to one over
the others for no fault of theirs?

The Minwster of Education
Triguna Sen): (a) Yes, Su

(Dr.

({b) Yes, Sir, in certain cases where
the admissions are made on the basis
of divisions only without tahing into
considerat.on the percentage of marks

{c) This guestion has been 1nder
consideration of the Mimstry of Edu-
cation, Unuversity Grants Commission
and the Inter-University Board The
Commussion and the Board have ad-
dregsed the Uruversities on the need
for adopting uniform procedure

Naxalbari

*s34 Shri D. C. Sharma:
Shri Sidbeshwar Prasa:
Shri Ramavatay Bhastri:
Shri K. M. Madhnkar:

Will the Minister of Home AfMiye
be pleased to state

(a) whether the Border Security
Force in Naxalbar area has sealea its
entire border with Pakistan ana
Nepal to prevent the muscreants to
cross over to any foreign country;

td) whether any attempts have been
made by them to cross over; and

(¢) the detailed measures taken in
the matter?

The Minister of Home Affsirs (Shet
T. B Chaven): (3) to (). Movement
scress the border In East Pakisten s

JULY 5, 1967
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not permiited except on the basis of
valid travel documents and the vigi-
ance on the border of East Pakistan
nas been made more effecive by
establishing additional Border Secu-
rity Posts Formal travel documents
are not required for movement across
the Indo-Nepal border in case of na-
tionals of the two countries The
State Govcinment are being advised
o be vigilant regarding the possbil-
ity of muscreants escaping a.ross the
seider and take appropriate measures
m this 1egard

CLA. Links in West Bengal

*955. Shn E. K. Nayasar: Will the
Minister of Heme Affairs be pleused
to state,

{a) whether Government are aware
that the Wes! Bengal Government
bhave deviued to set up a Special Intel-
hgence Wing of the State Polie to
uneaith ClA lhinks,

(b} whether Government have got
reports that CIA agents are manly
concentraung on the trade unions, uni-
versities, Newspapers and cultural
secuions of the Society, and

(c) 1f so, the resction of Govern-
ment in the matter?

The Minister of Home Aflalrs (Bhrl
¥. B. Chavan): (a) Actording to the
information furmished by the State
Government they have no such propo-
sl

{b) Government have seen preas re-
ports to thus effect

(¢) The Intelligence Buresu had
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Taxation Proposals of Unlea
Territories

*356. Shri Hem Raj: Will the Min-
ister of Home Affalrs be pleased to
state.

(a) whether 1t 15 a fact that all
the taxation proposals of the Union
Territories and all legislations have
first to be scrutinised by his Minis-
try or the Central Government 'n the
first 1nstance,

(b) if so whether the proposal for
equalization of the sales tux, pro-
perty-lax professional-tax  which
were either not existent or diffsrent
in old Himachal Pradesh as (ompar-
ed to the merging arcas of Punjab
has been received,

(c) 1f so the decision of the Cen-
tral Government thereon, and

(d) when this proposal was recen-
ed from the Himachal Pradesh Gov-
ernment?

The Minister of Siate in the Minis-
try of Home Affalrs (Shri Vidya
Charan Shukia) (a) No Sir, not m
all cases

(b) to (d) In the areas transferred
to Himachal Pradesh a professions tax
is levied and foreign liquor Is sub-
ject to sales tax at 10 per cent No
such tax 13 levied in other areas of
that Union territory In May, 1967
the Humachal Pradesh Government
proposed the abolition of the profes-
sions tax on the ground that Punjab
has decided to abolish the tax in
June, 1967 they proposed the abolitron
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Stndy Group for Handloom Industry
*957. Shri A. B. Vajpayee:
Shri M S, Murti:
Shri Umanath:

Shri A. K. Gopalan*
Shri Chintamani Panigrahi,
Shrimat: Suseela Gopalan:

Will the Muuster of Labour and
Rehabilitation be pleased to state

(a) whether the report of the
Study Group appomnted by his Mins-
try to examine the feambility of
appointing a Wage Board for the
Handloom Industry has been received,
and

{b) if so the mam recommendations
made in the report and the action
taken thereon?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) Yes, Sir

(b) Two views have been express-
ed in the Report Ome view 1s that
the orgamised private sector of the
industry as well as the industnial co-
operative handloom societies and the
master weavers' establshments work-
ing on the lines of the factory estab-
lishments may} be covered by the
existing Central Wage Board for
Cotton Textule Industry for purposes
of wage fixation The other view 13
that the present economy of the hand-
loom industry should not be disturb-
ed by a wage revision on an all-Indwa
basis and that the guestion might be
tackled on a State basmis by the con-
cerned State Governments.

The report 13 under Government's
examination.

*958, Shrl Jyoiirmoy Bam:
Shri P. Gopulan:
Shri Sreadbakar Supaker:

Wil! the Minister of Consmunioa-
tisns be pleased to state:

(a) whether Government are
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aware that the U K Government
have mcreased the cable rates;

(b) if so0, the exact increase

(c) whether Government have
‘taken up the matter with the U, K.
Government, and

(d) 1f so, the result thereof*

The Minister of State in the De-
partments of Parllameatary Affairs
and Communications. (Shri 1. K
Gajral): (a) and (b) The British Go-
vernment have decided to increase
the Commonwealth press telegraph
rate from 1 d per word ordmnary to
3 d per word ordinary with effect
from the 1st September, 1967.

(c) No, mur

(d) Does not arse

Abslentions from Exira Half Hour
by P. & T Staft

“B50. Shri Umanath:

(b) it s0, the reascns thereof, and
-’(e)thaannnnﬂmm
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The Minister of Bizis in the De-
partments of Parlianiatary Aflnirs
and Communications (Shel L XK. Guj-
nl): (a) to (¢). The NFPT.E have
not sent any formal notice to the P. &
T Department of their intention to
abstain from extra hours of work
from 1st July, 1967. They have, how-
ever, issued and publithed a circulmr

Parliamentary Delogailon to
Naxalbari

*560 Shri Bibhut! Mishra: Will the
Minister of Home Affalrs be oleased
to state.

{a) whether the Chief Minister and
other Mmsters of Government of
West Bengal have taken serious ob-
jection to the wvisit by a Parhiamen-
wary Delegation to Naxalbarl,

(b) if s0, the reasons therefor, and

(¢) the reaction of Government in
the matter?

The Minister of Home Affalrs (Shri
Y. B. Chavan): (a) and (b) The Chiet
Minister of West Bengal has, in a mes-
sage to the Pnme Miniwster, advised
against the visit of any Parllamen-
tary Dclegation to the Naxalbagl area
on the ground that the problems In
that area related to matters which
Were State subjects and the visit of
a Parliamentary Delegation might
alfect Centre-Stale relationship and

ge
H
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Facilities for Tourlsts a1 Taj

4488. Shri Naremdra Bingh Mahida:
Will the Minater of Bdecation be
Ppleased 10 atate:

.
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lets there are not properly maintain-
ed; and

{¢) f so0, the action taken In the
matter?

The Minister of State im the Minls-
try of Education (Shri Bhagwai Jha
Azafl): (a) Entry into the premises of
the Taj 15 regulated by tickets and
there is a board displayed near the
main gate indicating that admission to
Taj 15 agamnst tickets.

(b) Facilities for drinking water
(tap water) at monuments exist and
réfrigerated water 1is also available
on a small charge of 3 paise per glass.
There 15 a cafetar:a of the ‘Tourist
Department near the monument and
the toilets are satisfactorily maintain-
ed.

(c) Does not arise.

Mine Disasters in Bihar and
‘West Bengal

4454, Shri Baburae Patel: Will the
Minister of Labour and Rehabilitation
be plcased 1o tlate

(a) the number o! mune disasters in
Rihar and West Bengal dunng tha
last two years;

{b} the number of persons killed
and injured as a result thereof;

(c) the reasons for the frequent
explosions and aceidents in the mines;

(d) the steps taken by Goverament
10 prevent such disasters;

for what risks?
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(b) Does not arise; 288 persons were
killed and @ seriously injured in the
Dhor1 explosion.

(c) It is mot a fact that there are
frequent explosions In mines Acci~
dents do occur now and then Involv-
ing loss of Lives due to fall of roof
or of mdes, or fallure of the humar
element or of machinery, ete ~te

(d) The problem 13 bewng attached
from all possible angles, better en-
forcement of the safety provicions of
the Mines Act and Rules & Regula-
tions framed thereunder, spread of
safety-consciousness amongst manage-
ments and workers education and
traiming of workers,_ etc etc

(e) Under the Workmen's Compen-
sation Act, 1923, the compensation
payable for death ranges from a muni-
mum of Rs 1000 to a maximum of
Rs 10,000 and for permanent total dis-
ablement from g minumum of Rs 1,400
to a maximum of Rs 14,000 depending
upon the monthly wages of the work-
man.

(f) No.

Grant te Travancore Dewaswom Board
4495, Shri P. Visambbaran:
Shri Mangaulathamadom:
Will the Minuster of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived any representation from the
Travancore Dewaswom Board for en/
hanced grant;

(b) if #o, the action taken thereon;
and

JuLY s"
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(b) The memorandum has been for-
warded to the Statsa Government for
appropriate action and the State Govt
are reported to be examining it

(¢) No, Sir.

Archaeological Excavation at Lothal

4496, Shri Narendra Singh Mahida:

Will the Mnister of Education be
pleased to state:

(a) whethe 1t 18 a fact that the
report of the rchaeological excavation
at Lothal has not been published al~

though seven vears have past since the

excavation was over;

{b) if <o, reasons therefor;

(e} whether it 1s also a fact that the
Lothel archaeological site in Sujarat,
which 1 considered the Mohenjodero

of India 15 1n a neglected condition;
and

(d) i so, the steps proposed to be
taken by the Government for its
proper preservation?

The Minisler of Biate in the Minks-
iry of Education (Shri Bhagwat Jhn
Asad): (a) Yes, Bir.

(b) It takes time to prepare anc

publish the scientific report of an ex-
tensive excavation,

(c) It 13 not known why Lothal
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Missloparies in Gujesat

4497, Bhrl Narendra Singh Mahids
Will the Minmter of Home Affairs be
pleased to slate,

(a) the number of foreign christian
mussionaries working 1n Gujarat,

(b) the nature and character of
thewr activities, and

(c) whether there has been a subs
tantial increase in their number aiter
Independence?®

The Minister of State in the Minis.
try of Haome Affalry (Shn  Vidya
Charan Shukla). (a) According to the
latest information available the
number of registered foreign and Com
monwealth mussionaiies 1in Gujdrat 1s
178 and 8 respéctively

{b) Thce main activitses on v luch
they dare generally engaged are med)
al cducational social and cranpeh
cal

(t) The figures for Gujarat up to
Mav 1'60 were included 1n those fo1
the composite State of Bombay There
has been no substantial intrease .n
the number of foreign missionaries in
Gujarat slie then the number of
registered musswonaiies on st Janu
ary 1961, being 170 as aganst 175 on
Ist January, 1967

Vacaneles Notiled and Filled ia
Gujarat

#198 6Ghri Narendra Singh Mabkia
Wil the Minister of Labour swd Re
habllitation be pleased to state

(a) the number of wacencles nuli-
fied in the public and privale sector
establishments 1n Gujarat as on the
30th April, 1967, and

tb) the number of vacanties filled up
in these estabilishments through the
verious Employment Emcnanges tll
the end of Apeil. 1967

1100 LS-2.

Written Answers 9514

The Minisisr of Labour and Reha-
hitidztion (Bhri Hathl): (a) and (b)
The information is given below

No of No.of
Vacancies  vacancics
notified filled
Sector ; dunng dunng
Apnl, ﬂmin
1967 1967
Public 7412 3642
Private 2,202 102
Toras 9,614 1744
I — e g ——

Post Offices in Gujarat Siate

#4199 Shri Narendra Singh Mahida
Will the Minister of Communicalions
be pleased to state

(a) the tota' number of Post Offices
at present in the Gujarat Siate and
the number of those having the Sa-
wvungs Bank faculity

(b) the number of new Past Offices
proposed to be opened in Gujarat
during the next two years

(¢) whether «ome of the new Post
Offiee~ are preposed to be provided
with telephone and telegraph facli
ties and

(d) if so the details theren(?

Communications (Shri I K Gujral):
(a) Out of 5869 Post Offices exisung
at present in Gujarat State 4978
offices are having Savings Bank facl
ity

(b) 427 <ubject to removal of pre-
sent restrictions on the openmg of
new Extra Departmental Branch Post
Ohces and fulfilment of the depart-
mental standards
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(¢} and (d). Some of the proposed
new post offices will be provided with
telephone and Lacllities.
Provision of these facllities iz how-
ever, dependent on the post Offices
being situated in “Category Stations”
in accordance with the policy laid
down by the department otherwise
the proposal should be remunerative
or guaranteed against loss

“Category Stations” normally are

(1) for telegraphs facilitiesr Sub-
divisional and tehsil headquarters,
places with over 5000 population,
places with police stations wunder
charge of an officer not lower in rank
than a Sub-Inspector of Police, and
Block Headquarters

(2) for public call offices: Distric
and Sub-Divisional headquarter towns
places with population more than
20,800, tehsil and corresponding towns

wren gewn freit w1 fipht Wewow

4500. wit wo firo wywe:
ot TrmeaTe wredht :

w1 yg-en St oy W@y O g
& fis:

ot

(*) wrag s B} fo
L

wreve & wrer e Pyt
tiv'nwmﬂmﬂtnt; o
(w) sfegtt s ?

wg-wnt e ¥ et (@
frmrwrw ) : (s) & gt |

(@) v @ oft 2307
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916
Tribal Studests in Madhy, Pradesh

4581. Shri Nitinj Singh Chaudhary:
Shri G. 5. Mishra:

Will the Minister of Edueation Do
pleased to state

(a) the amonut of special grant
paid during the Fourth Plan period
so far for developing Tribal educa-
tional institutions and giving scholar-
ships to 'I.‘ribel students in Madhya
Pradesh; and

(b) the amount proposed to be
given during the remaming period of
the Fourth Five Year Plan?

The Minister of State in the Minls-
try of Edaecation (Shri Rhagwat Jhs
Azad): (a) Total anticipated expendl-
ture during the first two years of the
present Plan comes to Rs 13293 lakhe
(Rs 2041 lakhs in the Central Scc-
tor and Rs 112 54 lakhs in the State
Sector )

(by Rs 25326 lakhs has been pro-
vided In the State Sector for the re.
malning three years of the Plan The
allocations in the Central Bector for
this period have not been fAnalised
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Theft of wire in Orissa

4584. Bhri R. B- Singh Deo:
Shri D. N. Deb:

Will the Minister of Communications
be pleased to state

(a) whether it is a fact that tele-
graph and telephone lines are frequent-
ly out of order due to theft of wire In
Orissa,

(b) if so the action taken In the
matter so far, and

(c) if the reply to part (a) be in the
negative, the reasons for frequent dis-
locations?

The Minister of State in the Depart-
ments of Parllamentary Afalrs and
Communications (Shri L K. Gujral):
{a) Yes

(b) (1) The Telegraph Wires (Unlaw-
ful Possestion) Act 1950 15 being
amended to provide heavier penalities

(d) Departmental Officers have been
maintaining closer haison with local
Police authonties

(1) The Chief Muuster of the State
has been addressed demi-officially to
take steps to prevent thefta.

(iv) Gradually on important routes
copper wires are being replaced by
copper coated steel wires to reduce
the incidence of thefts

() Does not arise

Al to Libraries In Gujarat

4506. Bhri Narendra Singh Mahida:
Will the Munister of Edmestisn be
pleased to state:

(a) the names of public Libraries and
School and College Libraries in  the
State of Gujarat which received finan-
cal assistance from the Central Gov-
ernment during 1966-67; and

(b) the amounts proposed to be glven
for the same purpose during 1067-68?
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The Minister of Btate in the Minls-
try of Educstion: (Shri Bhagwat Jha
Azad): (a) The following libraries in
the State of Gujsral were given grants
during 1966-67 —

1 Shr: Fateh Singh Rao Sarava-
janik Pustakalya Patan

2 Laog Library, Rajkot

3 Dholka Education Socicly,
Ahemdabad Distt

(b) Grants for the purpose *re not
given on Stale basis but on the ment
of each case after il s recommended
by the State Goveroment

P & T. Afvicery Beard, Amdela
Circle

4507 Shri Virbhadra Siagh
Shri Puriap Stugh;

Will the Minister of Communications
be pleased to statle

(a) whether the Posts and Tele
graphs Advisory Board, Ambala Circle
still exusts,

(b) if so, the reasons for not holding
any meeting of the Board for *he last
{a0 years or so and

(c) when the next meeting of the
Board i1s expected o be held?

The Minisier of Staie in the Depart-
menls of Parilamentary Affalrs and
Communications (Shri 1. K. Gujaral)
(a) There is no such Board There Is
however, a Regional P & T Advisory
Commiitee attached to each circle

{b) Due to outbreak of hostilities, It
was decided to hold these Advisory
Commiitees in abeyance for some time,
especially in the border arees

{c) The Advisory Committes for Pun
jab Cirele 13 now being recrganised,
and a mesting will be beld scon after
the rearganised Committee has beer
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Rise of Prices In Gea

45859 >hrl Madhu Limaye:
Shri 8 M. Banerjee,
Dr Ram Manohar Lohia:
Shri George Fermandes:

Will the Minister of
be pleased to state

Home AlN=irs

(a) whether 1t is & fact that prices
have ruen steeply in Goa letely;

(b} whether there is also an acute
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rise in general price level all over the
country.

(b) and (c). The towns of Vasco,
Panjim and Margso are

suppled water by the OPA Water
Works The daily yield of this Water
Works 1s 18 million gallons, whereas
the demand is higher There s a
scheme to augment the output of OPA
Water Works by an additional 25 mil-
This scheme 18
completed in about a
that th

supply posion of drinking water so
far as these towns are concerned will
improve,

As for the supply of water to the
towns in the northern region, the local
Gaovernment 141 already engaged on the
Assanora waler supply scheme, which
1t expected 1. be completed in about
six months" time It is hoped .hat the

supply posilon of drinking water 1n
this area will improve alter *he com-
pletion of this scheme

L
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Thait ol Telephane Wire

4511, Shri Bam Kishan Gupia: Will
the Minister of Comununications be
pleased to state

(a) whether it 1s a fact that the
theft of iciephone wire 1s on he 1n-
crease on the Northern Railway,

tb) if so, the total number of caves
ailected during the year 1067 so far,
and

ic) the steps taken to check this
menace?

The Minister of State in the Depart-
ments of Farllameniary Affairs and
Commanications (Bhri L K  Gajral):
(a) Yes

(b) 1166 cases from Janugry 1087 to
May 1967

{c) (1) Tha Telegraph Wires (Unlaw-
ful Possession) Act 1950 is being
amended to provide far heavier pe-
naltres
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(u) Departmental officers have beer
mamntaining closer liaison with loca!
Police authonities

(1) The Chief Manusters of all Statef
have been addressed demi-officially 2
take steps to prevent thefts

(1v) Action 18 being tuken to r¢
place copper wire by copper weld
(copper coated steel) wire in the ~orst
affected areas conmstent with avad-
ability of resources and of foreign ex”
change

Attempt to Burn Congress President’s
House

512, Sarl George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel:
Dr Bam Manohar Lohua.

Wil the Minuster of Home Affair®
be plcased to state

(a) whether any mqury was insth”
tuted by Government through any of
their agencies into the attempt to bur?
the New Delhu house of the Congie®s
President on the 7th November, 19bb
and

(b) 1t so, the findings thereof?

The Minister of State in the Minis”
try of Home Afalrs (Shri Vidys
Charan Shukia): (a) Investigatio®
under the Code of Criminal Procedur®
into the cases arising out of the in¢!
dents of 7th November, 1066, was col”

3
BB
]

E
;
-
;
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Promotion of Ueda:

4519, Bhrl 8. M. Banerjee:
Ehrl Madha Limaye:

Will the Minister of Edueation be
pleased 1o state:

(a) the steps taken to promote Urdu
in the country;

(h) whether wvarious suggestions
made by non-official organisations like
Ma)lis-e-Mushavarat and Anjamane-
Taraque Urdu Zaban have been conal-
dered; and

fe) 1if so. the reaction of Govern-
ment thereto®

The Minister o' State in the Mink-
try of Education (Shrl Bhagwat Jha
Amd): (a) (1) The following grania
were given by the Mimstry for the
promotion of Urdu under the schemes
sdministered by 1t —

Ra.
195R-59 1,032,500
e 2
I
1961-62 "98,100
1963-63 " . . 1,303
1963-64 . 73362
1964-63 73,873
1965-66 52910
1966-67 1,27,90%

Torm 8,62,665

Grants were pud to volumary organ-
1sations, State Governments and indi-
viduals.

{11) The Ministry also awards prizes
for the best children’s books in Urdu
at the rate of Rs. 1,000 annually. 18
prizes have been awarded since 1084-
535, 2,000 copres of each of these prize-
winning books sre purchased for dis-
tribution.

(b) No represeniations seem 10 have
been made to this Ministry.

(c) Doss not asiss.
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Seclentists’ Fool

489, Bhri 8. M: Bunerjee:
Shri Madha Limaye:

Will the Minister of Edueation be
pleased Lo state

(a) whether the suentlsts and engi-

neers in the Scientists Pool have been
offered employment in the country,

(b) if so, total number of such
scientists and engineers in the Pool on
the 1st Apml 1967;

(c) the number of those who have
been offercd jobs wn the vanous places
up to the Ist April 1967, and

(d) the number of those who arc
still without employ ment and the sieps
tiken by Government?

The Minister of Educstion (Dr.
Triguna Sem);: (a) Yes, Sir

(b) The total number of persons in
cluding scientists and engineers who
were offered placcment in the Scient-
i1sts' Pool by April 1, 1987 was 4979

tc) The number of persons who left
the Pool on securing employm:nt upto
the 1at April, 1967 was 1498

(d) the number of persons working
in the Scientists’ Pool on Apnil 1, 1967
and Jooking for regular employment m
the country was 504 They are fiee
to apply for any tuitable position and
leave the Pool any moment A State-
ment showing the various steps taken
to assist them i1n finding employment
is lmid on the Table at the House
| Placed in Library See No LT-910/67)
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Refugees from East Pakstan

4523. Shri A. B. Yaypayee,
Shri N, S. Sharma
Shri Sharda Naad:

Wil tne Minster of Labomr and
Rebaiiatson be pleased to state:

ta) whethér a4 large influx of
relugees has slaried from East Pakis-
tan recently,

(b) whether more than 2,000 fami-
lies crossed over to Tripura from East
Pakistan during the laet two montns,
and

(c) U so, the steps taken to stop
tms nflux of refagees from Pakistan?
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flux cannot be termed large in rela-
tion to the figures of influx for the

:;lrliﬂ-iandupwwomdof‘tum

(b) No, Su, 537 families are report-
ed 10 have crossed over to Tripurs
from East Paksitan during the od
23-4-67 to 34-6-67 e Py

(e) The Government of India have
repeatedly represented to the Govern-

mant of Pakistan regarding the phght
of the minorities there and have re-
minded them of thewr obLigations under
the Nehru-Laaquat Pact which requires
them to guarantee to then minoriues
security, full freedom and equality of
rights Unforiunately, the Government
of Pakistan, despite their professions
to the contrary, have done very little
to .mprove the conditions of the mino-
nities there

Iron Ore Mines

4524. Shrimati Tarkeshwarl Sinha:
Shri Onkar Lal Berwa

Wil the Minuster of Labour and Ee-
habilitstion be pleased to state

(a) whether Government have any
proposal under considerdtion to have »
special machinery for improving the
phght of workers in the Iron Ore
Mines through some welfare organusa-
ton, and

(b) u so0, the nature thereof”

The Minister of Labour and Rehabl-
litation (Bhri Hathi): (a) and (b) AS
present we have a Co.ordinating Com-
mittee consisting of Officials to coord:-
nate the work of the five separate Ad~
visory Committees for the predomun-
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working of the Fund, the Coordinat.
ing Committee should be converted
into & Central Advisory Board on
which representatives of Government,
workers and employers trom the five
regions should be appointed. Action
has been imitiated to convert the Co-
ordinating Commuttee into a Central
Advisory Board

High Schoel and Intermediate
Examinations in U.P,

4525. Shri Madhu Limaye:
Shri 5. M Banerjee:
Shri George Fernandes,
Ut BRam Manchar Lohia:
Shri Sidheshwar Prasad:

Will the Munster of Education be
plcased to state

ta) whelher the UP Governmenl
have informed the Central Government
about their intention to abolish the
annual High School and Intermediate
c¢xaminations in the State

{b) whether other Siates, too, have
sent 1n stmular intimation to the Cen-
tre,

(c) 1if o, the reaction of Govern-
ment therelo, and

{d) whetlier Government propose to
evolve a8 uniform policy tn regard to
the reform of the examination system
throughout the country in consultation
with the States?

The Minister of State in the Minis-
try of Education (Bbri Bhagwat Jha
Asaa), (a) and (b) No, Sir

(c) Does not arise

(d) National Council of Educational
Research and Traming 1 working with
the State Boards of Education to re-
form the presant system of Examina-
tion at the School stage by improving
among other things the nature of
question papers and the scoring proce-
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Stipends for Scheduled Casies and
Tribes

4528, Shri Madhu Limaye:
Bhri 8. M. Banerjee:
Shri George Fernandes:
Dr Ram Masehar Lohia:

Wil the Minister of Educatlen be
pleased to refer to the reply given to
Unstarred Question No 1038 on the
$th November, 1988, and state

(a) whether Government have since
taken a deasion on the proposal to
enhance the rate of supends for board
ing for school and college students
belonging to the Scheduled Castes and
Scheduled Tribes in view of the rise
in the cost of Living, and

(b) If s0, the quantum by whach the
stipend has been increased?”

The Minister of State ln the Minis-
try of Education (Shri Bhagwat Jhs
Axad): (a) and (b*» The matter has
since been reviewed and a decision
taken On a scrutiny of the rates woa-
solidated wvalue after taking into consti-
deration other concessions, eg, ex-
emption from twtion-fees etc ), it was
held that thesc rates did not compare
unfavourably with those admussible
under the National Scholarships
Scheme Bemdes the scheme allowed
part-time employees also to take ad-
vantage of thiz scheme which was de-
nied to the reciplents under the scheme
of National Scholarships The scheme
further provides that a studemt can
accept a grant or monetary help from
the State Government or any other
source for the purchase of books.
equipment or for meeting the expenses
on board and lodging, in addition to
the scholarship amount paid under this
scheme, In view of these consdera-
tions, it was decided to mamntain the
present rates.
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All India State Employees
Conference

4527, Bhri Bibhuti Mishra:
Shri K N. Tiwary:

Wil the Minister of Home Affairs
be pleased to state.

(a) whether 1t i1s a fact that the All
India Conference of State Employees’
was held at Patna on the 24th Apni,
1967,

(b) whether they demanded that
Central Government should urge the
various State Governments o raise
their pay to the level of the pay of the
Central Gavernment Employees of
equal ranks, and

(c) u 0, Central Government s reac-
tion thereto?

The Minister of State in the Muus-
try of Home Affairs (Shri Vidya
Charan Bhukla): (a) Yes, Sir

(b) We have no official informadtion
However, the question of revision of
the pay scales of State Government
employees 1s one {or the State Guvern-
ments to consider

ic) Doca not arise

Employees' State Insurance

4528. Shri M. Sudarsanam. Wil the
Minuster of Labour and Rehablitation
be pleased to state

(a) whether any representations
have been received agawnst the recent
durectire of the Employees State Insur-
ance Corporation to Industnal under-
takings that both employers and em-
ployees’ contributions have to be paid
on the annual bonus disbursed to
workers under the Payment of Bonus
Act, and

{b) if so, the reaction of Govern-
ment thereto?
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The Minister of Labeur and Relat!
listlon (Bhri Hathl): (a) Yes It hi#
been represented that there are pract!
cal difficulties in the realsation of
contributions on the annual bonus

(b) The matter is under examinatic?
by the Employees' State Insuranc®
Corporation m the light of the Beoi*
ployees' State Insurance Act, 1948,

Triple Benefit Scheme for Teacherd

G398, el T W Sanexipe
Shri Madbm Limaye'

Will the Mimister of Bducation V¢
pleased to state

(a) whetber the Triple Benefi!
scheme for the teachers has been in'
plemented by all the States,

(b) if not, the reasons for the sam®:

and

(c) the stepa taken by Gorernment 10
get the scheme implemented®

The Minister of Siate in (he Minis
try of Edweation (Shri Bhawat JM*
Assd): (n) to (c). Most of the State®
m-m:m-mnaw'
the Scheme, some States are still con”

(1) financial couts:

(i) pomibility of taking over tb?
alded schools,

(ila) smaliness of the number of aid”
ed schools.

Written Answers JULY 8, 1961
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Coaching in Sporta

4538. Shri P. K. Deo: Will the Minis-
ter of Education be pleased to state:

9436

- (a) whether the Natiomal Institute
of Sports has recommended the appoint
ment of Zonal Coaching Supervisors
for coaching promising boys and girls
in sports in the different State centres,

(b) whether the University Grants
Commission bas also made similar re.
commendations, and

(c) It so, the action taken in that
regard®

The Minisier of State im the Minis-
try of KEducstion (Shri Bhagwat Jba
Azad): (a) The Board governing the
National [nstitute of Sports have re-
commended the appointment of zonal
Supervisors lo keep limison with State
Sports Councils ‘etc  and to supervise
the activittes of the Regional Coach
ing Centres

(b) No, Sir
(c) As m measure of economy no

fresh appointments of Zenal Supervi-
sors can be made at present

T.A: and DA. of Muisiers

Shri Yashpal Siagh:
Shri 8. C. Bamanta:

4531.

Will the Minister of Home ARalrs
be pleared (o alate.

of April and before Sth May, 1967; and

(c) the monay spent ou this account!
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The Depuly Minister in the Ministry
of Weme Mifairs (Shri X. 8. Rama-
swamy): (a) No Bir According to
rithes, Ministers are entitled to travel-
ling and daily sllowanceg only In
pect of tours undertaken by them

duty

3§88

the discharge of thelr official
(b) and (c¢) Do not arise

Rehgbiiitation of Refmgees frem Eust
Pakivian

453%. Shrl Deven Sos' Will the
Minister of Labsur and ‘Reha¥ilitation
be pleased to state

(a) the number of places outside
West Bengal where the East Bengal
refugees have been rehabllitated with
the names of places and the number
of refugees rehablilitated in each area

(b) the (xpenditure incurred in an
area excluding the capital expenditure

(c) the source of livellhood in each
area

(d) the establishment of schools,
hospitals tanks and wells and

{¢) how the empenditure for East
Pakistan refugees compares with that
of West Pakistan refugees®

The Minisier of State in the Minis
try of Labour, Empieyment and Rehs-
bilitation (Shri L. N Mishea. (a) A
statement giving the number of new
migrants families from East Pakistan
who have either been moved to reha-
bilitation sites or given regular em-
ployment in various Btales is laid on
the table of the House [Placed in Li-
brary. See No LT-811/67)

1888 (SAKA) Wniten Answers gg38

(d) Up to 31-3-19687, 23 primary
schools, 2 middle schools, 2 high
schools secondary schools, 1
college, 2 hostels and 3 ITIs “ave
been sanctioned for the benefit of new
migrants In the case of 4 high
schools /higher secondary schools ex-
pansion of exasung schools has been
sanctioned

1 Dispensary, 4 Duspensarycum-
Maternity Centres, 2 Compounder's
Unit<cum-Maternity Centres have been
sanctioned in varfous States In one
State expansion of an existing Hospital
has been sanctioned

54 Nistar Tanks and 305 Open Wells/
Tubewells have begn constructed in
various States for irrigation purposes

(e) Sinee the partition of India and
upto the end of dnancial year 1968-67,
an estimated sum of Rs 201 04 crores
will have been spent on the rehabilita-
tion of West Pakistan refugees and <
sum of Rs 262 5] crores on Eust Pakis
tan refugees

Spanish Priesi in Biaharsshicy

4533 Shri Dmanath.
Shri P. Gopalan:
Shri Nambiar:
aarl C. K Ohakrapani

Wili the Minister of Home Affairy be
pleased to state

(a) whether it 15 a fact that the
Maharashtra Government have served
notice on a Catholic priert a Spauish
National 1o leave India,

(b) the name of that priest, and

(c) the reason. for taking such ac-
ton™

The Minister of State in the Minis.
try of Home Affairs (Shri Vidya Cha-
ras Shakis): (a) to (c). Father Vincent
Ferrer, a Spanizh national whose period
of stay expired in March, 1967, was
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not granted extension in the first ins-
tance However, he has since been
allowed to stay on in India till 31st
July 1967

Interruption in the Long Distance
Commnnications

4534. Bhri Tridib Kamar Chgudburi"
Shri § C Samanta

Will the Minister of Communications
be pleased to state -

(a) the long term and <hort term
measures adopted to reduce the fre-
quent wnterruptions n the long distance
telephone communications <ystem 1
the country

(b) whether complaints .re lncreas
ing 1n number In the recent months.
and

(¢) f so the reasons therefor”?

The Minister of State in the Depart-
ments of Parlismeatary Affalrs and
Commanications (Shri I K Gumjral)
{a) Inoterruptions in the long distance
telephone communications systems n
the country are caused by —

(1) Copper wire thefts from the
lines

(2) Instabuity and failure of local
power supply malns

(3) Damage due to natural causes

The remedial measures are

(i) Provision of long distance tele
phone communieation circuits
over underground coaxial cab-
les and Microwave Radio relay
systems to avoid interruptions
due to theft of copper wires
from open wire lines.

(li) Amending the Telegraph Wires
(Unlawful Possession) Act 1950
providing beavier penalties

Written Answers JULY 8§, 1067
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(ii1) Replacement of copper wires
by copper coated steel wires
and manufacture of the same
in the country

(iv) Malntalning closer liaison with
local police authorities

(v) Bringing to the notice of Chlef
Ministers of States through
Demi-official letters the menace
of frequent copper wire thefts
in their states requesting them
to take deterrent measures to
prevent the same -

(v1) Provision of standby engine al-
ternators at various communi-
cation centres to cover the
periods of mains fsilure

(b) No

(¢) Does not arise

Writ Petitions In Orissa High Court
4535 Shri Ramachandra Ulka:
Shri Dhuleshwar Mecaoa®
Shri Heerji Bhal:
Shri K Pradhani-

Wil the Minister of Home Affairs be
pleased to state

(a) the number of writ petitions filed
in the Orissa High Court duning the
last three months, and

(b) the number of writ petitions
pending In the High Court since one
year?

The Minister of Home ANalrs (Shri
Y B Chavan). (a) ¥4

(b) 303 (This Agure includes cazes
pending since 1st June 1968 and prior
to that date)

Appeal for Funids
4538 Bhri M. R. Kriskaas: Will the

Minister of Home Affairs be pleased to
state
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(a) whether it is a fact that while
appealing funds from the Indian
Nationals in foreign countries, the
Prime Minister has requested the Indian
Princes to partly or fully part with
the privy purses to help the people in
the distressed areas; and

(b) 1f so. how many princes have
favourably responded to the Prime
Minister's appeal

The Minister of Home Acalrs (Shri
Y. B. Chavan): (a) and (b) In Nov-
ember 1966, Prime Minister made 2
general appeal to the people of India
to contribute generously to Prime Min-
ister s Drought Relief Fund While
drawing attention to the appeal the
Caovernment requested the Rulers to
make generous contribution to the fund
33 Rulers respondent to this sppeal and
contributed to the fund

Congress President

4537. Shri Baburap Patel: Will the
Minister of Home Affairs be pleased to
state

(a) whether the Congress President
is covered by the official security,

(b) 1f so, the monthly expenditure
incurred on lus security; and

(¢) whether similar facility 1s al-0
proposed to be provided to the Presi-
dents and Chairman of other political
parties”

The Miaister of Stale in the Minis-
try of Home Affairs (Shri Vidya Charsn
Shukla): (a) Following threat to the
safety of Shri Kamraj, certain security
srrangements have been made for his
protection since 1985.

(b) Rs 51360 per moath,

(c) Becurity arrangements are not
made for the President or Chalrman
of any political party. They are made
when in the judgment of those concern-
od with security matters such arrange-
ments qre essential for the prosction
of a person.

ASADHA 14, 1889 (SAKA)
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Pak Rangers’ Inirusion In Bajasthan

4538, Shri Baburao Patel: Will the

Minister of Home Affairs be pleased
to state

(a) whether it 1s a fact that ten
Pakistanis including three Pakistani
rangers entered the border wvillage of
Yaliwala in Ganganagar District of
Rajasthan on the night of the 28th
April, 1967 and shot dead an Indian,

(b» if so, the reasons for our security
guards not being able to intervere,
and

(¢) why the Pakistams were allowed
to escape?

The Minister of Home Affairs (Shri
Y. B Chavap): (a) to (c) No sach
ineident took place on Apnl 28, 1987
However, three Pak rangers and seven
Pakistani civilians trespasced 1nto
Indian territory in Ganganagar Dastriet
on April 14, 1967 1o take awdy an
ammal which had been shot dead by
them from across the border They
fled on seeing our border patrol

Prohibition

4539, Shrimati Savitri Shyam: Will
the Minister of Home Affairs be pleased
to state

(a) whether it is a fact that the
Deputy Minister of Tourism bas said
in Bombay that Prohibition was one of
the disintentives for the promotion of
tourism, and

(b)Y if so. whether this 1< the con-
sidered view of Govern nent?

The Minister of State In the Minisiry
of Home Affairs (Shri Vidya Charan
Shukla) : (a) The Deputy Munster of
Tourism did not express her opinjon
but merelv related the impressions of
omerpeoplecanvendtohrtmtpm-
hibition was a disincentive fo promotion
of tourism The press report was not
quiumuutnm&hrespect

(b) Does not arise.
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Moblle Post Ofice in UF.

4544. Shri Vishwa Nath Pamdey: Wil
the Minster of Communications be
pleased to state:

(a) the number of Mobile Post
Offices in Uttar Pradesh at present;

(b) whether Government propose to
commission more such Post Offices in
Uttar Pradesh State, and

(¢) if so, their fie'd of operation?

The Minister of State in the Depart-
meats of Parllamentary Affalrs apd
Communications (Shri 1. K. Gujral) :
{a} None, Sir

(b) and (c) One Mobile Post Office
will be commissioned shortly gt Kanpur

IaTRR & erwifes dfgr it W
g

£541. st fovemw g : 0y
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Terssns Registered In BmPleyment
Exthanges in UiP.

4243. Shri Vishwa Nath -Pandey : Wil
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) the number of persons registered
as unemployed at the Employment Ex-
changes in Uttar Pradesh as on the
30th April. 1967, and

(b) the sleps taken to get them em-
ployed within a year from the date of
their registration?

The Minister of Labour and Rehabili-
tation (Shri Mathl) : (a) 101 864

(b) Applicants are sponsored by the
cmployment exchanges against sultable
vacandies notified to them Keeping in
view the existing employment situation,
it may nul be possible to place all the
appucants within a vear of their regis-
Lration.

Mischicvous Activilles of Pukisian in
Laccadive Inands

4544. Shri Bibhuti Mishra: Will the
Minister of Home Affalrs be pleased tu
state

(a) whether auy reparts have been
recelved about Pakistani trying to insti-
gate trouble in the Laccadive Islands;
and

(b) if s0, the detalls thereof?

The dMinister of Slade in the Minisiry
of Home Aflsirs (Bhrl Widya Chasan
Shulela) : (a) No, 8ir

(b) Does not arise.
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Unolaimed Money in Postal Savisgs
Bank Account

4548. Shrl Jyotirmoy Basu :
Shri Umanath :
Shri B. K. Modak :
Shri P. Gopalan:
Shri Bhagaban Das:
Skri C K. Chakrapani -

Wil the Minuster of Communications
be pleased to state:

(a) the total amount ©f unclaimed
money lying in the Postal Savings Bank
Account at present

(b} whether Government have taken
\ny sweps to pay off these amounts to
the right claimants, ano

() if s0 the nature of the steps
1aken*®

(a) No amount in Post Office Savings
Rank can be lreated ai "unclaimed”
i there are no transaction in an
account for mx complete years, the
necount Is treated as “sllent” and such
an account can be revived by the de-
positor on his making an application
The net cumulative balance on 30th
April, 1967 in the Savings Bank
Accounts treated “silent” was Rs
9,54,32,061 2%

(b) and (c) The depositors or their
lieirs have to claim the amount How-
ever, the P. & T Department proposes
to issue notices to depositors of “silent”
accounts where complete records are
avallable and where the balance is more
than Re 100 requesting them o revive
their secounts.

1100 L8—4.
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FPay of Indian Bcientisty
4548. Shri Jyolirmoy Basu:
Shrli K. M. Abrabam :
8Shti Umanath :
Shri B K. Modak:
Shri Bhagaban Das:
Shri P. Gopalan:
Sbhri C. K. Chakrapanpi :

Wil the Minuster of Education be
pleased to state

(a) whether the attention of Gov-
ernment has been drawn to the press
reports of an observation made by the
Council of Scientific and Industrial Re-
search that Indian scientists are being
paid low remuneration;

(b) it so,
thereto, and

Government's reaction

(c) the steps Government propose to
take to improve the condition of the
scientizls?

The Minister of Education (Dr.
Triguns Sen) : (2) Yes, Sir. The press
report is based on s Survey Report
entitled “Opinion Survey of Scientists
and Technologists” by Aquell Ahmed
and 8 P Gupta of the Rescarch Burvey
and Planning Organisation, a copy of
which {. avallable in the Library of
Parlla nent

(b) and (c) The Government's
policy and steps regarding the umprove.
ment of service conditions of scientists
are well stated in the Scientfic Policy
Resolution of the Government passed
by Parliament on 4th March, 1958 The
impiementation of the Scientific Policy
Resolution is a long term process and
is continually under review. To the
extent passible, several steps have al-
ready been taken to improve conditions
of service of sclentists such as merit
promotion, grant of advance increments,
etc The question of remuneration Is
a matter which has to be related to
conditions in the country ang iz relative-
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Computers fa P. aad T.

4547, Shrl Onkar Lal Berwa:
Shri Qukar Bingh:

Will the Minister of Communications
be pleased to state:

(a) whether it 13 a fact that the
Post Master General, Rajasthan in a
Press Conference has opposed the use
of computers which proved ta be a
costly device because of foreign ex-
change involved, and

(b) if so, whether any work-study
has been carried out on the use of
computers?

The Minister of State ia the Depart-
ments of Affairs and
Communications (Shrd I K. Guj-al):
(2) and (b)' The Governrient is aware
of the views of the Postmaster-General,
Reajasthan as appeared in the Press
Which are his perscnal views
computer is used in the P & T for
purpose of telephone bilhng and
ting work However, part of the
relating to telephone billing and

ting of Calcutta Te:lephones
which has been entrustrd tc a Cont-

on a service basis iz done on
computers in their Service Bureau
question of work study does not
as no computer of their own is
by the P. & T. for the purpose.

3%
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poor students {6 continue thely Univer.
sity Education during 1966-87 under the
Naticnal Scholarship Scheme; and

(b) the detaily and the amount spent
out of this by the State Government
during the same period.

The Minister of State in the Ministry
of Education (Shri Bhagwat Jha Asad):
(a) Rs 3.40 lakhs

(b) An expenditure of Rs 1 50 lakhs
was Ircurred by the State Government;
Rs 64930 on the award of fresh
scholarships to candidates selected in
1966-67 and Rs 105,070 on the renewal
of scholarships cf candidates selacted
in earlisr years

Merit-cum-Means Scholarships in
Orissa Technical Institutes

4549. Shri Ramachandra Ulaka:
Shrl Dbuleshwar Meena:
Shrl K Pradhani:

Shri Heerfi Bhal:

Will the Minister of Education be
pleased to state

(a) the amount given on account of
Merit-cum-Mzans Scholarships to each
technical Inutitute In Orissa during
1966-67; and

(b) the amourt proposed to be given
to that State fcr the purpose during
1967 68°

The Minister of State in the Minisiry
of Edueation (Shri Bhagwat Jha Asad):

(a) 1 University College of
Engireering, Buria Rs. 48,800

2. Oriesa Bchool of En- ~
gineering, Cutteck Rs 6230

3. Bhadrak School of
Engloesring, Bhad.
ak Re 1380
4. Jharsuguda School

of Enyinsering,

Jharsuguds R, 4700
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a.l:hm &ho;l.. (b) if so, the details theveof?
mm'"h" Rs. 7.800 The Minister of State n the Ministry
of Education (Shri Bhagwat Jha Axad):
(a) No, Sir.
#. Kendrapars School
of Engineering, Ken: (b) Does not arise
drapara Bs. 1700
7. Orissa School of
Engineering. Graaty to
Ilhhlmm Rs 1080 Engineering Colleges in

———

TorAL Rs. 69450

(b) Rs. 1,11,400. Shrl Hoerfl Bhai:
Cultural Ceatres in Orisa
455¢. Shri Ramachandrs Ulaka: pleased
Shri Dholeghwar Meena :
Shri K. Pradbasi: «d G the Engineering Collesss in
Shri Heerji Bhal:

Will the Minister of Edueation be
pleased to state:

(a) whetber any financlal assistance Trigusa Sea) :

was given to Orissa for the ccastruc {a) Grants . 7,50,000.00
tion of cultural centres in the State
during 1906-67; and Loans -« 7,08,000.00
(Pigures in lakhs)
™ ‘Noo-Recarring
Nams of the institution Totd

g~ agasibg: Cuos, %6 o O3S s

O e iR P popn o3 1o rmuen
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) Recurring Total Loans

Name of the institution Grant-in-

aid Hostels  Staff Total

Quarters
I 6 7 8 9 10
(i) Regional Engineering College,

Rourkela : . . . 10°6637 15973 5 7 135 7'05

(i1} University College of Engineering, I'5914953

Utkal University, Burla

Adult Education in Orissa

4552. Shri Dhuleshwar Meena :
Shri Ramachandra Ulaka :
Shri Heerji Bhai :
Shri K. Pradhani:

Will the Minister of Education be
pleased to state:

(a) the amount allotted by Govern-
ment to the Orissa Government for
Adult Education during 1966-67; and

(b) the amount proposed to be given
to that State for the purpose during
1967-68?

The Minister of State in the Ministry
of Education (Shri Bhagwat Jha Azad):
(a) and (b). Central assistance on
Plan schemes is released on the basis
of actual expenditure on a particular
head of development e.g., General
Education and not for each scheme or
sub.head separately. It is, therefore,
not possible to indicate separately the
amount of Central Assistance given
for Adult Education to Orissa Gov-
ernment.

‘Archaeological Treasures

4553, Shri Dhuieshwar Meena:
Shri Ramachandra Ulaka:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Education be
pleased to refer to the reply given to

Unstarred Question No. 248% on the
17th August, 1966 and state:

(a) whether Government have
since considered the proposal to
enact legislation to check the steady
depletion of archaeological treasures
in India; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Eduocation (Shri Bhagwat Jha
Azad): (a) and (b). The matter is
still under consideration of Govern-
ment.

Centrai Schools

4554, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Heerji Bhai:
Shri K. Pradbani:

Will the Minister of Education be
pleased to state:

(a) the number of Central Schools
which are proposed to be opened dur-
ing the current year in the country;
and

{b) the number of such schoois at
present in the country?

The Minister of Stale in the Minis-
try of Education (Shri Bhagwat Jha
Azad) : (a) Seven. subject to avail-
ability of funds.

{b) One hundred and eleven as on
31-3-67.
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Dircet-Dial Telephone System

4555. Shri Sradhakar Supakar: Will
the Minister of Communications be
pleased to state:

(a) the number of cities and towns
in the country connected so far by the
direct-dialling telephone system; and

(b) the total expenditure incurred in
connecting cities and towns directly?

The Minister of State in the Depart-
menis of Pariiamentary Affairs and
Communications (Shri I. K. Gujral):
(a) Thirteen cities by the point to
point subscriber dialling system. These
are:

Delhi, Agra, Kanpur, Lucknow,
Jaipur, Patna, Varanasi, Meerut,
Jullundur, Simla, Ahmedabad, Mad-
ras and Bangalore.

(b) The cost of Switching equipment
for providing subscriber trunk dialling
at the above mentioned places ‘s
about Rs. 2% lakhs. In addition, long
disiance circuits in the various routes
have been provided as general im-
provement to the trunk network,

v

Reviewing Committee on C.S.IR.

4556. Shri Indrajit Gupta:
shri H. N. Mukerjee:

Shri Vasudevan Nair:

Will the Minister of Education be
pleased to state:

(a) whether the Reviewing Conimitiee

of the C.S.I.R. has recommanded that
the Council of Scientific and Industrial
Research headquarters should func-
tijon less as an administrative centre
and more as a technical and scientific
planning and policy making agency;
and

(b) if so, the action taken to imple-
ment the recommendation?

Written Answers 9554
(Dr.

The Minister of Eduecation
Triguna Sen): (a) Yes, Sir.

(b) This is a matter which is conti-
nually engaging the attention of the
Director General, Scientific and Indus-

trial Research and following steps
have been taken:—
(i) D.G.S.I.LR. who 1is a leading

scientist ensures that the head-
quarters function as a scienti-
fic policy making body and
not merely an administrative
office. To assist him in this
task, leading scientists, tech-
nologists and industrialists in
the country and also Direc-
tors on the National Labora-
tories are nominated on vari-
ous Commitiees which are ap-
pointed from time to fime to
consider specific matters. The
Board of Scientific and Indus-
trial Research which is the
principal advisory body and
the Governing Body of the
C.5.I1.R. also consist of lead-
ing scientists and technolog-
ists.

(11) Functions and powers of the
Governing Body, C.S5.I.R. have
been considerably delegated
to the Executive Councils of
National Laboratories/Insti-
tutes so that they may manage
the affairs of the Laboratories
within the allotted budget
provisions;

{iii) Scientisis and technolégists in
the field and industrialists
have been closely associated
in the formulation of the re-
search policies and program-
mes of the Laboratories; and

(1v) The administrative set up at
the headquarters is mainly
intended to follow up and
facilitate the implementation
of the decisions taken by the
planning and policy making
bodies of the C.SI.R. at vari-
cus levels.
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Teaching of Hindi

4557. Shri Molahu Prasad:
Shri Rabi Ray:
Shri Maharaj Singh Bharati:

Will the Minister of Education be
pleased to state whether his Ministry
propose to take over the Hindi Teach-
ing Scheme at present under the MIin-
istry of Home Affairs, from the latter?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): No, Sir.

NEQO Hindus in Goa

4558. Shri Shinkre: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether Government «re aware
that in Goa there are more than 30
ihousand neo-Hindus, converted to
Hinduism 25 years ago, who are =uger
to change their names and surnames,
but are handicapped to do so because
of heavy costs in legal proceedings ac-
cording to the Portuguese laws in ihis
respect, still in force in Goa;

(b) whether it is a fact that this
process of changing the names and sur-
names is very simple and economic in
all other States of the Indian Union;
and

(c) if so, the steps Government nro-
pose fo take Lo facilitate the above
mentioned changes?

The Minister of Siate in the Minis-
try of Heme Affairs (Shri Vidya
Charan Shukla): (a) Government have
no information.

(b) Yes.

{c) The question of amending the
law in this regard will be considered
if the difficulties are brought to their
notice.

JULY 5, 1667
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Primary School Boildings in Keraia

4559. Shri E. K. Nayanar: Will the
Minister of Education be pleased to
stale:

(a) whether Government offered
loan assistonce to the Kerala Govern-
ment in 1963-64 for the construction
of buildings for primary schools;

(b) if so, how much loan was offer-
ed; and .

.
(¢) whether that amount has been
given to the Kerala Government and
if not, the reasons therefor?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad) : (a) and (b). Under an ad-hoc
scheme which only operated in 1963-
64, the Government of India offered
loan assistance to State Governments
fer construction of elementary school
buildings and quarters for women tea-
chers working in rural elemen-
tary schools. The Government of
¥erala made a request in February,
1964, for a loan of Hs. 30 lakh during
1964-65 and of Rs. 45 lakh during 1965-
66. But as there was no scheme in
1964-65 and 1965-66 under which to
consider the request, no loans were
sanctioned to the State Goverament.

ic) Does not arise.’

Pheto Interpretation Imstitute, Survey
of India

4560. Shri Eibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Education be
pleased to state:

(a) whether there is any post of So-
cial Dean at the Indian Photo Inter-
pretation Institute, Survey of India,
Dehradun;

(b) if so, the reasons for this ap-
pointment; and



-
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(c) the teaching experience of the
two soil experts at the Indian Photo
Interpretation Institute, Survey of
India, Dehradun?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
‘Azad): (a) No, Sir.

{b) Does not arise.

(¢) The two soil experts have been
provided by the Netherlands Govern-
ment. They are qualified as teacners
for university level in their country,
Information regarding their teaching
experience, however, is not availakle.

Natienal Tribunal on Recommenda-
tions of Wage Board for Non-Working
Journalists

4561, Shri K. Anirudhan:
Shri Umanath:
Shri Jyotirmoy Basu:
Shri Vishwanatha Menon:
Shri XK. M, Abraham:
Shri €. K. Chakrapani:

Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) whether Government propose to
set up a national tribunal to go into
the question of the implementaiion of
the recommendations made by the Cen-
tral Wage Board for non-journalists
for interim relief by M/s. BEenneit
Colemans and Co.:

(b) if so, when the proposed Tribu-
nal will be set up; and

(¢) if not, the reasons therefor?

The Minister of Labour and LRehabi-
litation (Shri J. Hathi): (a) and (b).
Yes. The order referring the question
to a national tribunal has been issued
on 4th July, 1967.

~ (c¢) Does not arise.
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World Assembly of Youth

4562, Shri Rabi Ray: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether the trustees belonging
to the World Assembly of Youth have
declared that they have received fin-
ancial assistance from two American
Organisations;

(b)"if so, the names of those 1{iwo

organisations; and

(c) the Government's reaction there.
to?

The Minisfer of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Government have
no information in the matter.

{b) and (c). Do not arise.

o fasafeara § Mot

4563. =t Ty IO
i gIR T TN ¢
<t AiFHIT T I -

Fa1 foan Wt @ Faw & FaT
T e

(%) #a1 ag a9 g f famaframm
TIRIT A & oF a@lEia 5 faww
freafaamg | go Niaad  faafs
& Tk ¥ va fawfggma & 7
fear ar;

(@) Far 3@ @wlg F FOAT
gfadeT 2 faar §;

() afe g, ar sar ST 9T IS
faur w7 faam @1ar §; 9)

i () afe 7&, O S&F a1 F17O
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FOC SR ¥ woyr Feolt o P

4564 ot viie fay wedlt :
W Fe W WO
st serrerdie et :
ot feregwre wret -
ot v WA
ot wrenTe W :
Te “mw
ot wefn ferg watfiewr :
W1 a% aw Qe sl oy @
N gy w6 fw.
(v) v w% @t & wrow
Fox s ¥ g e AT ¥ =
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ww wwr gt Wt (ot oY) :
(%) ag smwr Tww ¥ dwrfireTe
% wmr &1 wow wowre & gfvw fen
tfe wm fwrdt & wror gt wow
faelt & e O O 0
b

(w) sor mft wsam)

Resuits of Bikar Matriculation
Examinations

4585. Shri Rabl Ray:
Shri Bhogendrs Jha:

Whill the Minuster of Rducatian be
pleased to state:

(a) whether it 15 a fact that
Government have taksn a decision te
the effect that those students who got
plucked only in English and have pass-
cd in all other subjects in the Matri-
culation examination, would be consi-
dered to have passed the examunation;
and
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Sari A. B. Vajpayes:
Shri Kanwar Lal Gupta:
Shri K, Lakkapps:

Will the Minister of Home Affairs
be pleased to state

(a) the number of investigations or
inquiries carried out by the Police
agencies from 1947 onwards aganst
the Ministers of the Central Govern-
ment;

(b) the number out of these which
have been completed and the results
thereof;

(c) the number still pending, and

(d) the action, if any, taken agaunst
the delinquents to place them on trial?

The Minister of Home Affalrs (Shri
Y. B. Chavan): (a) to (d). As far as
could be ascertmined no regular inves-
tigations or inquiries were carried cut
by the Police agencies from 1947 on-
wards agunst any Minuster of the Cen-
1r-l Government In respect of two

vestigation of certain cases nvolving
certain government officials and thess
items of information, after being As-
sessed. were passed oo to Government
These instances were turther
by Government and results were made
known in this House

Litigatiens in the U.F. Reglomal
Ofice, Lacknow

4567, Shri Sarjes Psadey:
Shei lsbaq Sambhali:

1889 (SAKA) Written Answers 9562

(b) the number of cases that have
been decided together with coples of
Judgements thereof,

(c) the expenses incurred in these
suita/writs,

(d) whether any responmbility has
been fixed on the officers whose deci-

mnon had resulted in these Ltigations;
and

(e) whether any recovery has been
made from officers held responsible?

The Minisier of Stale in the Minls-
try of Labour, Employment and Re-
Rabilitation (Bhri L. N, Mishra); (a)
Three Wrt Petitions during the last
three years

{b) One Writ Peution has been
decided. It was dusmussed with cost
on the parties Copy of the judgement

has been applied and will be Lupplied
when received

(c) Rs 479 on the Writ Petition al-
ready decided Other Wnt Petilions
are still pending

(d) No The judgement 13 yei to be
examined to see whether the Court
has held any of our officer in any way
responsible for the lLitigation The
writ petition has been decided wn
favour of Government

(e) Does not aruse

O

4568. W wwwwy Ty gwery :

w1 ware it Iy o S g
f

(%) e ey firsrr & ey
frifest w1 Pl sy (Tl
fufe ¥) wefew sraer Tt
wifafc st ¥ &1 v sTow
st



&
(w) fe wg), @ vw v W
§ o=

vweged mn wwre fom ¥
wwadt (R go go THTW)
(%) wor (w) & g, ¥ex FER-
wft awit welq se siw, fage,
wweyry, wer waw gt feedlt T

(n) wor sew O zR fadfery
swifrr § (A g wiv 39 I
W ¥ e~ qva & ad e
gavieaTa &Y "wrt w7 far
4

Class 1V Employees

4549 Shri S M Joshi' Wil the Min
uter of Mome Affalrs be pleased to

nate.

{a) whether it is a fact that the
upper age lumit for jorning the Govern-
ment service in clerical yrades is 21
years and for the Class 1V the same i

25 years,

(b) whether it 15 also a fact that a
man who joins class IV scrvice at the
age of 21'25 cannot, even after passing
the requisite departmental examina-

Written Answers JULY &, 1987

Written Answers 936+

passing matrie or higher studies and
complelng the typing courses?

The Minister of State In the Minle.
try of Home Affairs (Shri Vidya
Charan Bhukia): (a) Yes Sir

(b) and (¢) Class IV employees
possessing  matriculation or  higher
qualificaton can be considered for ap-
pointment to the post of Lower Divi-
sion Clerk 1n offices where this post
is filled through the Employment Ex-
change For this purpose, they have
bLeen given age conctession to the extent
of the service rendered by them in
Class IV In view of the ieduction,
with cflect from 3rd December, 1839
uf the upper age hmat for Class II1
clerical services from 25 to 21 years,
thost persons who cn.ured Class IV
service belore 3rd December, 1858, and
who had alieudy completed 21 years of
4age on the date of entry into Class 1V
have bien given further age .onces-
son for appuintment as Lower Dhi-
sio1 Clerk, pule Ministry of Home
Affars Office Memorandum No F.
'§ 266 Esit(D), dated 18th Apnl, 1986
A copy of tlns Ofhce Memurandum
whih expluns the position in Cetad
15 larid on the Table of the House
[Placed in Library See No LT-813/
)]

Empioyecs in Andamans
45710 Shri A. 8 Baigal: Wil the

Minister of Home Affairs be pleased to
state

(a) the total number of employees In
the various Government Departments

“in Andamans in 1951-52 and in 1908-

67,

(b) how many out of them were
from Kerala in 1651-52 and how many
in 1986-87;

(c) the reasons for abnormal In-
crease, if any; and

{d) how Government proposs 1o ab-
sorb 12000 local students mnow In
Schools when they pass examination,
it all Government poets are occupled
by outsiders?
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The Minister of State in the Minis-
iry of Homs Aflairs (S8hrl Vidya
Charan Shukia): (a) and (b). A stute
ment is laid on the Table of the House

g’lﬂeﬁ in Library. See No LT-014/
)

(¢) The increase in percentage of
persons comung from Kerala s obvi-
ously due to the fact that more per-
sons from Kerala come for employ-
ment are selecied on merits

(d) The reference to 12000 local
students 15 presumably to the total
number of students, both boys and
gurls, at present studying in Classes |
to XI in the various schools 1n urban
and rural areas in the Andaman and
Nicobar Islands Since they ‘sl be-
come eligible for Government 2mploy-
ment only after attaining the prescnb
ed age und educational quabfications
the question of absorbing 12,000 local
students at one time does not anse
With the increase in educational bise
employment opporiunities are slo in-
creaning and local elijible students
will also avail of thuse opportunities
at the appiopnate time

Middle Point HS. Boys School.
Andamans

4571, Bhrl A. §. Baigal: Will the
Minster of Edueation be pleased to
state

(a) whether 1t is a fact that the
Andaman Government resumed paddy
field of old settlers near Middle Point
Higher Secondary Boys School for
converting It into play ground for
boys.

(b) whether it is also a fact that the
PW.D after spending several lakhs in
reclaiming it, left it Incomplete as a
result of which it w lying unused for
several years; and

{c) if s0, the steps taken by Govern-
ment for completion of the job with-
out any further delay?

The Minister of Siais in the Minis-
try of Béuctation (Shrl Bhagwat Jha
Asad): (a) Yes, Sir.

1889 {SAKA) Written Answers gs66

(5) An expenditure of Rs 34,328
Was lncurred for levelling the ground.
The Nork was completed in 1963 but

and could not be utilized as no
had been provided for rain
:I;:" flowing from the adjouung hill

(€) The Adminustration has decided
o COnstruct office and remden‘ial ac-
fOMMadation on the land after the
DeCeSiary dralns are provided

Pakistani Infiltrators

4523 Shri Baburao Patel:
Shri Prakash Vir Shastri,
Shrli Raghuvir Singh Bhastri
Shri Atam Das
Shrl Shiv Kumar Shastri:
Shri ¥ § Kushwah-
Shrl D. C Sharma
Shri Ram Kishan Guopta:
Shri Shiva Chandra Jha-
Shri Yajna Datt Sharma

Wil| the Mirister of Home Affairs be
pleaspy ¢o state

(8) whether it is a fact that during
cd of one year since the ccase
fire. pyer 50,000 Pakistanis Lving in
Pakision occupred area of the cld
Kasby,r State have secretly crossed
the oo c-fire Line and cnterrd the
Poodtp Rajaurt border districts on our
5ide wuh the intenton of saocotage

(b} the reasons why such a huge wo-
fltrayun of Pakistanus could not be
ked by our Forces posted on the

r,

(¢} whether Government are aware
fact that thess Pakistani infil-
tretors are shielded and protected and
encol;raged by the local Musiun populs-
ton, gnd

(dy i¢ 5o, the steps taken by Govern.
ment ¢ throw out these people and 10
PT2Vint further fresh infiltration of wuth
PEngy
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The Minisier of Home Affalrs (Shrd
Y. B. Chavan): (a) to (d)- Altention of

dent of the USA has authorized he
transfer of an oceanographic research

(b) U go, the full facts of the matter”?

The DMinister of Edwation (Dr.

Triguna Ben): (a) Yes, Sir

JULY 8§, 1067
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Price of Wine and Beer in Delhi

4574. Bhrl Virendrakumar Shah: Will
the Minister of Home Affairs be pleas-
od to state

(a) whether Government's attention
has been drawn to the proposal of the
Delhi Wine Merchants Assoclation to
Increase the price of beer;

(b) if so, the extent of proposed rise
and the reasons therefor; and

(c) what are the Government reguls-
tions to regulate the prices of wine and
beer in the Capital®

The Minister of Siate in the Miniatry
of Home Affairs (Bhri Vidya Charan
Shukla) (a) Yes, Bir

(b) 25 paisa per bottle on mecount of
rise in brewery rates

(c) There Is no provision for regulat-
ing the prices of beer or wine In Lhe
Unlon Territory of Delhl

e A ¥ oifidt % R

4575, oY TW wTW ;W7 (Rt
wft 7% ¥ yor i fs

(%) =wft, 1966 wt 31 ok
1967 ¥ €u v aefy § ¥ & famn
wfugt wwr 39 wfwst & o viw oo
frgre & guwer Gt & O fek §
mer & Iw gunwew Gt & ot ¥ fek
fex R E; o

(@) o1 & wx gw P ww
ww g g?

drwe ¥y (@
8o qwe Tamenht) : (%) ofie (@) ¢
FIwS e W gETh e o ey
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WWT qzw 9T vwy A & 1 [qeeww §
ey rar | dfed wer L T-915/67]

"W, veT stw awr figre §
aoeTe & e

4576. Y Wwg TW
ot ofw v :
ot sgrow fey vt -
off et dww W :

i y-end et oy W W oy
w, fx

(%) wrew  woerx & fafew
qaATHGT QT T4 196566 WIT
196667 ¥ WEW, IHT WRW €T
fegr & fers 77 wtem Anfe fen
iy, W

(w) 3w wafe ¥ 3 v qav
que fewr o wé frar mar 7

e swwa ¥ ow R (o
fagt wow wew) : E TEwT § Wi
waiwal § ATt | g O W o —

(¥) 2

(@) 196566 1980,225 w1
1966—-67 ¥ 28,93,680 TT|

o Fwrwat & ki g owfrr
¥ a1 off § ot wor & AWt W OT
ww & arinft)

wpgfen wfiedf ser wopfey snfew
wifly & writ wt rwgferat

4s¥7. it swg e
ot fw o :
oft Tror e e
ot wgrorw fag wroy -

w1 frwr woft gy wEry B g
&4 fe

(%) ;1 avwrr fafafes
Traame | oftaEma &, A oy 6
o fmaomd o ooy A w
fenfafa & i wow s w1
@t 7€ o, aufea v § fo
fedt aamg ax fawrr ST Y & —

(z¥) wigfm  wfrt o

aqgfeas wfew  anf)
¥ o W orrgfoar 4,
(%) wrmar erayfea
=, (fm) mw awr AT
ax fufer omfam st
¥ for gquer 2ar, e
(=17) 7w Aqr TETEARR
o ¥l AT AME WAL
L C 1

(w) afz @, @t Fwer wfew
srawm g, Wi

(W) 1966-67 7 JILWA TX-
aray/ofasan & ot 7 wwww
gra st feer & fFAd SwT WA
my?

ferwry wivrrer # orew Wt (WO
WA ) : (¥) ST (W) I AT
s v @t fderll wwfen
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oy wratiwg v § ot wifar s
¥ fod 37w grinfr sc ok k)
wfer wfeal erfe & fag srgferd
! Sy & aTAW § O wOer W
sAwrevEY § fewror fre w w,
sreTeanft & gra Wi fafww sfan
wearat WY qfeae ardY ST TR T
rAfNTawg g A
=t g A & AWy & om-
yfoat ewafan  foafaora sk
et A wrey T qfcomY & gmETT AT
Saw arma & wAETe § Ay Wi
iy e swifa s N we-
wear At & | AW gur aWTw /v
fafasi #Y gy w1 wafaw T
"R 310 99 awy guifafy fawrgw
fiwmar oo, aq S & wo-wT
Tt § xow fao sraegr U Ty
aNT WE@HR Bl €1 3% AR WA
T & A & wawy ¥ qrr € fRafay
v i & o

(7) (T¥) 216
(¥) 400
(fx) 28
(wrz) swr 7@t T3 0

fedt ¥ ofew (wpe)

4578 il Wwp W :
Wt
it wgrorw g wreh

wyr fownr mft oy o & g
st fs :

(%) w 1967 & ik ¥
swrve & waw, fytha, e swr wgi
aft & wmivfet ¥ eafer feuk

W, sioow swr yemg (Nfew)
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arlr o uf o v F ¥ feiy O
ofwn frd & arh fed i ; W

(@) Iwranfr 7 or winfed
¥ fsat ariex qu, aar arfeed gt
7 wrer g€ o I oo fed oy ek
Frol o el & e fislt it 7

oo seren ¥ vwe st (o
WS @7 W ) . (§)  wawe
326 WX 41

(w) s 353 wr 3s0 |

4579. st ATy T wfgoare
T dare H At ag qary € gor w40 fe

(%) 1967-68 & fwaw a@v-
TIERT Q1N o7 AR Y

(w) wr wwwudw § qw geC &
IgereUT WA ¥ s Ak},
v

() wfcgt, Y w wswrw § o
wx vty w0

wwyen e dwre form @
o St (st ge Yo ae) ¢ (W)
awr-qzw 9 gF fexow-aw et amar
t 1 [qereten & vwy way o S0
war 1. T —p10/07]

(w) ot ot 4
(7) o wwmtel ¥ om-

ey foolt v vk & drow 11 W
Trwwr @i a¢, ww fiy wre sl B
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«q fear vy @ wrer § fr de remat @y qar wodAY § gq & o
T Ve WIS AT, WEg NAW grU %7 ST W g,

¥ 8wt  faeta ¥ feray srqa | (w) uie g,  Fewdt ofe &
wyeae gwr &,
SRS By 1k Meitiin () ww atewrs & ford goramd

4580. Shri Hem Barms: Wil the  wfy®rd ¥1 "W Wy §,
Minister of Home Affalrs be pleasced
to state (%) = FaTEndt o 0t wfgwd
¥ freg wY wd =r wf ¢,
(a) whether the attention of Govern- Y w t
ment has been drawn to the statement v
made by the Chief Minister of Assan
to the cffect that three persors hidnap- (¥) afz =g, o Jwi war orow
ped by the Naga hostiles from Panl E?
mora Villige n Sibsagar Distriet ot

Assam have been behead>d, and vt oot (wve e ﬂn} - (%)
(b) If so, the detalls of this incicent & (¥) fewraz, 1961 @ goawi
from kidnapping to kiling gaRY I gAY @AM & W
oifa¥) el & faerfad G g &

g 7T ¥ §8 sfewfar gra
The Minister of Siats in the Ministry

of Home Affalrs (Shri Vidya Charan H’(ﬂ"’?lﬁim% ‘I‘l‘lﬁ!&m
Shukla) (a) ard (b) Yes, Sir Ac  faiq gfew sfacm gro # of 4y

cording to informaticn received -un
the State Govarnment on the motning e fo¥é narn & ueit g @

of 10th July 1966 three persons «f  FAA! & QI % arw & ar ot ¢
Paninora Village went out m search of

fuel wood from the jurgle and did rct
return till 13th July, 1866 On search m o™

made by willagers three dead boules

were found In the forest fcur nules 4582 &t Ty Tw afgoare
east of Bandarchaliha Border Oulpost o, fqw o®, of a7id %) %y, x40
beside Kachajan River in a highly de .
composed state on 14th July, 1966 Two

of them were beheadsd with beads (%) 1953 & 31 =k 1967
placed on stones and the third one was 7% f WAf¥ ¥ Wrey ¥ wawity wdgw

not bsheaded The State Police had  fayrr 3y
registered a case ard Investigatiog hus o ﬁ:ﬂ’ fe o wmat i!ﬂfiﬂ
shown that these murders were com TAT 4T TEAF T 9T g

mitted by Naga hostiles s ¥ fyar war ar

a sz weifea fod 7% §
N ™ e () wft 7@, & gwd w1 o
wr fem doft oy vk o W SR o
fs:

(7) =% ®F T fer i
() mragaedfe o1 ook ot o wfy of fvor s fier
ol fewm yro ey Wt e ?
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fowy siww # veg it (W
wrerew wr wew) : (w) o (@),
FOAT qWT N ¢ W ¥ fayer ¥
@€ [qrowrwe o o faewr way )
ey st LT—917/67]

(7) gvt ¥ wiewre g ow
ot st ¥ ff, Famer atw dfrrer)
“sfarr  wfewriy fog” &
T ae o) ¥ A o § A% AT
oic 59 frov areves agt saeft anft
g

farr vt ¥ qark o ww @t t,

(%) t& qwT ® ew T H

w1 fam it gy oA $ §
s fr -

(¥) wr far s & whert
frfww qex o, fk durfas awr

(w) wfe =, o 3ad w1 wror
t, o

(v) wa o fawrfont & wpre
wiwrfo o fagfier wx ot qriht ?

fowr wwwe & weq Wl (ot
www Wt W ) - (€) ot (%),
ag fevry farwronfs §

(w) =g wwr ot ot TEAT

(€) war oy W ww § fe o
o w1 geverww wfemie ¥ §
o o WAt oy @ P ge b,
v

(w) afcgr, oY & wrt et
w1 g ft war ¥ ved ¥ ywr U QoY
fywre fowr oy 7
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fow v % ven S
wRNE WY W) : () W T
wlr & wherd o fafew wast ¥
& § faek v 4w ¥ yO
wgfrar oy 0 £

(w) wrfrr ¥y figrdy Frivere
¥ qreTeT 8T gy war ¢, A
wrlw & wrdfowe & gr e 4

(7) amr &  ewtew W
RIETAT WY TF v ¥ fim
WS TR A g W g
ks ard & )

Pesis of Parliameni Agsistanty in Home
Minisiry

4585 Shri Bam Charam: Will the
Minister of Home Aftairg be pleasad to
reter 10 the 1eply given to Unstarred
Question No 560 on the 5th Apnl, 1907
and state

ta) the number of posts of Parlis-
ment Assistants lp his Minstry,

@) the number of persons working
against thesé Dosls and since when:

(¢) whether there is any person #hd
is oficiating against these posts for

Reserve Quets for Admimisn i Delbi
Folyiechalos

{(a) whether it is a fact that »o
separate merit list of candidates belong

Techrica, Educationr Delhi Adm nstra-
tion, that nc candidate wath less than
45 per ceat marks will be oensidered
for admussion whether under reserved
or unreserved categones, and

(c) if so, the step> Government pre
pose to take to en-ure that the reserv-
ed quota iv fullv utilised m favour of
the Scheduled Castes/Scheduled Triles
students?

The Minigier of Edweation (Br.
Triguns Sen): (a) In the Delhi College
ol Engineering and in the Polytechnies
in Delhi, separate lists are draw,; WP
for Reserved and Unreserved Candi-
dates and on the basis of these Lists,
candidates belonging to the respactive

are allotted seats in Mechs-
Iﬂhl.muiﬁvﬂw
COUrses-

(b) Though in the Prospectus for the
Polytechaics in Delhi for the year 1948~
&7. no specific meation was made of
the permissible reduction of § per cant
fn the minimum percentage of marke
tor Scheduled Casts wnd Bchaduled
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Trides, in actual practice, however,
candidates even with 39 per cent were
admitted

(c) In the prospectus for 1987-68, it
has been specifically stated that the
percentage in the aggregate marks in
the qualifying examination for Schedu-
Castes/Tribes candidates is 40 per cent
instead of 45 per cent prescribed for
others.

4587. Shri R. § Vidyarihl* Will the
Mnister of Edueation be pleased to
state:

(a) the income-limits for the grant of
stipends and freeships to the students
belonging to the Scheduled Castes and
Scheduleg Tribes in the Delhi Polytech-
nics and the Delhi Engineening College
and when these Income-limits weie
fixed; and

(b) whether these income-limits call
for any revision now due to high cost

of living

The Minister of Edueation (Dr.

Triguaa Sem):
(a) Income-Limits for stipends

Scheduled Tribe No limit

Schaduled Caste Rs. 500 per

month

Income-limit for freeship for Sche-
duled Coste and Scheduled Tribes

Collage of Engineering ... Fo
Umit
per monid

This imit was fixed in June, 1963
) N, s
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P. ang 7. Complainl Oole

4588. BAri Yajua Datt Sharma:
Shri R § Vidyarthi: *

Will the Minister of Coumeniostions
be pleased to state

(a) whether Government propose 10
set up P. and T. cells at Delhi for re-
dressal of public complaints;

(b) whether such celly will also be
set up in other States, and

(c) whether any time limit has been
fixed for the redressal of grievances ef
public?

The Minister of State in the Depart
meats of Parliamentary Affalrs sad
Communications (Bhri 1. K Gujral):
(a) and (b). Complaint Cells already
exist in all the P&T Circles Inciuding
Delthi  There is, however, a propssal
fo reorgamise and strengthen these
cells

(c) Certain time limits are belay
indicated to the subordinate cfMces ax
guide lines to expsdite settlemant of
oublic complaints

Neighboarkood Schovls System a
Melhi

4589. Shrl Yajaa Datlt Sharma:
8hri 8rl Chang Goel:
Will the Minister of KEdueatisn be

pleased to state:

(1) whether Government have taken
any decision on the “neighbour-hew
schools system™ in Delhi under whien
it is proposed that the studants of »
particular locality will be admitted =
schools of that locality only and met
elsewhers;

(b) I£ so, when It will be implewss-
ted; and

(c) If not, the reasons therelor?

v
.
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(a) to (¢)- The requisite information is
being collected from the Delhl Adminis-
be laid on the Table

B
h

Will the Minister of Home Affalis
be pleased fo state

(a) whether Government nave re
celved any representation from the em-
ployees of the Consolidation Depart-
ment of Haryang who are residents of
Punfab and whose services have been
allocated to Haryana

(b) whether they have cdemanded
that their servies be retransferred to
Punjab, and

‘) 1f so the action taker .hereof?

The Minister of Home Affatrs (Shri
Y B Chavan): (a) and (v Soue re.
presentations of this kind have been
received

(e} Action will be taken a:iter receipt
of recommendations of the Commitie
of Chief Becretaries, which has been
set up to consider such repre-entations

Religions Intolerance in Bombay Sehool

4591. Shri Madha Limaye:
Shri A. B. Yajpayee:
Skri Rabl Ray:

Shri Gesrge Fernandes:
Shri Abdul Ghanml Dar:

punished for their having worn bangles,
applied kum-kum in deflance of the
prohibition imposed by the 5t Antho-
z School (Vakola, Bombay) author:-

(b) whether any teacher was
pended for protesting against this,

(¢) whether any stamps were sold
suggesting baptising of the 'heathens’,

(d) i so, the advice piven by the
Centre to uphold the principle of reli-
gious tolerance; and

8-

() the reaction of the State Govern-
ment thereto®

The Minister of Stale in the Ministry
of Education (Shri Bhagwat Jhy Azad):

(a) Yes Sur

{b) No, Sir

(e) The matter 1s under investigalic
by tle State Government

(d) and (e} Du not aris. for the
present

ﬁvﬁ%fum'fﬁmim

4592. = T W :
W TR o :

w1 faar aft 9 A W
i fs ¢
(%) fawk arw aot ¥ foeslt &

fowr fdmrem & fed o woff
fermy ,

(w) 7% aqgfer afest awr
wgfva wiftr wifedi & fiod o
gt o

(v) 30wr wlt & Tofewrd
¥ ford Wi o AT gy & o
il ¥ fisay Tt Y we ¥ fedy
o Wit feed wolirare whow
whgia?
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foen wwem W oqew Wl (o
arEa moennk) o (F) ¥ ().
mfag st feestt swmaw &
FFHEAT &1 T @I & AT T4T g9HT THI-
qEH 9¥ @ & S |

gfra foenn araan

4593, st TRt TR ;AT
farear welt g2 IO 1 FU F fF

(%) sao T 3 ga awy Aferd
favear Asr & weamia o feaa weras
fraFa & ; #iT

(@) 87 & § maglfya sofedi
aar i wfew il & Graw
AATF &

fwen weem # e s (s

AFEa w1 wwne) - (F) AR (@),
ST ACHIT o AT FHd &1 o1 Gl
£ AT 991 @7y §ET-9EE 9% W A
ST |

Pak. Intrusion in Nadia

4594. Shri Kameshwar Singh: Will
the Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a gang
of Pakistanis armed with guns ires-
passed into the Indian territory at
Phulbari under Chapra Police Station
in Nadia District on the 11th June,
19867:

(b} if so, whether they have killed
several persons and looted their pro-
perty;

JULY 5, 1967
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(c) if so, whether a protest has been
lodged with the Pakistan Government:
(d) if not, the reasons therefor; and

tion taken to check such
Pakistan?

(e) the a
activities o

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) io (e). Accord-
ing to reporis received, some Pakistani
dacoits, armed with guns and cther
deadly weapons, trespassed into Indian
territory and committed dacoity in the
house of a resident of Phulbari under
Police Station Chapra, District Nadia,
on 11th June, 1967, at about 0115 hrs.
One of the dacoits was recognised as
a former resident of Chapra FPolice
Station. Cash and ornaments worth
Rs. 3,000 were taken away by the
criminals. While retreating they fired
three rounds, as a result of which
some inmates of the house received
minor injuries. However, none WwWas
killed. A protest has been lodged b¥
the District Magistrate, Nadia, with
his counterpart in East Pakistan. The
State Government are also taking ub
the matter at their level

Partolling has been intensified and
all the border police stations and out-
posts have been alerted.

Director of Natiomal Archives

4595. Shri H. N. Mukerjee: WwWill
the Minister of Education be pleased
to state:

(a) the names and the academic and
archival qualifications of the Directors
of the National Archives since lnde-
pendence; |

(b) the relevant academic and
archival qualifications of the present
incumbent; and

(¢) whether Government are aware
of a widespread impression in the
academic community about the drastie
decline in the calibre of appointees to
such a weighty office?
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The Minister of Siate in the Ministry
of Education (Shri Bhagwat Jha Azad):
(a) A statement showing the requisite

information is laid on the Table of the -

House. [Placed in Library See No.
LT-918/67.]

(b) The reqguisite information Iis
given at Serial Nos. 9 and 11 of the
above-mentioner statement.

¢c) No, Sir.

Natignal Discipline Scheme Instructors

4596. Shri H. N. Mukerjee:
Shri Kameshwar Singh:
Shri Virendra Kumar Shah:
Sh¥i Onkar Lal Berwa:

‘Will the Minister of Education
pleased to state:

be

(a) whether it is proposed to trans-
fer some 7000 National Discipline
Scheme Instructors drom the Centre
to the State Governments;

(b) if so, whether it will not be
fiying in the face of assurances given
last year in the House: and

(c) whether steps are being taken io
allow the apprehensions of the
said instructors regarding the security
of their iservice and their pay and
prospects?

The Minister of Sfate in the Minisiry
of Education (Shri Bhagwat Jha Azad):
(a) to (¢). The matter is under con-
sideration and a final deeision has yet
to be taken.

Commemorative Stamps on Veer
Savarkar

4597. Shri H. N. Mukerjee: Wiil
the Minister of Communications be
pleased to state: -

(a) whether it is a fact that the
issue of postage stamps in the memory
of Veer Savarkar has been postponed

1889 (SAKA) Written Answers ¢ !¢

in view of the alleged
adequate paper;

shortage of

(b) whether it is also a fact that
between January and May 1967, some
fourteen stamps have been issued In
spite of the reported shortage; and

{c) when the promised Savarkar
Commemeoration stamp will be issued?

The Minister of State in the Depart-
ments of Pariiamentary Affairs and
Communications (Shri L. K. Gujral):
(a) such special stamps are issued on
the basis of the recommendations of
the Philatelic Advisory Commitiee.
This Committee takes into consideration
amongst other factors, the limited
capacity of the Security Press and the
difficulty in obtaining imported paper
at the time of recommending proposals
for the issue of new stamps during a
particular year. The Committee did
not recommend the acceptance of
this proposal when considering propo-
sals for 1967.

(b) 8 special/commemorative post-
age stamps in ‘addition to 6 public
postage stamps in the new definitive
series in replacement of the old series
have been issued during the period
January-May, 1967-

{c) The proposal will again be placed
before the Philatelic Advisory Com-
mittee for its consideration for inclusion
in the programme for 1968.

Dock Labour Board, Calculta

4588. Shri Umanath :
Shri Muhammad Ismail :
Shri Ganesh Ghosh:
Shri K. M. Abraham :

Will the Minister of Labour and ife-
habilitation be pleased to state:

(a) whether the clerical and super-
visery staff under stevedores, con-
tractors and agents in Calcutta docks
are not registered under  the Dock
Labour Board;
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(b) if so, the reasons therelor,

(c) whether similar categories of
workers are registered in Cochin Putti

{d) whether Government are con-
sidering the proposal to register these
employees under the Dock Labour
Board, and

(e) If 30, when it is likely o be
implemented*

The Minister of Labour and Rehabili
tation (Shri Hathl) © (a) Yes

(b) The Caicutta Dock Labour Board
tloes not consider 1t posible Lo register
them as the nature of the work done
b such staff has very little connection
the “ork of the Board

(¢} The categoies of Tallv Sorling
Llerks and Table Clerks uwere regis-
tered by the Cochin Dork L abour Board
with effect 1rom the 15th Fehruar
1u6R

(d'» No
1e) Doe< not arise

e awmrere afefrt
—

4599 Si%o wo YA &3 WUTT
it ag ¥atr & o w7 fr

(%) war wex wiew ¥ g Frme
oy fremae faet & genwa &
e momger afufear &,

(W) =fegt, m Tw® weadY &
ot WYX o st § wAT g ACRGY 6T
few wrwrT g7 arefafewn frar Ao
7 on

(w) afc IvTwer wm (%) wr
I awroews @, © 7 afufrat
sy #t writdy ?
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W o wer dwre_ feww ¥
e st (oft go Yo qwem) : (%)
ot alt

(@) wwr § =i ar )

(m) wfe T sqrr oot O
wg TT W av ¢w wwy v
mw" wfufr arawmy mff st
me

feeelt % shwerre (wew wtw)

4600. it wo firo wqwv .
ST TIRTATT WTew ¢
wt witway fay -

w1 My wd) a7 R g
v fr

(%) 71 az ww ¥ fs fredy
amr famm x afearst ¥ v T
w77 w1 fawg fear §

(w) w raT w X § W o
v w7 g sfean ey g i
W § areh 67

(7) «fc gr. & &= iy wv-
st w1 fewre fesft aor forw WY
gurx ¥ w s wx oot sk e
Qa

e awvra ¥ oweaht (o
frwr wow o) . (%) ¥ (). Fewht
wore frrw % wfrt & warare ae
syt oy At Rt & 1 g Y wfemd
¥ qw 7 yfy ® Oy o g d fewlt
Twre ¥ (% A o ooy sx ¥



. W awr peein Wt (ot gh) -
(w) dure wratenY & oy -

ot & 3 fewswe 1066 W 13,006

Yol axferdf & are o 4

(®) 1803

fofnr Wi ot Qe

4603 ot Tewwr v W
ww ww eie et oy wrh @ €
W .

(%) 31 fewmae, 1966 % Tw
¥ s g ¥ fiefry e A
o wont fisly ot Wi

(@) % wpefen arfed) ey
wiyfve wfier afied & sfier ferir
?
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aw o prde it (o gelt) :
(v) vl (w). w7 faufiwer 0w
) ¥ wafey ared ITwew aft
£\ 7w Tvy 7 Quere wratwelf
g R frgfer wpwr gy
wrely ot wwRy wwr-sew g oF Wi fa-
o 7 & af § 1 [qrowma § ow for
war | ¥fwd dwn LT e19/07]

wren ¥ Wit Tegwm

4604. ! Twwax dfewr w1
ag-wvd wh g wnk A pn w7
fw

(%) wrov & ool e w
werr fiecft §,

(@) wrer § & figsr fgr oY
T g,

(m) wT FowrT Rk I T @A
et @ T E; o

(w) T N T W awr
fiserefy § Rrerdlt wror & T o oefir
T YR g’

neew wwrww ¥ T W (o
feorww ) (¥) Wk (W)
av fawre awr R o7 e ww R
[prwerma & o femr mn g wwd
et LT 920/67]

(w) dragm

(w) fadfwdt &, wrer 7 wd
W iyl wef & swrer Q% & O,
v W agk € vy W o



2! w Al o 30 OO0 TR WY
folr wefir ayrt ot sopafy 7 @ oy
wrew & W qwar § 1« Qe ¥ WOk T
I ye wrew § enfawr w9 F o
¥ uvaw # wwrat o § W
for 3 tw ek & fad frew o
fear amar & 0

Allowantes to Members of Parlisment

4685. Bhri G C  Dixit Wil the
Minuster of Parliameatary Affairs be
pleased to state

(a) the daily allowance pad to
members of Parliament during 1963

(b) the cost of hiving index then and
now,

{c) whether Governmeéni consider 1t
advisable to ralse the daly allowance
in proportion to the increase in ibe crat
of uving index, and

(d) If so, the steps Government pro-
pose to take in this connection”

The Minister of Parllameslary
m-mrmmmlm

{b) Al Indis Working Class Con-
sumer Price Indices —~

(1949 100)
1983 1987
14 January 197
February 198
Mareh 200
Apil 303
(¢) No, Bir
{d) Does not arise

Delhi Usiversity Librasy

#908. Skri M. Meghachandrs :
Shri Dhireswar Kabils .

Will the Minister of Bdumeailen be
viensed to state

(a) whelher I ls » fs0y that some

University. including the development
of the University Library

(b) and (¢) Do not anse

Recognition to Foreign Diplemas

4607, Shri Oukar Lal Berwa: Wil
the Minmter of Education be plenaed
to state

(a) whether it Is a fact that Go
ernment have recognised some foreign
diplomas during 1966-67, and

(b) if so, the particulars thereol®

The Minigter of Education (Dr

Triguna Bem) . (a) Yes, Sir

(i “Dr Ing"
Technical
Pederal Republic of Germany

oy
44

(i) Nogaku-Shushi (Master of
Seclence in Agriculture) of the
Untversity of Tokyo (Japatd).
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(iv) Associsteshlp in Chemical En-
awarded by the
Herigt-Watt College,

(v) BSc in Chemical, Civil, Elec
trical and Mechanical Engineer-
ing awarded by the East Pakis-
tan University of Engineering
and Technology, Dacca

(vl) Associatestup Diploma .n Pro-
duction awarded
by the Royal Melbourne Insti.
tute of Technology, Melbourne,
(Australia),

{vil) Post-graduate diploma in Pet-
roleum Geology from the Ad-
vanced School of llydrocarbon
Studies, Milan, Italy, subject 1o
certain conditions laid down
in this behall

(viil) Pass in the Assocliate Mem-
bership Examination of the
Institution of Chemical En-
gineers, London

Associate Membership ot the
Institute of Welding, London,
obtained by passing the aAsso-
ciate Membership Examination
of the Institute subject to
eertain conditions lald down In

ax)

Written Answers gggq

The Miuister of State in the Minkstay
of Biucation (Shri Bhagwat Jha Asad):
(a) and (b). There is no propossl st
present to put tickets for visitors te
the Nehry Memearial Museum

woercifra et ¥ w dw

4609, oft WlerC over doay - gy
foror et g TR € g WO
fir

(%) war 7z 7w & fs wfegw
wredfin ez ofoee & a @ § e
aft el dugr  afrtfmngt
7w Ax ¥ Frr 7 fonl 2 @
Lt

(w) aft g, @ %= warm ®
arerr Wt wiafwn 2, o

(7) 1967-68 & fat fealt
etk ?

fewr wwee ¥ v w
W o wew) : (W) g

(i

(w) smerowem fedwlt oy &
wt W g ‘wgw’ W & g ff
oy iy fear avat § 1| AW AT o
Fe% qunew & wrre o frare fen,
o § ot ek faw oTer fikw
wr @ et}

(w) sw Y 33T

Allocation of properties in raommo.
HP. and Haryans

4619. Shrl Hem Baj: Will the Minls-
ter of Home Affairs be pleased to state-



(c) if so the reaction of Government
thereto”

The Minister of Home Affatry (Shri
Y. B. Chavan): (a) Under Section 48
(1){b) of the Punjab Reorganisation
Aet 1966, all properties belonginz to
the undivided State of Punjab situated
oulside that State immediately before
the I1st November, 1088 except those
which formed part of the Bhakra
Nangal Project under section 78 of that
Act. passed to the Stale of
However on 2 reference received from
the Governmeni of Haryana under
Section 65 of the Punjab Reorganisa-
tion Act. 1588 the following Fuwldings
and asets have heen allocated to the
State of Harvana -

i Nabha House Brindaban
Kalsia House, Kanthal

Patiala House. Hardwar

§ Jind House Banaras

Glenleg Wood Villa Mussourie

t Buldings of the lrngation De-
partment including the Canal
Rest House at Alipur Roed and

-

canals and draios situated In
the Union territory of Delhu

Nabha plot. New Delhi (an area
of 3 atres)

8 Jind House. New Delhl {an wred
of 32 acres)

One acre of the Nabha plot in New
Dethi has been allocated to the Union
and this has been placed at the dis
poesl of the Administrator of the Unien

-3

{b) No, Bir
(c) Does not arise

Compensation Clalms of Refugees
from West Pakistay

(a} whethe: 1t 1s a fact Lhat 1» apite
of consistent efforts for the last 20
years compensation claims of refugees
from est Pakistan now being in Bareil-
Iy region (UP) have not been finalis-
cd as yet,

(b) 1! ~o the reasons for this delas,
and

(¢) the action proposed to be taken
to expedite the matter®

Thr Minister of State in the Minisiry
of Labour, Employmeat and Rehabiil.
tation (Shri L. N. Mishra) : () ta (e)
In the absence of the full particulars of
the cases it is not posmble te supply
the information

Extension of Bouus Act le Handleem
Weavers

4612. Bhri M 8§ Murl) :
&hri Umeonath:
Shei A K. Gopalas ;
Shri €. K. Chakrapead :
Shrimati Busheels Gepulan .
Wil the Minister of Labeur and
Rebabilitation be pleased to stala-
(a) whether Jt Is proposed to extend
the Bonus Act, 1963 to the handloom
wesvers working under master weav-
ers; and
(b) if »o, from which date?
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The Minister of Labour and Rehabili-
tation (Shri Hathi): (a) and (b). The
Act is already applicable to all estab-
lishments, including handloom establish-
ments employing 20 or more persons,
from the accounting year commencing
on any day in the year 1964.

Employees of the Late Maharaja of
Sirmur

4613, Shri Pratap Singh:
Shri Virbhadra Singh :

Will the Minister of Home
be pleased to state:

Affairs

(a) whether Government have re-
ceived any representation on behalf of
the household employees of the late
Maharaja of Sirmur in Himachal
Pradesh regarding the non-payment of
their salaries since the demise of the
Maharaja;

(b) whether it is a fact that the
Gaddi of Sirmur has lapsed to Govern-
ment; and

(¢) if so, who is liable to pay the
arrears of salary, allowances and pen-
sions, if any. to the employees and to
meet other household liabilities of the
late Maharaja?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Yes, Sir.

(b) the President has decided nct to
recognise any person as successor to
the late Ruler of Sirmur.

(¢) The claims of the household em-
plovees and any other liabilities of the
late Ruler would be governed by the
normal law.

foesht ¥ s za-fades

4614. oY TR FATA ;. FAT -
_qrr&ﬁa“ru‘ga'a‘r%ﬁrﬂrﬁﬁ&:

(7) faeelt oferm 7 fadversi/
ga-fadreraT % Hear faadr 3

(&) s ¥ fravafam om-
gfwg afaat & £;

(m) 7= sgfem anfaat &
getEar & for ardaa g9 = ®r
W AT A

(o) =fz @i, a1 T9% w1 H12r

g?

Tg-wTd AW W Tew WA (ad
faer s ) - (F) frfee-122

go-faras 732
() frdas o=
r-falms 47

() = (&) . et wEr F A
7 gagfaa aify & sofeart § fa
AT & WA & TIRUT FT FI0E ¥
argq graT fFar o @ &1 a@eafa
ZTT W ATH AT 9D F TqET & AT
g F o famrrdim &

Hindi Training

4615. Shri Ram (Charan : Will the
Minister of Home Affairs be pleased .
to state:

(a) the number of those Lower
Division Clerks who have passed the
examination in Hindi Shorthand under
the Hindi Training Scheme so far;

(b) the number of those employees
amongst them whose services for Hindi
shorthand have been utilized s far:
and

(c) if their services have not been
utilized, the steps being taken by the
Government in this regard?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla) : (a) 48.

(b) and (c). The Scheme for training
of Central Government employees in



39 Written Assvers  JULY 3 1067

primarily e .
& preparaiory messury for
switch-over to use of Hindl for official
Durposes of the Unlan This Liained
stalf would gradually be utllized to n
greater extent as the quantum of work
done in Hindl increases.

Quets for Scheduled Casies and
Scheduled Tribes

4616. Shri Shambhn Nath :
Shri Rajdeo Singh :

Will the Mioister of Home Affairs be
plassed to state

fa) whether it 13 o fart that sipps
arc being taken to wipe out chorttall
in the recruitment of vacancies in the
quota of Scheduled Castes and Tribee
specially under the Technical Cate-

gones,

(b} i1 so, whether the Commissioner
fur Scheduled Castes und Tribes 1s
being consulted; and

(e) If not, the reasons therefor*

The Depuly Micister in the Misusiey
of Howme Aflairs (Shri K. 5. Bama-
owamy): (s) A study Group "as heen
formed with Shri M R Yardl, Adds.
tional Becretary, Ministry of Home
Affairs, as Chairman, to devise mes-
sures to increase the representation of
Schtduled Castes fn the services under
the Givernment

Wnitten Angwers [T

(a) the number of applicstions Sec
the grant of {elephony commevtions
pending in the various Telaphons Bx-
changes in Bibar State as on the Sist
May, 1967,

(b) the steps taken to expedite the
connections and

(c) when the jast meeting was Waki
by the Telephone Advisory Committee
in the State of Bihar'

The Minister of Btate in the Depari-
ments of Affalrs and
Communications (hei 1. K Gujral)

(a) 11 381

(b) Subject to avallatality -t re
<ourcce  efforts are continously being
made to Cpen new exchanges, sxpapr
the existing exchanges and lay under-
grount cables to give mo+s and mors
connections

(c) Telephone Advisory Commutise
are funchioning at smportant Station-
like Patna Jharia and Ranchi in Bihar
The last TAC meeting In Patna wa*
held on 3rd Aprid 1967 in Jharia or
2ind Aprnl, 19€ and in Ranchi on
12th May, 1906

forrmrr dmemy
4618 st NwraeiT wrewy
wt vy foy woeilh :
oft fiwegarre wreht
oft T vt :
o o hewe wee
ot po @ e
oft wwew fag gy :
N g¢ wow (&
ot wiix fag witfom :
wr ey st 14 qw, 1967 &

wardfer s dem 2487 ¥ VY
trmmfgutwgnedt b
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1965-66 §8 T

1966~67 31000.00%
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wt & qraw o dge fod a
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Telephone Serviee

4419, Bhri Shiva Chandra Jha*
Shri ¥ashpa) Singh:
Shri 8. C. Samants;
Wili the Minister of Communications
be plersed to state

(a) whether Government have re-
ceived complaints about the irregular
telephone services In Delhi, Bombay,
Calcutta and Madras in the Third Plan
period;

(b) it so, the number of complaints
received, and

{(¢) the steps taken to ensure juick
and efficlent telephone service in these
big cities and other State towns in the
country during the Fourth Plan period®

(b) on an average, six complaints
per telephone per year

(c) The following steps are being
taken to ensure quick and efficient tele
phane service:

(1) Prompt attention to comolaints
(i) Routine testing of the :ele-
phones and dials at intervals

(uf) Drive for higher efficiency In
maintaining plant by centra-
lised quality control

(1v} Introduction ot advanced tech-
nology in local and ‘runk
service,

cate the staff in the latest um-
pruvements in the technology.
Increasing ihe equipment and
plant, consistent with the
limited resources available.

(1) to mest the heavy iraffic,
and

(n)

(2) to give more telephone
“  comnections fo reduce ihe
on each telepbone and
reduce the beavy wear
ftear of the equipment

RET
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Archatological Pinds near Akmodnagar

4620. Bhri George Fernamdes:
Skri J. H. Patel;
Rhri Madhu Limaye:

Will the Minister of Edacation be
pleased to state

(a) whether the Archaeologists have
examined the excpvations at Chirklon
Nevass npear Ahmednagar in Muba-
rashira and if so, their observations.

(b) whether it is a fact that accord-
ing to Dr. Mrs Corvinug Karve, a
German scholar attached to the Be-
partment of Archaecclogy. Deccan
College. Poona, Chirklon Nevasa #x
cavations reveal that the place might
have been the home of the pre-histaric
man in India, and

(¢) whether Government propuse U/
pursue the lead given by Dr. Mrs Karve
and conduct more research in the area”

The Minister of Btate in the Minwtry
of Education (Shri Bhagwat Jha Asad)
(a) Yes Sir, the site has been visited
by the Superintending Archaelogist o!
the Prchistory Branch of Archaeologl-
cal Survey of India Excavailon has
revealed that the site belongs 1o the
Early Stone Age,

(b) Yes, Sir, the occurrence of the
Early Stone Age toois bolb n Anished
and unfinished forms no doubt Indicaie
that the region might have been the
home of the prehistoric man in Indis,

(c) The proposal ’s under o uaider-



(b) if so, the steps contemplated;
and

(¢) whether any decision nas Leen
taken sbout the priority projects to be
taken up by the Councd of Scientific
and Industrial Research in the Fourth
Plan period?

The Minisier of Educatlon (Dr.
Triguas Sem): (a) to (c) In view of
the allocation of Rs. 48 crores only
tawards the Plan provision of the
Councill of Scientiic and Industiial
Rasearch as against Rs 153 crores re-
commeanded by the Working Grour ap-
weinted tuy the Tiaredog CTomsosbamin

for Sclentific Research in the CSLR.,
the Government Body of the CSIR
at 1ts meeting held on 19th Novem-
ber, 1988 decided that the Fourth Five
Year Plan proposals of the Counal
shou'd be carefully scrutinised de novo
and 1tems which might not have im-
mediate relevance to the count-y's
needs may be deleted, and that, of any
anticinatory or advance action had
been rmtiated, this should also be re-
vier ¢d with the same end 1n view

In accordance wilh the above decision
of the Governing Body, 3 Committee
has been appointed to review the Fourth
Five Year Plan proposals of the CS1R
The Committee has submutled its first
Report which (s under study.

The Minister of Siate in the Minkstry
§ Home Affalrs (Shri Vidys Charam
:.-tm: (a) to (¢). Government are
‘mwv-hm-m
‘ensral state of law and order in
Rountry Appropriate action

the State Government
suitably is taken to

gpldﬂc situations

f

ot ver ¥ wiw W2 Wi oW

4623. st waww fag gy

e Lp e T T i
R fE

(%) 1064 ¥ wrCrafviwr
FUT & wala feady wroi agaw
wrea W qF §, W

(w) == =femy & wrdfm
afren g4 #@, 99 & A dife-
®IT3T F A9 ¥ SYIRGr FA AW
7% fox & a=rd ¥ fadr wr Fvig fpm
mar ¢ ?

ww, T o qRate S X
aw W (st §e o MW) :

(%) W@ - slewt s
1964 § wenig Wi AN W
qft a5 W@ aA qrow T g
£ 1 aerfiy g firelt § fio yo wrodhia
A wrta Wy ¥ fed oo sy
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(@) w%t & wrea & gk wihe
0w wfe § v ator
devwn fear ar & 1 wepe ¢
afcare w9 Wiy wan O e
aw fewee fead sltmer ¥ &R
ARY & grnfe wewit okl W
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Tewy vy §, worr vew qe ver wn f )
lwwem & w fr ™ fed
wen L. T—o31/67}

wrifer nfowr enbew
4824 W wwwe fay ey

wt fowm AW oy e o g et
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(%) "rEg® tw a1 wndfor
wfewwr &1 &t wviva wrow fen
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(w) =fz g, A Tewm wfoxw
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(n) wfr awIT A M ¥ WA
Fvwee anfaw A A SRAY 4
dfws sfemor ofred o & frd
¥N wHww oy e

fawi swrwm ¥ wwm ot (wh
wmen W aR)  (s) ok (W)
@ g gaesfafa # gz fewfow W
W A § swerey fr fawnm
wpriown) ¥ FaT o P R v wrdifos
e 1 g% wrfn sviws grn gy,
ot T i ) g ot fafew,
ot awr 3w awfire el
1965-66 & qv wfrard
seine & g 7 % wivs
Wﬂmthm&v
& w wifer awr wgivie
Wiy “Trefie e i
fow ot o€ ot 1+ v wrdwnr, o fwy
warelt wr qw sy sy §, for o
it & vam v wvir wrifes fow,
i e dron e wpee

il

ﬁ

JULTY

U 1087 Wricten Avowery ool

ot ow ww & sy TC ST
t =it ot wwil o W OQw
weree §

() o mit

owerel! o dviviw Tt P e
wendw @ dw ¥ pen

4635 ot wo fiwe Wy
wft crenre wralt .

wr qg-ant sy wy wark o par
st fs

(¢f «r ag av { & awrCc of
W ¥ wwewewn W 2oy ax @
el arrfier & e & gk o
fear ava §,

(@) w wowre gar warw S
frlrdY ot & wewt & wwew F @
v § vear et awwl) § awpw
7 s«

(7) ¥@ werT & wurw W qow
Ty ¥ ford wowTT W1 W wrbanfy
wor & fawry § oy Qwr e ww
U femn ardwm ?

o dwee X ova it (o
fen wew qw) (¥) Wt mfn

(w) sire (), swr fr aft 3ol
fowrae e
462s, ot v’ b W

1 pgerk ol oy ik & g
N

(v) Wity wewre o P
foewe wqw 9t ot ov Aot
werder me e U
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(.)‘H‘E ¥ femat &7 wfeg  Fayment of Boans in Kelar Gold Minesy
wr ¥ frero fem ar et § aw 4627. Bhri G. Y. Krishnan:
fork svit fewrardir £, Shri Tulsidas Dassapim :

(w) = ag ww § f& foerm :

) Wil the Minister of Labour amd
wrwr WY e s s s
L]

Rehabilitation be pleased to state
(a) whether 1t 15 a fact that the pay-

st fawont & wsafaw wTOws ment of bonus Lo the employ ees of the
Gold Mines iis the
LN, e ot Wed W R L, last four years, pending for
wh (b) whether any npfu.-l:tatlon has
(v) ofc @, 6 x@ whoart gy Drem received in that beheit,
¢ wOh & farlt sy wrdamdy €Y an Y m::)l(lo.lheu‘banhkenthm.
g

(d) whether the claims waall be

qeert wwrr ¥ vveaft (' settied early iny the interest of the

femrwrawwr)) (%) 1680 (31  labourers?

wt, 1967 a¥) e Mo o aons snd R
(W) 1200 (dw wafur mwr- e ld;;d(ll)ug: duspule

m ATy qa-wagre/fawre- é}:ulﬂill Tribunal on cl.au; J::ual‘r.
% fefra feafad 3 ¢

(b) Yes

(c) and (d) The case ‘s posted for
hearing before the Trnibunal on the
26th July, 1967 It has beer repcried
that every effort is being mais to ex-
pedite the passing of the award

afeet & v W gl
4628. W Wo QWo MW :

(7) ot wafwa  amwdr]
fwrt B v sifea aer v
swind & gov o st et
Wit st sima) & foell & e
fewr @ & wrow ot farsraer o T
fewre wwr wsafwr s W sy
sk & W FISTE amA w1y B

(w) (1) 16 farsaT, 1966
fowran wfenfa) 1 ov &%

WOy ae ¥R amh g
nhals-¢

ot wrey waw
ot wgrorw Fag wred
ot T dww avew

w1 o w77 @ & Fw
¥t fe

(¥) v woere wra R
fiere! & oY § & I I o

yferst ge TR Frafee w0 & off
@t 8,

(w) ufe @, o o & W s
t.
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() v wfasr ¥ ™0 ww-
yfeat ¥t ufir g @t 233 o sqeeey
wt o, |

(v) afe =, ot T wwen
o ¥ vy sy § ?

fowr Wt (l‘l- H‘ h):
(%) & (v) r=a 3T OA-
aferar sy et i Fag e weriaTe
srq quTr-qw aev yerfafe wor gur
(¥w wr)¥a 2 §, a7 Harg ¥ S
PWING WTAVE 7 WUA-H9Y S
¥ feog deaa w7 @ W § owr
Wt gro wehe waT STy e e
WA g7 Vg A7 graT § 1 WAy 9%
wrafe ¥ @S ww & ywm R
¥ 30 gt § wifs e & -
[[@ WA, qEHaerT ¥ fag Wi
waiwl & i &1 feror Aav ¥R
W fRe wart waar ook @ @ @
AP RFI TG g 1 e
wratr dewr & wfasal § e
et F.or s

wrer 314 it 302 & waein fedeh
W TUTTEYT T T wwen

4629, wft % Qe WN:
Wt wimg Yoy
ot wgrorw Feeg wroeft -
of 1 /wT TAW :
w1 Wy Wl Ay W 9 g
ot fie @
(¥) 1965-c6 Wv 1966-67
# wrehg wow dfgar S wrr 314
oic 302 & wly fest fatelt wit
NTOFT 9T swwAT wAvay aAv; Wi

(w) Tk ¥ foad wt rarew?
»Y gy foar war  awy e wY wwt
@at?

JULY 8, 1987 Written Answers 962

sr-wnd s ¥ e sl (of
fewn wew qww) :(w) Towew gww
¥ wiare Qar Wk wrrar wft g o

(w) wvx ft afy 9541 4

it ¥ o e W@ gfew el

4630. «t agraw fag wrodt :
ot ey s
st ®o YWo AW :
Wt T A wnw

w1 R W T AATX ST P
w fw :

(%) wr ax 5wy & fe feolt
gfaq e ¥ qfxa wiaro fesdt ofc-
T a7 fon oz o v@
¢ aar @ & WA § W W @ e
Iy <% v ¢,

(@) afe 1, & v el gfew
wfesi@t v fost  ofoge &
ufewriail & §iw wwarew ¥ o
que gon g

(m) afz oft, at ¥ T W
fawrr ta wfmfoaar & Ot W
t; ox

(w) afe g1, ot ag wivfvow
few weTC 4 Ot Wy ?

wgerh wwwe # et (oY
faer wer wwr) @ (¥) dic (w),
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o & vy # felt wheew & fam
fovz TR o W oY gt W
Vw < w§ T B ¥k woar 8 ok )

(w) wire (w). wer o vy

ficdt % o
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it wreg wam :
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4632 wY wgretx fay wred :
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Wiy @ aTeT ¥ WuTATe St W
fewrar war § e feeelt & el &
8 gfww wfireiia &1 g

(w) =aft g, ot w1 "OFC W
firwre a7 AR W ST @ 6T 8,
114

() * afewr?t O o ard?
T W T & v fawre kP

qeerd sawa ¥ cewsnt (ot
feTwwgww) (%) AoeTe w
oW 29 wiw, 1967 ¥ ‘w4 W@
oo ¥ “gfea awr qeae” Wl &
Wty WWTfes qEwY & gaEl w9
WIFSZ HaT AT g |

(w) &Y (1) fa oot &1 garen
fear & 3w Qe et g @
fara® fad fedt arw w aweg a2

Attack by Mise Rebels
483. Shri Rabl Ray:

Dr. Ram Maschar Lobis :

Skri Arjun Singh Bhadoria.

Will the Minister of Home Afulrs
be pleased to state.

(a) whether the informalion regard
ing attack by the Mizo rebels on Lt

Writlen Answers JULY 5, 1987
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The Minister of State in the Mintstcy
of Home Affalrs (Shri Vidya Charam
Shukis): (a) to (c). Omn the 10t
January, 1987, 21 casualtias cecurréd
amongst our Security PForces when
Mizo rebsls opened fire at Tualbung
(25 miles east of Aijal and 12 miles
north of Thingsulthish). In this
incident a Second Lisutenant of the
name of D.S. Dhillon was also killed.
Reports regarding this incident had
appeared on the 12th January in veveral
newspapers including the Indian Ex-
press, Tynes of India, Hindustan Times
and Amrta Bazar Patnka The ncws
report quoled official sources, on the
hasis of informal briefing of the press.
No formal handouts had boun (ssued.

Papers Presented to Natiomal Archives

4635 Shkrimati Tarkeshwar| Sioha:
Will the Minister of Rducation be
pleased to state"

(a) whether (he British Coundil has
presented to the National Arcbleves,
collection of papers belonging to Bar
Robert Cawam, former Chisf of Factory
at Coa and Governor of Bowhay us
weill as those belonqing to Hon.
Frederic John Robinstur, former Pres-
dent of Board of Council for Indian
Affairs: and

(b) If 50, the nature of these docu
ments?

mmcmnmm
of Biuncation (Shri Bhagwat Jua Azad):
(a) Yes, 8ir.

(b) The Cowan Papers consist of
the correspondence of Sir Robert
Cowan who was Chief of the Factory
at Goa and later Governor of Bombay
(1720—1734), a large number of diar-
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during this pcriod but also the entire
maechanism of that trade and its bear-
ing on Indian Commercial classes
Equally interesting 15 his correspon-
dence between 1721 and 1724 both in
Portugesze and English on politwal
and related matters

Ripon Papers The<e are murofilm
coples of additional Ms. of the British
Museum. These are the correspunderce
of the Hon Fruderick John Robinson
(b 1782 d 1854), First Earl o! Ripon
The bulk of the collection relates ¢ the
sffairs of JIndia during the cntical
period (May 1843—June 1846) when
Ripon was President of th~ Board of
Control, the supreme body in Englend
in charge of Indian affairs a* that thre
His Chief correspondents ire Lord
Flilenbourng and Lord Hardinge
successive Governor Generals of India
at the time and Lord Peel and the
Duke of Wellington

PSs /P As to Minislers

4636 Bhri M B Krishaa
Shri Kameshwar Slaxh
8hri Shri Chand Goel

Will the Mimster of Home ANairs
be pleased to state

(a) whether it 15 a fo~t that the
Ministers have discretion t, brning per
song, even from outside the Gosernment
Service for appointment as their
PBs/P As

(b) whether such 4ppiintment
would not deprive ibe departmeutal
candidates of their chances ol promo
tion,

{c) whether in order nut tu deprive
the departmental candidates of ther
chances of promotion, there 15 a pro-
vision in the rules for the crextin of
ap egual number of superoumerary
posts, and

{d) it so, whether this rule is strictly

‘The Minister of State In the Ministry
O! Home Affairs (Shri VMya Charas
Shukis) - (a) Yes, Sir

(b) to (d) The personal stafl of
h generally conmsts of the
Yllowing categories —

(1) Private Secretary/Add-tional
Private  Becretary/Assistant
Private Secretary

(21 First PA

13) Second PA

(4) Hindi/Language Stenugrapher
(5) Lower Division Clerk

18) Jamsdars/Peops

The posts of Private Secre ary Al
",ml Private Secretary Assistent
‘.nutl- Secretary and Hindis LenguLage
Slenographer are not includel in ary
‘irganised Service The po.t of First
PA is included n Grade I of the
Lentral Secretanal  Stenogr.pher-
Service the post of Second PA in
Grade II of that Service and the post
2! Lower Division Clerk n the Central
Secretanat Clencal Service ™he pusts
St Private Secretary, Additions} Pritcte
and Asistant Private Sec e-
tary being ex-cadre posts, appuntment
bf outsiders does not eprive the
Hfficers of the Central Secretarist Steno
graphbers’ Service/Central Secretariat
Clenical Service of their promouon
thances Appowrtment of outsiders”
to the posts of Second PA./JLDC & o
does not deprive the officers of any
promotion chances because these are
‘he 'owest grades in the respective
Services However when the post of
First PA  which 1s a promcti 1 post
for Grade I] officers of the CSS S and
is included in Grade I of the Service
is held by a person other *han a mem
ber of the Service or by oft e of
Grade II of the Serviee wao are not
approved for promotion to Gtale [ or
i approved for promotion fo that
Grade are not due for such promotion
a Grade II post of the CSSS {s tem
porarily upgraded to Grade I Ths has
been pravided for in the Central
Secretariat Service
Rules, 1962, which
the cadre authorities have to
comply with the provisions

are statutory, acd

E.
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Asmistants in Ministry of Labowr,
Bmgloymest and Rebabilliation

4637, Shrl D. C. Sharma: Will the
Minister of Labour and Rehabilialiea
be pisased to state

(a) whether it 1s a fact that there is
a large number of Asuistants in his
Ministry with more than 12 years
service in that grade who are stul not
confirmed in that grade,

(b) if so. what is thewr number

(c) how long will it take to confirm
them, and

(d) the number of persons with less
than 12 yearg of s:rvice wao a-c offi
clating in higher posts in the Minisiry
or under itz attached and subordinate
offices”

Thr Minlster of Laboar ana Rehahbl-
Miation (8Bhri Hsthi) (a) and (b)
Out of 217 Assistants n the Mimstry
25 Aassistants belong to this catcgory

(¢) These Assistants we-. promnted
from lower grades durirg the vears
1952 to 1955 in excess of the pruimnction
quota before the direct recru.ts who
came through UPSC exarination
joired  According to the rules for
confismation 25 per cent o’ the vicn
cles are reserved for promo.ce: and 7%
for the direct recruits, 1e 1n a chcle
af four orly the [oirth va wcy Eof
to these persant  They will he conirm
ed as the vacancles occur within thelr

quota

(d) Ome
T wuw & deh
4633wt wrew fay g™
oft gow wr s
ot eenin fay Wertt
ot vy fny weoow :
ot oft e haw -
w1 ygunt ot Ig vk By
ol fs:

(%) W wwiwar wary & Yl
¥ Wi o e dmrc ex Rt wt §;
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(w) wfx g, o wawt wfter v
g Wit

(v) wik off, ! wx o fuedx
ot wit &t vy § ?
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Qe v ¥ cwesth (R
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4641, W wmww g gy :
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T qawT T 97 ¥ T K
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(¢) o ax ww § fs 16 1,
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T qaEE # wve-sd (s
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R qOeTC ¥ quafeRy o fir- of this special pay by local recrvits

®rd e wry awr QT weAne¥ o ™0S discontinued.

grogfr e o Wt wxx gg gt Cyclome in Andamas Jelandls

afea & s ¥ frdy sz h

fear § 1 worfe gfew sro wmofe 4643. Bhri K. R Ganesh: Will the

4642. Shri K. R. Ganewh: Will the
Minister of Home Affalrs be pleased
1o state:

(a) whether it is a fact that yddition.
al emoluments in the shape of Andaman
Special Pay are granted to unly such
Government employees of the Andaman
Administration as are recruited from
the mainland,

(b) the special considerations for its
grant to the mainland recruits:

(c) whether prior to 19°1 all Cov-
ernment employees were in recelot of
the Andaman Specis] Pay;

(d) if s0, tha reasons for thelr dis-
continuance to the local recruits; and

(b) to (e). Andaman Special Pay,
which was sanctioned with effect from
1st Baptember, 1948 1s intend-

-

Minister of Home Affalra be pleased
to state:

(a) the extent of the damage and
the number of families affacted by the
cyclone in the Andaman Islands on the
16th and 17Tth May, 1967;

(b) whether any relief has been
sanclioned by Government and whelber
the relie? has been distributed,

(c) whether Government coosiders
the sanctioned relief as adequate, and

(d) whether there is any proposal to
grant permanent rellef?

The Deputy Minister in the Minlstry
of Home Affairs (Shri K. 8. Bama-
swamy) : (a) Property wurth about
Rs 1230 lakhs has been damaged and
about 2 200 families affected

(b) and (¢} Government have sanc-
tioned Rs. 40,000 for gratuituus rebief
and Rs. 50,000 for sdvancing loans. In
addition Rs 10.000 from Prime Minis-
ter's National Relief Fund are also be-
ing distributed .

(d) No
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(e) if not, the reasons for the poor
results?

The Minister of State in {he Ministry
of Bducation (Shri Bhagwat JTha Asad):

Number Number
sppesred  passed
(a) () Higher Secon-
dary muldpur-
pose Examins-
bon 73 34
{«) Higher Secon-
dary
tion (West Pen-
gl Schemse) 48 a8
{b) No Sir

(¢) No special atudy has been made
to Aind out the reasons

Scheel Examination ia Andamass and
Nicobar Islands

4845, Bhri K. K. Ganesh: Will the
Mamster of Edmcation be pleased {o
sate

(a) the major subjects in which the
students of the Union Territory of the
Andsman and Nicobar Islands have
fuiled in the recent Higher Secondary
School Examunations condutted by the
Central Becondary Board,

(b) the reasons for tailure in these
subjects, and

(c) whether Government propose to
m.l.lnubnuwhotnwnned
in English?

Written Answers ABADHA 14, 13 (SAKA)
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(b) if so, whether Government have
lodged any protest with the Pakistam
Government and if so their reaction
thereto, and

details of property looted Pakis-
tan during this year so far?

The Minister of Bome Affnirs (Shri
Y, B Chavan): (a) and (b) There
hsve been no raids on the Rajasthan

Infiux of Refugees from East Pakistan

4047. Shri Hem Barma, Wil the
Minster of Labour and Rebabilitation
be pleased to state

(a) whether it 15 & fact that some
refugees armiving from East Palustan
w Assam recently are proposed to be
rehabilitated 1n that State,

habilitation work and if the fin-
ancial aliotment made for the pur-
pose, and the reaction of the Gtate
Government thereto?

1
3

:
]
:
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Recemstruction of Khem Karan

4849. Shri G 8. Dhillea: Will the
Minister of Labour and Rehabilitation
be pleased to state: ,

(2) whether the scheme to recoms-
truct the town of Khem Karan has
since been flnalised,

(b} whether u is proposed to pay
any compensation to the farmers, who
were deprived of their crups, erchards
or trees duning the Paluslani occupa-
tion of the border areas of Amntsar
and Ferozepur Dustnict, and

(c) 1if »o0, the eriteria laud down snd
the authority appointed to assess the
damage uongwith the method of re-
imbur<ement of tne claims or disburse
men. of comnpensations”

The Minitter of Btate in the Aimis-
try of Lahour and Rehabilitation (Bhri
L. N. Mishra): (a) Yes a scheme {0
the construchion of & cumplex of pub-
lic buildings and a remdential eolony
at n site adjacent lo the old Kheta
Karan has been approved.

(b) and (¢) A schemes has

!
i
it
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Typing Test for F. & T. Exployves

4450, Shri 8. M. Baserjee: Will the
Minister of Homa Affalrs be plesased to
ate:

(a) whether it is a fact that s num-
ber of U.L.Cs working in the P. & T.
Board who are about 45 years of ace
and above, despite having rondered
more than 10 years of service are still
treated temporary for their not baving
qualified the typing test;

(") whether Lower Division Clerks
and Assistants under the similar c.r-
cumstances have been exempled frem
passing the typing test for their con-
firmation;

(¢) if s0, the reasons for this disen-

(d) whether it is also a fact that
exemption from passing

to the U.D.Cs who attained
the age of 43 was given 10 them under

Shukia): (a) Yes, Sir. There are only
8 UDCs in the P. & T. Board who
are over 45 years of , have put in
more than 10 years of service and are
still temporary.

(b) Lower Division Clerks in the
Central Secretariat Clerical Service
who have attained the age of 45 years
and have completed 10 years conti-
nuous serviee in the grade of L.D.C.

attempts to pass the typewriting test
and are considered suitable for con-
firmation in other respects by the cadre
authorities.

Passing of typewriting test iz not,
however, a pre-requisite for vonfirma-
tion in the grade of Assistant.

(c) to (e). The directly recruited
Upper Division Clerks who were over
45 years of age on 23rd October, 1953,
were exempted from the passing the
typewriling test for confirmation in
that grade at the [nittal Const:tution
(1-5-54). There were 16 dircctly re-
cruited UDCs (as on 1-11-62) re-
cruited during 1954-55 who 'md mnot-
been sble to get confirmation cn ac-
count of their failure to pass the 1yp=-
ing test.  According to the orovitions
of the CSCS Scheme ‘direct rerruils’
to the U.D.Cs' Grade became eligible
for confirmation only if they were dec.
lared quasi-permanent in the grude.
‘The pcrsons in question have not been
declared quasi-permanent as they have
not passed the typing test, nn essun-
tial qualification for declaration a3
quasi-permanent with effect from 1-7-
1857. Since the CS.C.5. Rules, 1962,
which came into force with effect from
1.11-82 do not provide for the cun-
firmation of such direct recruits unless
their names are included in the "Se-
Ject List™, it has been decided that
these persons may be considered for
confirmation after they pass the type-
writing test. However, the dire~tly
recrutted U.D.Cs belonging to Sche-
duled Caste/Bcheduled Tribe have baso
exempted from this condition.
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Procession in Chawri Basar

4852, Shri D. C. Bharma:
Shyi Kanwar Lal Gupta:
Shri Hukam Chand Kachwal:
Shri Y. 8. Kushwah:
Shri G. C. Dixit:
Shri G. B. Mishra:
Shri Nitiraj Singh Chaundhary:
Will the Minuster of Home Affalrs
be pleased to state:

(a) whether it is a fact that some
stones were thrown on a religious
procession in Chawri Bazar, Dellu on
the 22nd June, 1967, resulting in a riot
and the consequent arrest of 65 per-

sons,

(b) whether an inqury has
made into the matter; and

(c) the action taken in this regard
so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidm
Charan Sbukls): (a) On 2ist June,
1967, members of a religious proces-
sion 1n Chawri Bazar got disturbed by
baseless rumours that » stone had been

been

(b) A case has been registered by
the police and the mvestigation 15 in

progress
{¢) Precautionary

[A statement to the ans-
wer has been placed in the Library, See
No. LT-1257/67].
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4856. Bhri G- 8. Dhillon: Will the
Minister of Communications be pleas-
ed to state

(a) whether any steps are being taken
to meet the long-standing demand «f
the telephone subscribers of Amritsar
for the Subscriber’s Truk Dialling Ser-
vice between Amritsar and Delhi: and

{b) if so, the time limit by which
this plan will be carried through?

The Minister of Staie in the Depard-
ments of Parllamentary Affairs and
Communications (Shrl L K. Gujral):
(a) Yes, Bir Steps are being taken
to introduce Subscriber Trunk Dialling
between Amritsar and New Delhi. The
connected works are In progress.

(b) The work is expected to be com=
pleted by the end of 1968

Incidence of Crimey fu Delli
4857 Shri M. L. Sondhi:

. Shri Hokam Chand Kachwal:

Shri Bam Siagh Ayarwal

Will the Minister of Home Affairs be
pleased 1o state:

(a) whether it 1s a fact that the in-
cidence of crimes involving the depri-
vation of taxl cabs at night is on the
increase, and

year.

mnmununmm
of the House. [Placed in Library. Set
No. LT-523/€7].
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Pay Scale of U.P. Scheel Teashers

4853 Shri Shiva Chandry Jha: Wil
the Minister of Edmcation be pleased
to stats:

(a) whether it is a fact that the
Central Goveinment recommended in
1961 an increase 1o the School Teachers
pay scale .n UP but this has not been
put into effect as yet;

(b) if so, the reasons therefor, and

(c) whether the Central Government
propose o increase the pay scale of
teachers according to their previous
recommendalions?

‘The Minister of Stais in the Minstry
of Education (S8hrli Baagwat Jha Azad):
(a) 1he Union Government has all
along been of the view that the service
conditions of teachers, Includirg their
pay and other emolumants, should be
improved Keeping in view the com-
peting claims of other sectors of the
economy and ovailability of resources,
the Government of Uttar Pradesh have
taken steps to increase the emoluments
of its tsachers

(b) and (¢) The quesuon does not
arise

Stndents from BRikar taking UPS.0
Exsminations

4659, Shri Shiva Chandra Jha: Will
the Minister of Educalion be pleas-
od to state:

(a) whether the abolition of Engliih
in States like Bihar would affect the
mmmmmwm
Hitutes in Blhar, while taking up the
Union Public Service Commission Exa-
minations; and

(b) if so, how?

The Minister of State in the Minlolry

are Introduced as alternailive media for

Wnitten Answers JULY &, 1987

Written Answers ot

of eflect on the students coming from
educational institutes without pussing
in English will be known after the
entire question has been considered
and a decision taken

International Labsur Organisation and
World Federatiom of Labour

4660. Shrl Shiva Chaodra Jha: Wik—
the Munister of Labeur and Rahabilits-
tion be pleased to state,

(a) whether India s duly represent-
ed at the International Labour Orgasi-
sation, -

(b) it so. what specific advantages
jndia got within the Third Plan period
out of that rcpresentation;

{e) what specific recommendationg of
the International Labour Organisatioa
on the labour working conditions and
wage~ have not been adopted by Indla,

(di which of the labour organisa-
tions in India are aMliated to the World
Federatiem of Labour and

(e} what are the specific advantages
of the association with the World Pe
deration of Labour over the associa-
tion with the International Labour Ok
ganusation?

The Minister of Labour and Rehahbl-
IMation (Bhri Hathl): (a) Yes

(b) Apart from the general advan-
tages derived by India trom its member-
ship of an international tripartite or-
ganisation of thiz kind, the [LO esmtl-
nued to provide experis, fellowrships
and equipment botb under its Regulsr
Programme and under the Expanded
Programme of Technical Aassistamce
and the Special Fund of the U. N.

(¢) The ILO adapts intsrnationdd
labour standards in the form of Con
ventions and Recommendations, WIS
Conventicas: including thole on Bowrs
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flons for women and young workers,
egual pay for men and women and mb
afmum wage fixing machinery in in
dustry, have been ratified by Indla

(d) The Hon'ble Member s presuma-
bly referring to the World Faderation
of Trade Unions The All Indla Trade
Union Congress is affiliated to that or-
genisation

(¢) The World Federation of Trade
Unions is an international econfedera-
tion of organisations of workers only
while the TLO Is an International orga-
nisation on which Governments and
alwn emplovers' ard workers' organi-
sations are represente’ 1t iz not poesi-
ble to asseas the relative advantaves
of membership of two such dis-similar
bodles.

LA.S. Officers in Jammu and Kashmir

4861 Shri Ehrahim Sula'map Sait:
Shri Addul Ghani Dar:

Will the Minisier of Home Affalrs
be pleased to state

{(a) whether any IA S Oficers have
been deputed by Covernment to the
State of Jammu and Kashmiy, and

(®) if so. thelr number and the De-
pariments to which they are sttached?

The Minister of State in the Minis.
Wy of Home Afairs (Shri Vidya Charan
Shukia): (a) Yes, Sir,

{b) 7 IAS Officers are serving in the
State of Jammu and Kashmir on de
putation from other States They are
working in varicus administrative pests
mmtioned below —

1. Chief Secretary

$ Divigional Commissioner, Srinagar.

3, Planning Commissioner, J & K

& Setretary to Chisf Minister

§. Deputy Commissioner, Poonch.

¢ Deputy Commissioner, Ladakh

7. Deputy Commissiooer, Srinagar

1839 (SAKA) Writter Answers b8

Workers' Education Scheme
4862. Shri Eswara Reddy: Will the
Minister of Labour and
be pleased to state”

(a) whether Government have Te-
viewed the working of the Workers'
Education Scheme;

(b) if so, the resul’s thereof, and

(c) the steps *aken tg improve the
working of the scheme”

The Minister of Labour and Rehabd
I*ation Shri (Iathi): (a) The Govern-
ment decaded to entrust the carrying
out of the review to the Natonal Com-
mussion on Labour The Commssion
has appointed a Commatiee o the pur
pose and 1t has started its deliberations

(b) and (c) Do mot arise at this
stage

Inter-Ministry Commitiee eoa Deld
Matters

4665 Shri Kaawar Lal Gupta: W
the Minister of Home Affairs be plen-
sed to state

(a) whether Government hag set us
a Inter-Min stry Committee of Secreta-
ries to the Government of India to con-
sider important matters relating fo
Delhl and

(b) if so, the terms of their refer-
ence’?

The Minisier of State in the Minle-
try of Home Affairs (Bhri Vidya Che-
maa Shukla): (a) Yes. Sir
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Reglonal Languages for University
Education
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4888- Bhri Manibhai J. Patel: Will
:! Minister of Education be Dleased
state-

(a) the decision taken In consulta-
tion with the Chairman of the Univer
sity Grants Commission on the ques
tlon of Introducing the regional lan-
guages for Unlvermity educution;

(b) the names of the educational au-
thorities or representatives whose views
have been considered. and

(c) other related questions conside
red and the decision taken thereon?

The Minister of Edueation Dr. Trl-
guns Sem): (a) The Chawrman, Uni-
versity Grants Commission, lia< not
been consulted so far. However, the
question of adoption of the reglnnal
Lnguages as media of education at
the University stage 1s under acive
eonsideration of the Government.

(b) and (c). The recommendations
made by the Education Commission on
this subject and other related guestions
and the comments thereon made by the
State Governments, Universities, Tea-
chers’ Organizations, ete are under ex-
amination.

Yeachers of Defhi taking up Examina-
tions

4667. Shri Marasdi: Wil the Minister
of Education be pleased to state-

(a) whether it is a fact that teachers
working under /the Delhl Administra-
fion are not given permission to take
a hugher exanmunation if there 1s not a
time gap of three years from the date
of their taking up the previous exami-

mation;
(b) if s0, the reasons therefor; and

{c) whether Government propose to
change the rule so that the teachers
e not debarred from acquiring higher
sducation?

16T Written Answern  g8g0

of Education (Shri Bhagwat Jha Amad):
(a) to (c). The requisite information fs
being collected from the Dwlhi Admi-
nistration and will be 1aid on tha Table
of the Babha in due ecurse.

Dacolt Menace in Madhys Fradesh

4668. Bbri Atam Das: Will the Minis-
ter of Home Affalrs be pleased to
state

(a) whether it is a fact that the da-
coit menace is on the increase parti-
cularly in Morena District of Madhya
Pradesh;

(b) 1if so, whether there 15 any pro-
posal under the consideration of Gower-
nment to replace the State Police by
the Central Reserve Police in the area:
and

(c) it so. when”

The Minister of State in the Ministry
of Home Affairs (Shrl Vidya Charss
Shokla): (a) The information is being
collected and will be la:d on the Table
of the House

(b) No, Sir
(¢) Does not arise

Allotment of Agricultaral Land to Dis.
placed Persoms in Punjab and Haryana

4669. Bhri Atam Das: Will the Mima
ter of Laboar and Rehabilitation be
pleased to state

(a) whether it is a fact that dispia-
ced persons from NWFP and Babawal-
pur were allotted agricultural land In
Punjab:

(b) whether it Is » fact that aftec
reorganisation of Punjab, new Puajed
and Haryana none of these State (o
vernments (s alloting lands to the dls-
placed persons;

{c) if s0, whether Government have
sny propcsal to allot land to such per-
sons in Jammu and Kashmir; and

(d) if so, when? -
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allobment 1n these States

(e) and (d) As the Admunstration
of Evacuee Property Act, 1950 does not
apply to Jammu & Kashmir State, no
land has been taken over as evacuee
property in that State Therefore the
question of allotment does not arise

Wil the Minister of Laboar and Re-
babititation be pleased to refer to the
reply given to Unstarred Question No
3105 on the 21st June, 1967 regarding
the dispute between the Petroleum
Companies and their workers and state.

(a) whether the personnel and terms
of reference of the Commission of En-
quiries to go into the dispute have
been foalised,

(b) if not, the reasons therefor, and

{¢) whether Government propose to
ﬂhﬂmmmmw

unilateral action aboul voluatary re-
tirement il the report of the commi-
stion is finalised?

gﬂm”ﬂmmmx

(b) Does not arise

(c) A proposal to this effect has al-
ready been made to the oll Companies.
but they have regretted their inability
to accept it.

“Pragya” Examiaation

4671. Shri Bheo Namiam: Will the
Minister of Home Affuirs be pleased
to state

(a) whether about 6,000 Government

(b) whether the boycott was due to
the fact that the questions set were
out of course and from the course of
“Praveen”,

(¢) whether the Board has siven an
assurance to hold a re-examination on
July 15, 1867,

(d) whether any action Is contem-
plated to fix responsibility, and If so,
what, and

(e) the monelary loss sustaned
by the Board®

The Minister of Btate in the Minis-
try of Home Affairy (Shri Vidya Cha-
ran Shakis) : (a) The Examination is
conducted by the Directorate of E'n a-
tion, Delhi Admimstration Only T04

(b) Yes, Sir.

(c) The Directorate of Education
bave decided fo tehold the Bxpmine-



‘9543 Written Anrwers  JULY 8, 1067 Wristen Anewors 9544

'wmmm

" W% Shri N. R Laskar: Will the
Minister of Education be pleased to
state:

(a) whether the Board of Gover-
nors and the Principal for the Regional
Engineering College at Slichar Assam
have been appointed;

(b) if so, the particulars thereof;
and

(c) the steps taken so far towards
salablishing and starting the college?

The Minlster of Edoeation (Dr.
Triguns Sem): (a) Yes, Sir.

{b) A statement is laid on the Table
of the House. [Placed in Library. See
No LT-925/87).

(¢) Land has been acquired for
establishing the College. The Board
has authorised the Principal to proceed
with the preparation of plans and esti-
mates for the various buildings of the
College. Necessary ancillary staff also
has been appointed Constructiom of
various buiidings will begin as soon as
the plans and estimates have been
+ prepared by the College and approved
by the Board of Governors and the
Government of India funds
have been provided in the Plan.

Balarjung Muscum Paistings

7. Shri Umanath:

Shri Nambiar:

Shri Iyetirmoy Basu:
' P. Gopalan:

C. K. Chakrapani:

wil Minister of Educaiion be

#leased to state:

(8) whether the attention of the
lll.liﬂ s

viating that

Belarjung

Sk
Shri
the
to

I

(®) £ w0, the total numBer of palot.
ings stolen;

(c) whether a Joint Secretary of the
Government ls nominated on the Board
of the Museum; and

(d) the steps taken by the Govern-
ment 10 recover the paintings?

Tho Minister of Btate in the Minls-
try of Education (Shri Bhagwat Jhs
Azsd): (a) and (b) The Government
Is aware of the loss of 49 miniature
paiotings from the Balarjung Mu-
seum,

{c) No, Sir.

(d) The matter has been reported to
the Police and other authorities con-
cerned for investigalion and assistance
in the recovery of the lost paintings
and tracing the culprits,
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¥Y o 8 or 7P B ¢ T W AR e
w51 Qe ¥ fao wvaoet wrieard
aqr div efeEl T € e
whafrarenfea ¥ o 78 § | ;R ad)
WA & ety e o et E A R
Iy ol wddE W R
WYY KW WHT § ey el
& fawy ¥ fager gwmas ¥ v v
A
1219 hrs
PAPERS LAID ON THE TABLE

ANNUAL RePorTs OF THE INDIAN
INSTITUTE OF MANAGEMENT,
AHMEDABAD

The Minister of Education (Dr
Triguna Hen) 1 beg to lay on the
Table—

(1) (1) A copy of the Annual Re-
ports of the Indian Insti-
tute of Managoment,
Ahmedabad for the jear
1964-85 along with the
Audited Accounts.

(i) A statement showing
Teasons for delay in laying
the sbove Report

{Placed in Library. See No LT-

03/87.]
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(2) A copy of the Annual Report
of the Indian Institute of
Management, Ahmedabad for

[Placed wn Library See N,
LT 904/67)

(3) A copy of the Annual Report
of the Indian Institute of
Science Bangalore for the
vear 1965 b logether with
Statement of Accounts,
{Placed wm Library See No.
LT-905/67)

@t wy fead (%77) : e,
w7, 59 A OF ¥ §) qwan Ay
s ot & PrRaw arfzat § ag fiedlt
7w N Al R 3 v Ta
N f) faet ae @ Ao W T
w1 aw Wi & ol A wr
R sxe) & fav e sear qfeea
gRTaT wry | A v & et g qreag
fRnz )

Fdt arw A0 ug 2 e o oo
ow (o d Ao o= o fg A
T T & a7 faweig gqfe-
i@y &t

Mr. Speaker How does it arise out
of thus?

Wiag fesd - @ & a iy oW
¢ vy e R At A iR Row
fraz ¥ e w3 @1 g A DEW WS
tfem & oy wz o€ @ | Y Fawefl
ufawfal ¥ &3 a7y & mr
waw Ay 4 ¥t ft 3T freed oY
wearQ § faew Ay 1 QoY aw oo
Y o wrrerh T § 1 ww R AR
TR et fkararige ¥
At & & wre ¥ wny wenr | ¥y wow
T ¥ & fog wt wk § ot



347 Pgmleq Uy p

(% v ")

xon @ ) Wk ¥ DY o W
ot [...(wewm) .. o w
e F S arr k.. ? sgawm

Mr. Speaker: How does it arise out
of this?

oh nufrrd A arr e
Wt AL W 3ge-s69
fraw ¥Waq ¢+ 7@ 9 W R
wwent & fs X oY wawr fedd
CRIEY 5 At et @t qaw &
W s ¥m Afew ag A won
win fe ag Fo = e T oG
& oz oz § 9™ ¥ Ira gwrwa
dt arwft ) wr & v & fdTa e
wrgen g f agr a7 Wi feer & somama
WY | qF A & ¥ 9O anE ar
WY T Ty 91 ¢ gEo-fam feq
ST SRATAT € A1 g3 A gk I
e argwr feedsr o & anX §F N
awfam ! @ § 3 sTas v
TR Y W | % AGAT AT WA
Bt A ¥ A - o1
rx & et o w3iaT € w2 it
!, wdiw S o & ot A
N 1A IAg NY 77 fry oz wh
ot 1 wa & ag wrrar g § e X oy
sz} fe Zaa o S v ve ffaqoe
& W 3w W A grw g « iy

oft wy fet?  wTe A wyr e A
AN N TT S AT AT ?
Mr Bpeaker: 1 have permitted that
already That was laid on the Table
angd it 1s there in the Library now

Wt wq Fead  aff og sriqr ¥
arr wifgq 1 Y &Y vy o o i Y
L O]

Nr Bpeaker They are given to me
and I take a decision whether thay
should be permitted In this case, they
have been permitted already ‘1hey are
there in the record in the Library You
can go and see

ot wy ferd - aff, W wife
eftg saa 7

To Tra ANFC Nigm  (w=41%)
6 ST Ox ¥ endgd ¥ @ oWw
smrBdv s A7)

ot qowe whe (wrugxy) : ¥w
gz W% AT )
Mr. Speaker All right 1 will heer
him Let Dr Lohla kindly sit down.

Ml qo we wt  wAW AW
aow wg § fe wid afew wiven
P ar a ¥ fafree sge oY
WmrrAakfagegfaar) awree
aniz few wr o fer @ ww
gt W 9 ey W worw off
a1 w7 1 & A sgwr o1 gore oY
tsm ey @ st Ao oe
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< et ot sreen aTeh v e
Wi 0 ywrw afft ur ewr )

#o tm wityge fjer : waw
wENRY, gy sqwewr o gow § o ww
369 fraw fam | se0 fraw & Y
§% ST gwr oTw g T Wi § 3w
& ot ¥ gt qurfy o€ § o an ¥
rere #lt W aeer ¥ i s
wft wg wrar | fow o & afal &
smat w u feq o g 7 ofe
s § ot mg ¥ for sE W,
ool & worl Ht W E(wT
s Ar § o3 W fea o gl

# ifey foar %1 o & W
W A dF aff war wifgg
(wwar)  wsuw wHew,

N am g R Aifse | g S
&t W w91 grft § 7 w@ifE ag oad
& & it | qeveTaT & 37 ©1 w fem
wrar § 1 feelt ®Y g9 qar s Tt
qrard | wrx v gt 7wy @t W
faq ama @AY €9 w@ www
A ¥ wrra @« m ok 369 fegw
ars ¢ e i€ ot s ar e
¥} Wy & Ew 9T @ Jr g N
o swer WA W 39 ¥ g
wity & w1 ¥ gar ol 3 fxad s
Wi TR W AW 2N 9T W wWi
q w oy wefe §9, 37 w9 |
waesmT Sy g e § v e
wrewy At § frow 6 0y = e
Crwft sl 1 vafag o o Vi e
Ot wifgy | & off s o o
wrvor s fng « s wge ifag
wre wy few ol fs o7 B TT B
wafe wic wny Wt ewfe ewwr
wre o wry Sifer we O o

Papers 9650
season fo come fo the rescue of the
being

:
|
§
%
;

papers on the Table of the Housge, they
should alsq be permitted to lay papers
on the Table This has not been
practice till now A new practice is to

The Minister of Law (Shri Gevinda
Meooa) rose—

Mr. Speaker: No, no I will call hum,
if | have any doubt

Sarar Junc Musrum (AMENDMENT)
Ruiss, 1967

No. GSR. 927 in Gazette of India
dated the 1Tth June, 1967, under sub-
section (8) of section 27 of the Salar
Jung Museum Act, 198l. [Placed in
Labrery, See No. LT-006/67).
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Gazette of India dated the 34th
June, 1967

[Placed :n Library See No LT-
907/67 ]

1217 hrs

COMMITTEE ON PRIVATE MEM
BERS BILLS AND RESOLUTIONS

Spventa Rerorr

Shri Khadilkar (Khed) I beg to Jre-
sent the Seventh Report of the Com
mittee on Private Members' Bills and
Resolutions

—

ESTIMATES COMMITTEE
Forra Rerort

Siwi P Venkatasubbaiah (Nandyal)
1 beg to present the Fiftbh Report of
the Estimates Commiliee on the Minis-
try of Education—(i) Indian “useum,
Caleutta and (il) Victona Memorial

Hall Museum, Calcutta

EC Report JULY 8, 1087 Duposal of Adi. Motions g6§~
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order at any tume he likes® He
raise it later

The question is

“That in pursuance of section
4(l) of the Employees’ Siate Insu-
rance Act, 1948 as amended by
the Employees State Insurance
(Amendment) Act, 1866, read with
rule 2A of the Employees’ State
Insurance (Central) Rules 1950, the
Members of Lok Sabha do pro~
ceed 1o elect 1n such manner as the
Speaker may direct, two members
from among themselves to serve
as members of the Emplojces State
Insurance Corporation for the
remainder of the term of four
years commencing from August,
1966 subject to the other provi-
sions of the said Act™

The motion was adopted
Mr Bpeaker Mr Nath Pal

1228 hrs,
MATTER UNDER RULE 377
Drsrosar or Asoumngmny Morrons
Mr. Speaker: Now, Shri Nath Pa.

Shri Nath Pal (Rajspur) Mr BSpes-
ker, Sir, on the 3rd July

faige it. He has written to ma some-
w’:ﬂlmmm »



9fisz  Disposal of *
Shrt Semavame: About what subject?

Mr. Speaker: If he hears the hon.
Member then be will know it. I have
alloweq him fo raise it He has writien
to me and 1 have permitted him,

Shri Somavame: It is not there on
the agenda

Mr Bpesker: The printed agenda may
include certain items, but the Speaker
may allow any other item also So, ¥
is not a question of the printed agenda
only

Shri Somavane: We cannot be taken
by surprise We must fs0 be Hiven
notice

Mr Speaker: Under the rules, I am
authorised to allow it 8o, he cannot
control it He must read the rules
again

Sbri Nath Pal 1 thank you very
much

On the 3rd July, when the House was
discussing my adjournment motion,
and when we had reached the conclu-

ABADHA 14, 189° (BAKA)
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jhe Deputy-Speaker who was then im
the Chair observed to this effect:

“l take it that the House gives
permission to the withdrawal of
the motion "
There was no such permission sought
Py me I am quoting from the official
proceedings of the Lok Sabha for the
pAay Shri Burendranath Dwivedy thea
femarked
“No withdrawal It 13 ta'ked
wl’

The Deputy-Speaker then remarked

“It will be more graceful As 1
saxd when you were about to move
yuur mthoon Y.

Then he gives what 1s tantamount te
a ruling of the presiding officer, and
says

“After the Home Mimster’s ap-
peal, it would be more graceful if
you withdraw it There is no pro-
vision for talking it out”.

Then, I go on pleading with the
Deputy-Speaker I am not complan-
ing against the Deputy-Speaker, but it
is a matter of procedure which ] am
raisiog | then go on pleading with
the Deputy-Speaker that 1t 15 a well-
established practice, and If you will
permit me, I shall quote what I have
pleaded with him [ said

“We have sat bere for as many



on
De-
with
counter

motions are talked

“It is not infrequent that ad-

out”.

Now 1 will cite something more subs-
tantial to substantiate my point of view.

I would refer you to page 388 of the

Cefitral Assembly Debates (5 Septem-
ber, 1939) and the procedure faliowed.

There was . motlon for adiourceeent
which was being discussed It was

wwmrmmm

of the

since

m
by

Then we could

Shri Sonavane: We should have been
have come prepared ourselves for it.

It should have been brought on the

agénda paper

given notlce of this

62
oft

t the

a

i3t

, MWW
wmﬁ

Shri Nath Pal: Would you kindly

clanify the position to him*

mtu\ohmlluleﬂ

Mr. Speaker: 1 do not know I

attempted it but have not succeeded

fully.

The sentence opens with this ~uxilary
verd ‘may’.

Shri Surepdramath Dwivedy (Ken-

drapara)* This (s an unnecessary in-

The rule reads thus:

;
gagass
IR
.xm,mwm

.hu mw u-_
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Therefore, he does not want to move.
The precedent is established. In that
ease, the Chair will not take the vote
of the House.

This is the well-established practice.
I found in the index of adjournment
motions in the Central Assembly there
were as many as 50 cases listed—I was
not in a position fo finish my research
work within this short time because I
wanted the Lok Sabha records to be
rectified.

Then I will come to the most im-
portant point in this. I do not think
the Deputy-Speaker has been very
lucky whenever an adjournment comes
up and he happens to be in the Chair.
There was a previous occasion, on the
24th May, when he happened to be in
the Chair and you know that a diffi-
culty arose. The matter was discuss-
ed on the 26th May. After having heard
a long debate as to what transpired on
the 24th May, you were pleased to re-
mark:

“Now I would say that the ad-
journment motion has been talked
out”.

In the first place, I have cited the rules
of procedure. Then I cited the well-
established authority of the Central
Assembly procedure. Then I quoted a
ruling given by you less than just a
month ago. I submit that the motion
being allowed to be talked out should
not be stopped. It is not only a ques-
tion of the embarrassment caused to
the individual,

Why do I ask it? If a decision is
given by a presiding officer and if there
is a subsequent decision by the Chair,
I take it the latest decision holds the
field. This decision was given by you
on the 26th May. The Deputy Speaker
gave his decision day before yesterday.
So for purposes of guidance, may I
know which shall prevail? I want that
your ruling should prevail because that
is in keeping with the rights of this
House, it is also in conformity with
traditions of this Parliament whi

ASADHA 14, 1889 (SAKA)

Adj. Motions

heir to the Cerltral Assembly with.
greater powers and sovereignty. I there-
fore submit that you agree with my
submission to you and redtore to us the
full right which we were enjoying till
doubts were created by the decision of
the Deputy Speaker.

Some hon. Members rose—

Mr. Speaker: No discussion now. A
point has been urged. It is very clear,

=t 7y fowd(FA17): R 7 T«
FIT Y fAug & @ &, a1 A9 w=H &N
w1 gfad

Mr. Speaker: If I allowed it, it would
go on like that.

ot sEw fagrdt armdr (FaeE-
qX) : WAF ERA, UF T3 WeT I
AT SSAT AT | T 9 SELr g fan Ay
ATH 9T 7 ST TS Fal &, 3T A &
Hgwd FrEl ? W g ug sq ¥
oA g, 91 FAT 8F 3T &1 FgA F
afgare agf & ? a9 wuar faug 39
¥ ogw Tq a7 W gfar

Mr. Speaker: If anybody raises a
point and the whole House were to g0
on discussing it, what happens. It
seems I made a mistake in allowing
that.

ot wy fomd @ oy 3w fawa =
wd FHET 7 Afag | 7w F1E fqug
T Ffag )

Mr. Speaker : It is a good suggestion.
They can discuss it. I do not like this
matter being discussed here.

I am not giving any decision, but I
would also clarify the ition. I
would like to take the House into con-
fidence whe:;:rﬁe‘rflf’&m in doubt, and
that is wh owed him to bring it
befor e House. It is not necessary
it should be printed on the order
paper. They come and discuss with
me. When I am not very clear in my

GEsS8.

-
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if you want If talking out
in the 1939 rules is necessary, we
certainly include that tn the pre-
sent rules also

But for the present, we shall go to
the next item We have got about
four hours more.

No decision is given, I am not giving
any ruling as 1 said

Shri Raags (Srikakulam) * You eould
have made this clear in the Chamber
fteelf When you allowed it to be
brought before the House, you should
certainly hear us.

oft wy fnd : maw PRy, &
Q¢ yrfn w¥T | g & TovrT
& o & wrn, gam Wt B
Tovs YA, vl e vt ofit Wy
wwiw it O e qwnlf O st
qrva ot out oft wry | qurdt ¥ folt
R Nt sy A i sy

e
¥

Committee to look into this

Shri Hem Barua (Mangaldal) . Muy
1 submit that that day you gave A
definite ruling that it was talked out
Now, the impression might grow in the
country and the House that you are
trying to shelter the Deputy-Speaker

Mr Speaker: Mr Marubhal Patel
was speaking on the Home Ministrys
Demands He might continue

DEMANDS FOR GRANTS 1967-68—
Comtd
Mintstey or Home Arramms—Contd

Co oty ok wza (vwrkf)  wem
wEET, §W g FATAG € qpy k oarv
q & vy T @1, U ¥ QFN w TR
ary OF aew garr tw & § o ww
st ¥ grx aw fradr i efvere foar
fe 2 geftaze oyt W L W O
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w wgt s § o R weer § fe 2w
% grw fafreft # ow ¥ ooy wod
ey vor g 1 sg o § w2
T | 57 fawle® & 43 ST g
s yrwR AT Fam et N
ag fregw e g f s el
AT ¥ W Ay o Toary Y o fs dw
¥ wat W ferpditm s e
i Faqgr svd iy w3y
t fe gt 2w & = qw qoow §,
ofers &gy §, 3w ® frod aneit
W wrdanl) g1 3 I9 A 1 Ow wH
Fordrey waii  foear 1+ @ vy o g~
ufer #ey oF wh wmy & e ¥ fag:

They approached the highest official
who was i1n office. and may I remund
Mr Krnshnamoorthy who was talking
80 much about political corruption.

ot wpnt w@w : 1y Ow g TR
e w% Vo qwe ¥o & tafAy &
s i assNw T A
(verwwrr)

Afafesn st & M 7 aw
g W ¥ O & wyar § e ogafr &
b o1 PP

Mr. Speaker: | have not said that
You are not expected to address them.
You are expected to sddress the Chair.

oy wfkw: a7 & wfg
thecongfrRtog g 1 8w
g o fis agefe & ee k wt
Twsdmateafwiea
W frw g ¥ fendt o o
o foc ot winftew o o s
o tw @ wuet ¥ g

qATT § IW W T ATT A Wt AW
oft awr 87 @y Afaferar s
oft § wr ? o sivw ¥ FC wAw
wmd § Iv ¥ gare v Afefewer
weown ag sk 1| W agt vl
aft freflt st  wovardy aff frelt
A Tt wWfgE s N AT ¥
Wt w g% wm @ @ ¥ aiw |
9, xz =t vz wf &Y wow § fywar
w? o % FEL 9T R @ wit
e % afeew wre fa it ¥ A
oft gl & sry QW vy et Wt
¥ & ww fy Y& v gy arwi dftgar
agw, fs % afew w wim fis x@
AR AR fre &

TMAqgat® Fgwha ars
ot & 5 gt ik W@
ey b i orldt &t oen
e 1 ww of fead ol & srofta
vt ¥ v vy st faw feay fe
, & o A wew {, wwewarht ¥t o
om, iy @ QY § duv ey
w wy P, oy Tow Wit ywow B
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oy &l s o § 1 vy T SO
st ¥ ki o v any we
i} § ¥ g mobaz warerdeft ot
wT et A ¥ wwtfie wwed oY dw
W wraw W awar | Kfer Y
o agy § & oW I
T warw At I3 wwar 1+ ok ad

ﬁqmmtmﬂﬁrq-mod‘r-a.
XA fafr of W am TR O T
W § aw B 3= wry few wmd 1w
¥ s fes st ame s gt o
t w1 & qgr e G §)
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[]

T SN Qe o pefed, o
wPe, wrod afck g it o ¥ &
forft worr Wt § fie e wrke dhe
e Yo weury qre fear §, aw e v
su ¥ Rrwd dw i wgardm w @, w
¥ o e P wfigd |

e T wwtge wifigar : fisw oY
gAY AR AN’
grw e efgry 1]

" oft oy wrk oW ;v ¥ OF
FTEY N qrew-ATTT gAst f ay w8 )
& 3% g A g g
q AT« q7 AT § 0.4, Wgr oy a7
a1t wren w1 fem §, Wi o g
qRT-ATT e 1 oAgrow 7 g
et ¥ I %7 A AT WA Y W
w1 s | cfg o g xfwar
qTE, $H WIAAT & X9 K1 ¥4 ST
wrfed | X e & o uré g,
W wrer & gt fipat o am oy
oW kW Amp WO g
wairen & faeaelt § fe g% fawrs
w2 & wE wew Fork Nigd |

wnfarc & o s a1 agy AT
¥ o 3w & qw wrw fear o
ax TR ¥ werk wit @ qy Wt
¥ wrawt feqr w1 fs st wy &
are Tl ager wry dw & wwreedy o
o 1 'ro #r wyrt & o F o
e ErQ hwaw quie o1 fyer
art & wowar g s g WY Wi

atferr ft g7 W wrer Wt waw
wt—

They have had 0o role in the naticasd
movement; they wike just ridiadling 8:
1 ode undetttend Bl A questidn wil
put 1 the Minister who seld that i
1 & Bate .
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# ared ay Yoo g § fis qufy 3y
it sretfenfifeew § o wft ?
|2 W DI, o wrfe st & a
# vt Rify wa <pft, wgt oY ww ¥
o7 el ey Nifve woft wiigd
WA E v R e yRmr N §
o ard, 1956 ¥ @ T WT—

In March, 1958, the Lok Sabha passed
the following resolution .

“That this House iz of apinion
that prohibition should be regarded
a% an integral part of the Second
Five Year Plan and recommends
that the Planning Commission
should formulate the necessary
programme to bring about natin
wide prohibiuon speedily and
effectively ™

e ww W WA § W N
eyt fsar mar @, J9% AT §Y W
A N 02wt gead
AN wd v gk oy ot ), 3
foririwy W qrog AR g o &
wgm § s wd xa vt wERa
merr F en kAt T go ¥ fe @
wsamal

1 wa & ae & xu " w Al
s g

Ufip. pf Home Aftolrs) 9666

Shri & M. Baxerjee (Kanpur): Is &
‘both the Ministers

e Wy g T & o g gk
orgm 4 ¥ wrz figar oy, gy feld
oY W & Sy el

Mr Bpesker: You must move
motion in the party to expel both
them because they come 1n your way.

R

Now Mr Kripalani

Shri J B Kripalaal (Guna)
this discussion on the demands of
Home Ministry has beem on
subjects Yesterday ane member
about the capital
it
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{8hri J B. Kripalani)

not be able to deal with those who
instigate the proletariat themselves to
break hwdmmﬂt

They have forgotten another thing
They have in a sense justified the
breaking of law and order by small
groups of people, who have suffered
from certain disabllities Thoe dis-
abilities are real, there is no question
of that But as Marxians they must
understood that these revolts a» not
make a revolution Today In this world
revolutions are not made on the huos-
tings or on the barricades Govern-
ments of todsy bave suck power hal
it is impossible to create a revolution
by these small 1solated acts of violence
by certain groups of peop ¢ If there
are certain disabihities from which a
section of the population siifer, the
remedy. as has been pointed oul by our
past history, does not lie in creating a
revolt, but rather in having recourse to
eivil disobedience If we could fight
the British by mears of il dis-
obedience, we can also fight native in-
justice by civil disobedience

When I am talking of civil dis.
obedience, I would discuss this vexed
question of gheraos 1 have no ob
jestion to people indulging in gheracs
or even using violence if they are un
justly treated and if they have no
other remedy But I do not want that
anybody should say that gherao is
satyagraha It is not satyagraha Let
us clearly understand thus Satyagraha
does not mean Inficting suffering upon
others, but i1t means bearing suffering
upon ourselves so that justice may be
done I remember. in the Bardoh
struggle, the administrators and the

sometimes organised, the exit
and entrance of executives, who have
nothing to do with the policies of their
sompanies, are closed. They are not
allowed io have their food, They are
mot allowed to go for oall of nature
oven. I this is the mesning of gherao

9668

and if they equate it with satyagraha,
I humbly tell my friends that it is not
tyagrahs Whetber it is justified or
am not going into that question.
If they thunk that it ia justified. let
them not call it by the name of satya-
grahs Satyagraha stands for some-
thing else than these ghersos. Also,
let them not call it legitumate trade
union activity I know that there are
tases where hard remedies are neces-
tary Let them call it as a harsh reme-
dv to cases that are incurable In cases
where great tyranny and injustice 18
there where the Government gives no
relief, lct them do anything let them
break heads, let them create rebel-
lions, let them put the poor people 1n
Rreater troube than they are now,
but let them not muscall thi. activity
8z gsatyagraha or legiimate trade
union activity This must be (lcar

This brings me to the question of
Naxalbari In Naxalbarl what s hip~
Pening {s what happened In Telangana
and in Kerala What happened In
Telangana was that the peasants who
had real grievances were excited (o take
Possession of the lands of the land-
lords What happened afterwards® 1
am atraid our Communist friends think
they arc in possession of the Covern-
ment of India This is the very mis.
take that they made in iCerala In
Kerala they thought that they could
advance their party and do anything
they linked They thought that it was
Russia, that the military was tn their
hands, that the Central Government

(Min. of Hame Affairs)
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good or bad is not the question. I am
sure that the Central Government is
not going to act on this Naxalbari
issue and would allow the State Gov-
ernment to tackle it and, I am sure in
a few days they will tackle it.

Our Communist friends should know
that it is their international Communism
that has sorhetimes put them in a
wrong position. It makes their posi-
tion here awkward. From day to day
the Chinese radio broadcasts, encour-
aging this pocket—Naxalbari—to be in
revolt and also inviting such pockets
in the rest of India tp rise in revolf.
I humbly submit these revolts are
not revolutionary but reactionary.
When there would be suppression the
poor people would be demoralised as
the poor people were demoralised in
Telengana. This is not revolution, this
is not Marxism; if I know anything of
Marxism, I might as well tell them
that they might go and again revise
their Marxist theories.

Now I would also point out to the
Government the meaning ‘of law and
order. I am afraid our governments
have not understood the very signifi-
cance of the word law and order. Law
and order is not broken when g few
heads are broken. It is not broken
when there is a little revolt in a place.
Law and order is a question of our
life; it is a question of the life of the
nation; it isa way of living. It is not
only the revolts anq the litile breaking
of heads that jeopardises law and order.
When the Central Government here in
Delhi cannot make its orders to be

- obeyed, when no cyclist here goes with

a light as if the law was that every
cyclist in New Delhi should go without
lights, then I say this is a question of
law and order. When students go on
a strike as if it was not a college but
a factory and the teachers were not
their teachers but they were factory
owners, then I say this is a gquestion
of law and order. Every day law and
order is being broken and the Govern-
ment takes no action. This, I submit,
is not a proper conception of law and
order. There must be discipline in the
nation; no nation can prosper without
discipline. We should not think of
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this discipline only when heads are
broken, only when action is taken
against the Government. When there
is blackmarketing, law and order is
being broken and when there is evasion
of taxes, I submit very humbly, law
and order is being broken.

This is a country where iaw aad order
is being broken every day. I submit
that there is" no country in the world
which is as free as India. There is
no limit to our freedom. You can spit
anywhere you like, you can make
water "anywhere you like, you may sit
anywhere you like, you may strike
whenever you like. There is nothing
which is inconceivable, which you can-
not do, in India. A housewife or a
servant sweeping the house can throw
the garbage on the road, irrespective
of the flies and mosquitoes it will
breed. If one happens to be a resident
in an upper storey, lre can throw all
the rubbish on the heads of people so-
that even when there is no sun or rain
we go about with our umbrella.

13 hrs.

Is there any liberty which the people
of this country dg not enjoy? I really
wonder why Mahatma Gandhi was in
such an anxiety to free this country.
In Paris you cannot do that; in London
you cannot do that; in Europe you
cannot do all these things that are done
here with impunity. If the Govern-
ment cannot check these things and if
it thinks that it is going to keep law
and order, I submit wery humbly that
it cannot do this because law and order,
as I said, is a question of living, of hew
the citizens live, how they ars allowed
to live. In other countries where there
is great social restraint and where
people understand their social duties,
the punishments that are given are so
heavy that nobody dare break
the law. In Europe and America
no dog can go without his master; not
to talk of committing nuisance on the
road which our dogs are sllowed tc do,.
no dog can go without his master. I
have séen that even in the wild forest
nobody is allowed to touch fiowers that
grow in abundance there—-he is fined.
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£3 or £4 or 100 dollars if he throws
litter when he goes on an excursion.
Here when you go on an excursion the
spot where you have been sitiing is no
more available to any other person.
You throw every rubbish there so that
nobody can sit there. So, this law and
order question must be tackled in some
more civilised way. We must under-
stand what it means and we must act
accordingly.

I

This brings me to the question, if

you will give me a few minutes more,
. of the repressive laws that are passed
by this Government. Recently, we had
the continuation of the emergency and
the Defence of India Act. This emer-
gency legislation was passed when I
was not in the House. ] have the mis-
fortune of coming in this Parliamert
only by by-elections. These friends of
mine, these Opposition Members, were
bamboozled; they believed in what
Jawaharlal said and they ‘hought that
it was only a measure for an emer-
gency. They gave such absolute powers
to the Government that even the Sup-
réeme Court cannot interfere.

I have no objection to this Govern-
ment having these powers bui I ask
how with these repressive powers did
the infiltrators in Kashmir move. 60
miles inside the country. I say, there
is no Penal Code in the whoule world
which is as severe, as strict and as, 1
may say, cruel as the Penal Ccde of
India. It was made in the nineteenth
-eentury and it has never been reform-
ed. Then, you have the Preventive
Detention Act and then you have this
Act. And you had not vigilance ennugh
to be able to know that some people
were coming on foot with their arms
and ammunition and they moved 60
miles inside your territory. They were
near the aerodrome of Srinagar before
_you could rouse yourself.

Then, my lady friend in the Cong-
ress said something about this Mizo
rebellion. You did not know beicre the
rebellion was on you. How doges it
happen that your CID does not work?
I would request the Home Minister to
-see that his CID works not only on the

" borders but in all provinces.
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In the
States such things are happening that
it means that we are not living in a
free country but that we are living in
a slave country I can say from my
personal experience that things have
happened in some places which did not
happen during the British rule. I say
it with all the emphasis that I can put
on it and I can prove it. 1 know,
elections were held even before In-
dependence, but in no election Wwas
anybody killed, in no election were the
workers and the chief workers lathi-
charged, wounded and so on. I brought
a matter like this to the notfice of the
Home Minister. I brought it to the
notice of the Prime Minister and there
is ample evidence to prove that not
only the authorities there but also the
authorities from New Delhi were pre-
sent there. The Deputy Home Minister
was there. In his presence, lathl-
charges took place. Among those who
were on the stage was a great Sadhu,
Lakshminarayan, at whose feet the
young people bowed before and he was
wounded. The Deputy Minister who
had resigned from the Congress was
wounded. Two of my workers, whom
I had taken from Delhi, their ribs and
their wrists were broken. I brought
this matter to the notice of the Home
Minister. He is a very sweel-speaking
Home Ministér. You can never get
angry with him. I told him, “these things
have happened; I am going to send to
you two respectable people and they
will tell you their story”. He at once
said, “Send them tomorrow”.
sent them and they related their siory.
What I wanted from him was not that
he should take any action—I dg not
want any action—but I wantad that the
Government should know what is hap-
pening.

I can say that in Madhya Pradesh
murders are comm-‘tied without any-
body taking the least notice of it.
There was this Bastar guestion and
then Home Minister did not have such
a persuasive tongue as our new Home
Minister. He said that t was a re-
bellion. There was a Committee ap-
pointed and that Committee has said
that there was no such thing as re-

Then I°

L1




-

-

-

0673 D.G.

belliom and that the Raja did not want
to take back his kingdom in the midst
of India. It is also said that three
chief officers, i.e., the Superintendent of
Police, the District Magistrate and the
Civil Surgeon behaved as ther ought
not to have behaved. The Civil Sur-
geon gave a certificate, what they call,
the post-mortem certificate, and that
certifieate was false. 1f a Civil Surgeon
can be made to give a false certificate,
that Civil Surgeon can also be made to
give poison. We have many times
served our terms. in jail. The
Superintendents of Jail and the Civil
Surgeons were all English-men. If
they had chosen to give us poison, they
could have given us poison. But we
believed in them. Mahatma Gondhi’s
operation took place in the jail. The
Civil Surgeon of the Jail who was an
Englishman, came to Mahatma Gandhi
and said, “an emergency operaficn must
be performed; you can call your own
doctor; or if you have faith in me, then
I will operate upon you”. Mahatma
Gandhi said, “you are a doctor; you
are there to save life and not tg take
life; I believe in that” He then per-
formed the operation and then Gandhiji
and the Civil Surgeon wecame friends
for life. Therefore, I say that today
things are happening that did not hap-
pen under the British Government. We
could believe in our civil sursecns even
though they were FEnglishmen; we
could believe that our elections would
not be interfered with them as they are
“Interfered with now. I am tai<ing from
experience not only in Madhyz Pradesh
but aiso in U.P.

" T would conclude by telling the Heme
Minister that if he means business, he
will ‘have to do something more radical
than what he is prepared tu 6o now.

13.11 hrs.

The Lok Sabha then adjourned for
_luneh till Fourteen of the Clock.

The Lok Sabha re-assembled ajfter
luneh at Four Minutes past Fourteen
of the Clock. ;

[Mg. DepuTy-SpEAKER in the Chair.]
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DEMANDS FOR GRANTS—Conid.
MinisTRY oF Home AFrrars—Contd.

Mr. Deputy-Speaker: Mr. P. M.
Sayeed.

I would like to make one thing elear.
People coming from far distant areas,
from Laccadives, Andaman and Nicobar
and Tripura will be definitely given the
first opportunity, and Congressmen
ought to realise that they have this
opportunity to place their grievances.

Shri Sheo Narain: No one from
Scheduled Castes has been called.
My name is first in the list.

Shri Randhir Singh (Rohtak) : State-
wise. One from Haryana also.

Shri P. M. Sayeed (Laccadive, Mini-
coy and Amindivi Islands) : In this way
they are wasting time.

I ‘am extremely happy to speak on
the Home Ministry’'s demands for
grants.

The hon. Home Minister deserves our
sincere gratitude and thanks for the
firm and tactful handling of the law
and order situation in the country dur-
ing the election, during the anti-cow
slaughter movement and the Delhi
police agitation.

I am coming from Laccadive Islands.
It is my bounden duty ‘to inform and
explain the blocks in the way of the
development and prosperity of the
Laccadives.

In the Arabian Sea we find a small
group of islands, and in the Bay of
Bengal the Andaman and Niccbar
Islands. From the point of view cof
strategy it is of supreme impnrtance to
see that the development of those areas
is given as much importance as any
other part of the country. It is a pity,
I should say that the Government of
India has not paid as much importance
as it ought to have to thcse two groups
of islands. "It is an acccoted- fact that
the development of a nation depends
on providing its people opportunities
of increasing public health, education,
communication and transport facilities.
Prior to 1956 when the islands were
part of the Madras Government, when
Mr. Kamaraj was the Chief Minister,
we approached him so many times to
improve the transport facilites, which
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form the life line of Laccadives. And
when Rajaji was the Chief Minister,
again we gpproached, but alas no-
body would give a sympathetic hearing
to these Laccadives as far as its trans-
port facilities are concerned.

Shri Piloo Mody (Godhra) : So far
away-

Shri P. M. Sayeed: He has served
me notice yesterday to disturb me.

Since it became part of Union terri-
tory...

Shri P. Venkatasubbaiah (Nandvai) :
Both belong to different groups.

An hon. Member : He is speaking for
the first time.

Shri P. M. Sayeed : This is my second
time.

Shri Rajaram (Saleem): He is an
island man. He will be disturbed all
round.

Shri P. M. Sayeed: When it became
part of the Union territory, a chartered
steamer service was started {rom
Calicut to the islands; but it has
touched only the fringe of the problem,
since it satisfies only 25 per cent of the
requirements of the people.

There are only twa steamers—one is
a chartered steamer and the other
owned by the Shipping Coiporation of
India. The capacity of the former is
24 passengers and of the latter, 39.
The result is that often T gel telegrams
and memoranda and whal not that
people are stranded here, there, every-
where. Only vesterday I got infor-
mation that 200 people ars stranded.
One headmaster and several students
are stranded in the mainland alone
the text books that are to be provided
in the higher secondary school are still
lying in the mainland. 1 appeal to the
Govérnment of India {o take note of
this shortage of transport facilities.

There are isolated islands cut off
from the mainland with o prover
means of transport from one island to

another. That is also the only part
of our democratic, independent ard
sovereign country which is still

governed by a plece of legislation
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framed by the British. It pains me
to say so. 1 appeal to the Govern-
ment to remove that piece of legis-
lation and introduce new regulations
framed by this House in 1965 with
proper amendments. :

I should perhaps say that the officials
who go there from the mainland leave
their hearts in the mainland when Ehey
cross the sea. What is the kind of
treatment metéd out 1o the innocent,
poor, ignorant and uneducated people
of Lacecadives? It is cruel treatment.
I appeal to the Governmen: to take
necéssary steps to check such bureau-
cratic administration so that peoble can
get their due share in the adminis-
tration and can enjoy what is called
the fundamental rights enshrined in
our Constitution.

In the Laccadive islands suicide,
murder, and such crimes were unheard
of. But soon after police officiais
were posted there what is happening?
For anything they charge the people
with anti-nationalism and they treat
the people like animals. In 1965, there
was an incident. The chartered ship
from Calicut came to Minicoy islands
and the people were asked to unload
it. That was Id day and ther= was the
festival of the people on that day.
They requested the authoritias ‘and
officials to permit unloading the next
day. At this the officials flew into a
rage. Their lathis were generously
extended to the innocent people. Ul-
timately they give it 3 colour by saying
that it was by Pakistani.inspired sea-
men, and the Government, in spite of
repeated memoranda, have not con-
ducted any proper enauiry. This is a
painful affair for my peopie. 1 should
say to this august body—and the whele
of India should know and the people
should know—about *he loyaltv of the
people of this part of India. During
the Chinese aggression, in spite of the
fact that my constituency has the lowest
per capita income in the whole of India,
each one of them contributeq fthe
highest proportion of the per capita in-
come to the Defence Fund. Not only
that. Hundreds of women came for-
ward and removed their ear-rings,
which they usually remove only after

T "
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the death of their husbancs, end offered
them to the Government, because they
«<onsidered the threat tn the nation was
graver even than the death «f their
husbands. Such was their loyalty.
Still, things are going on, and the same
kind of Minicoy incident is being re-
peated in Agathi Island, which is one
of the islands there. Very recently, 1
got news from Chetlat Island to the
effect that g male nurse, an orderly,
locked up a young woman; the people
gathered there; the nusband of that
woman was also locked up. TIhe people
came and made a hue and ecry. What
was the result? The police were called
and the people were beaten up! That
was the result. I request the Govern-
ment to take adequate steps tc check
such abuses of power.

As far as education is concerned, my
people are realising its importance,
and now, mostly all the childrer are
going to schools and c¢vlleges. The
only problem that our students are
facing there, in my ccnstituency, is

this. We have got only a meagre in-
come. The only source of cur income is
copra, The parents are not in a posi-

tion to educate their children. Now,
‘because of that, so many students have
to discontinue their studies. Hence 1
request the Governmeni{ to enhance
the stipends and the scholarships and
éxtend these facilities to all the college
students who are coming tc the main-
land so that all of them can be accom-
modated in the hostels. Facilities for
asccommodation are not being diven
TIOW.

As far as industry, is concerned, no
«ountry- can boast of any development
unless and until the people are given
the opportunity to get th=ir bread, their
‘smployment. In my constifuency, I
should say there is not even 3 single
industry being set up. There are a lot
‘of employment opportunities there.
For example, a cement industry can be
started there. All around the island,
a lot of limestone is lying idle: and
there is also coconut husk which can
be used in the place of coal. Employ-
ment ‘opportunities and also foreign
exchange can be obtained if fisheries

ASADHA 14, 1889 (SAKA)

(Min. of Home Affairs) 9678

are developed there. Not only that.
There is great scope for the shell in-
dustry there. It can- be developed
there. If a strong expert team is sent
there, I am sure that this industry can
flourish, and thus employment oppor-
tunities can be created and the people
can be better off. There is a strong
tlesire among the people there that
people from the islands who are guali-
fied and working in other departments
should be deputed o serve there.
Also, these who are already qualified
they can be directly recruited for ¥
land administration. It has not been
done so far. Qut of a staff of about
1,000, only 7 or 8 per cent are native
people. OQOut of 240 Class IV staff, only
19 are native. It seems the adminis-
tration is also informing the Centre
that qualified men even for class IV
posts are not available. I do not know
how far it is true. I request Govern-
ment to take necessary steps to give
the native people their full share in
the administration.

The mainland officials get 40 per cent
allowance, quarters and other benefits.
But those who are recruited from the
island population are not given this
40 per cent allowance, quarters or house
rent or other benefits. It is deplorable
that the health facilities provided there
are far below expeciation. There is
not a single hospital equipped with
modern surgical apparatus andg medi-
cines. I request Govermment to take
steps to see that at least in major
Islands, thére are some hespitals equip-
ped with modern apparafus and medi-
cines.

Lastly, I appeal to Government to in-
troduce the panchayati raj system there.
The Advisory Council members should
be elected from the Laccadive Islands
to advise the Administrator, so that
they may have a better sense of their
participation in the administration and
the administration may be efficiently
run.

Shri N. C. Chatterje¢ (Burdwan) :
Sir, we have heard a lot about Naxal-
bari, gheraos and also the pernicious
Peking propaganda. Naxalbari has been
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are people in West Bengal! and clse-
where in this country who are trying
their best to topple down the United
Front Government. But I weculd say,
that will be a disaster and against the
people’s verdict. Some people are frYy-
ing to utilise this for the purpose of
clamping President’s rule. That also
will lead to chaos.

I know Naxalbari rightly causes us
deep concern. Many taings have hap-
pened there, especially during the last
2 or 3 days which cause us grave con-
cern. What is more, the deadline has*
been crossed and the men who were
accused of arson. murder and loot and
who were expected to surrender, have
not surrendered. The position has be-
come very serious. We should now do
our best to ask the UF Government to
be strong and firm. I would ask Mr,
Ajoy Mukerjee to say, “Thus far and no
further”. I hope the Government will
stand by him and take strong action
to suppress the lawless elements. Un-
less we do that, we will not be really
acting in the interest of democracy and
nationalism. If they have got the
courage to do it, there is no danger.
of disintegration of the UF Govern-
ment. One good feature is that boih
Shri Jyoti Basu and Shri Hari Krishna
Konar, Left Communist Ministers 1
West Bengal, strongly condemned tihe
lawless elements that are functioning
in Naxalbari. That is a hopeful sign,
and if they stand by the Chief Minis-
ter they should get the unanimous
support of the people. The Cenire
should not be anxious to intervene.
We want that the Ministry should take
a strong attitude now and suppress the
lawless elements which are acting to-
wards vandalism and anarchy in that
part of the country. I am quite sure,
men like Ajoy Mukerjee, who has dedi-
cated his life for the uplift of the poor,
the oppressed and downtrodden, will
also remember their duty towards the

landless labour and landless peasants.

But this is not the way to fedeem their
condition.

With regard to gheraos I am very
happy that the ministers and the people
who are spnnsoring gheraos have now

‘of coercive methods.
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reallsed that this is a game which can

endanger both. The ministers are be-

ing gheraoed, even legislators are being

gheraoed. Therefore, they now know

that this is a dangerous game to take

and there must be a hiatus to this kind

Unless there is &

stoppage of this coercive method there’
will be flight of capital from West

Bengal. and that will be a dangerous .
thing for the country.

-

.Shri Himatsingka (Godda): It has
already stazted.

" Shri N. C. Chatterjee : I do not know
whether it has already begun. I feel
that there is this danger. I think that
there is this very serious danger ahead.
Therefore, this should stop. I had te
deal with this problem when I was
Chairman of the Kerala Police Com-
mission. I remember, Shri Dange ap-
peared before me as a witness and he
said that this kind of coercive methods
and demonstrations did not result from
mere employer-employee trouble. They
were mostly troubles created because
there are different trade unions func-
tioning owing allegiance to different
political parties. The real solution
which we recommended—there were
trade union leaders and also members
like the ex Advocate-General of
Madras—unanimously was that trade
unions should be organised, they should
be elected on proper democratic lines
under more or less independent agencies’
and only one trade union should Dbe
recognised for each industry or con-
cern. If you do that, gheraos would
stop, coercive methods would stop and
there would be no danger of flight ot
capital.

The real prdblem in West Bengal is
not Naxalbari. That is a problem, but
the problem of problems is the scarcity
of food. The other day, Shri Ajoy
Mukerjee was here when he came to
see Shrimati Indira Gandhi. He told
us definitely that the law and order
problem there is going to be serious be-
cause of scarcity of food. Fortunately
or unfortunately we have got a Food
Minister in West Bengal who s a
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devout disciple of Mahgtma Gandhi.
He has been very non-violent even in
his crthcism towards the Centre and
the Food Minisfer at the Centre. It is
true that fhe West Bengal Government
has got to share some portion of the
responsibility. ~When they assumed
office, if they had started their pro-
curement plan properly things wouid
have been better. But there has been

~ some default and, possibly, there has
been some discrimination by the Centre
against the State. That should stop-
Therefore, I am appealing for a cons-
tructive and  cooperative enterprise.
The Centre and State should join hands,
the Ministers: concerned should pul
their heads together and find out how
best to tackle this problem. The Chief

- Minister of Bengal told us, when we
met him here, that he could not order
tha police to shoot down hungry people
-clamouring for food. This is what is
happening. This is worse than Naxal-
bari. This is a very serious problem

One other point I want to say is

about the problem of emergency. Shri
Setalvad, one of the greatest jurists
that India has produced, the former

Attorney-General of India, declared th.-
this emergency has instituted ‘“consti-
tional dictatorship” in India. I declare
tuday that it is no longer constitutional
‘dictatorship, it dis “unconstitutional
_dictatorship.” I say it with a full sense

 of responsibility and I say it because

- the Home Minister himself recognises
no npeesg;ty to continue this blanket
power of putting all fundamental rights
_in abeyance, specially the 7 freedoms
embodied . in article 19. It is no use
the Home Minister standing up and
declaring “I shall have it confined to
soms border areas and more sensilive
areas.” It cannot be done. Under
article 358, whenever there is a procla-
mation of emergency, so long as it
stands, there is automatic suspension
of all these 7 rights, all the 7 freedoms
mentioned in article 19. Whatever yvou
may say, whatever may be your pious
declaration, no citizen of India. none
cof the 50 crores of citizens of India
can go fo a court of law and ask for
the vindication of those fundamental
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rights as they are all put in cold slor-
age. Therefore, it must be ended.

What is the difficulty, may I ask, in
invoking article 359 and repealing arti-
cle 358? You know that under article
359 the rights are not suspended but
only the enforcement of those rights is
put in abeyance. In article 359 ‘here
is a sub-clause which says that the
suspension of the enforcement of funda-
mental rights can be limited to one part
of the territory of India. That is very
good; you may do that under ariicie
359. But under article 358 there is
automatic suspension of all the 7 righis
of the citizens throughout the territory.
Supposing the Home Minister stands
up and says that in Kashmir there is a
lot of trouble, from the Tth of June
ghastly things have happended worse
than those in Naxalbari, that he shall
confine it to that area, Mizo Hills and
Nagaland and supposing some Stale
Governments misbehave and suppusing
the fundamental rights, freedom of
speech, freedom of association, freedom
to form trade unions and so on are
taken away, the poor citizen in that
case cannot go to a court of law, cainot
go to the Supreme Court or High Court
on writ petition, for a mandamus or
certiorari under article 226 or 32 of the
Constitution. So, what is the good of
saying “I shall confine it to the border
areas”? You cannot do it under tLhe
Therefore,
if you are honest, if you are sincere, it
is much better that you say that you
shall repeal article 358, if you do not
want automatic suspension of tle
fundamental rights. Article 359 is théya
and you can keep it and operafe it in
certain border areas.

Therefore, I am appealing to the
Home Minister that it is no use giving
us this kind of report on the Honie
Ministry, which contains nothing. It

does.not say how many people were
deprived of their freedom and what
they had done to merit this. Was 1t

done with the purpose of political
vendetta or was it done for

genaine
causes? When some extreme steps
are to be taken we have to be

to‘ld whether they are really taken
wnt'h the purpose of detaining anti-
social elements or not. Let us know,



9683 D.G. JULY 5, 1967

[Shri-N. C. Chatterjee.]

let us have the proper documents, giv-
ing us the facts so that we can judge
the cases for ourselves. Let us gnow
what powers you want. If you really
wants powers—not going to Lhe length
of inhibiting or putting into cold stor-
age or eclipsing the fundamental rights.
Let us know what you want. Then we
shall consider it. Otherwise, this bian-
ket wall which is now erected, sweep-
ing away all the cherished freedomns
eushrined in the Constitution, all the
basic fundamental rights of which we
are very proud, that should end, and
that should be the rational approach to
the whole problem.

Shri P. Yenkatasubbaiah: Mr. Deputy-
Speaker, Sir, Shri N. C. Chatterjee.
the previous speaker, has been tryin~
to over—simplify the situation in
NNaxalbari. A reporter of Statesman.
who does not belong to any political
party, went there and made a dispas-
sionate appraisal of the situation pre-
vailing there. I would crave your
indulgence to allow me to quote what
he says in The Statesman of today:

“I was able to get some idea of
the methods followed by the extre-
mists to grab land which they con-
sider rightfully theirs. According
to some tea garden workers who
possess small parcels of land in the
villages controlled by the extre-
mists, kisan sabha leaders had flag-
marked thelr land (even those with
crops) contending that these be-
longed to the sabha. After repeat-
ed representations some of them
were allowed to harvest their crops
but told unequivocally that the land
was no longer theirs. They would
be handed back a portion of their
land provided they joined the kisan
movement and returned to till the
land themselves. Others iess for-
tunate or suspected to belong to
political parties nof in sympathy
with the sabha were unceremoni-
ously rejected.....

This I wanted to highlight.

4lso, hon. Members are aware that
recently a criminal assault was made
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fault was that he disagreed with the
ruling party in West Bengal. In a
letter to me, very pathetically he said:—

“That is why I am sending you
this preliminary report giving only
in nutshell a description of the
inhuman brutalities and humilia-
tions to which I was subjected by
the said group of CPI (Marxist)
workers. I believe, this will give
you glimpses of the interaal atmos-
phere prevailing in West Bengal
as regards law and order position
where the safety and security of
ihe people in general and particu-
larly of the persons conceried
with politics different irom that of
the parties in power, stand at all.”

This in a nutshell is the state of things
prevailing in West Bengal. '

The problem in Naxaibari or in Wast
Bengal has been described as a fight
between the haves and the have-nots,
between the jotedars and the {znants.
I¥ that is so, a great constitutionalist
as he is and a great defender of civil
liberties and human rights as he is,
may I humbly suggest to Shri N. C.
Chatterjee that this land revenue pyo-
fiem is a State problem and that the
destinies of West Bengal are presided
cver by a government to which these
extremists belong.

It is not that simple problem as Shri
N. C. Chatterjee makes it out to be.
It is a problem which has got far-
reaching consequences so far as the
democratic set-up of our countiry i8
concerned. Such type of things have
been repeated. They have been repeat-
ed in my State, in my district, Nalgonda.
It is a grand strategy of thase peopl&
who do not believe in the demf)cratlp
set-up of our couniry and in the cons-
titutional working of our country.

The last general elections ave
thrown up certain issues. As a h':.--
gressman I may not be happy that the
Congress did not secure majorit];
some of the States, but as a man whe
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democratic rights and aspirations of
the people have been asserted. In
this context I would make an appeal
to the other political parties who believe
in the democratic set-up that they
should—and the socner the betier—be
free from the obsession or allergy to-
wards the Congress. A time has come
when every political party should give

_serious thought fo things that are hap-

pening and that are to take shape in
the future. When democracy is in
cdanger. when the entire social fabric is
disturbed by these unlawful activities
or by the manner in which gheraos are
conducted in this country and there
has been a systematic attempt to dis-
iurb not only the law and order pesi-
tion but also established social and
economic structure, it is high time that
other political parties also should realise
the danger involved.

I would also suggest that wvarious
attempts in various forms have taken
shape. I would take you to the various
parts of the country to show what is
happening in this regard. A red guards
tyre of move is being slowly advocated
in this country. Take, for instance, the
activities of some of these organisa-
tions, whether they are para-military
or whether they are in the name of
economic betterment. Whatever it is,
a developing attitude has come te sub-
vert the democratic set-up, to break
law and order and to create a scrt of
confusion and chaos in this country.
That is the philosophy that is being
preached by people who do not believe
in the democratic sei-up and who also
kave extra-territorial loyalties.

Sir, I was amused when Shri Dange
was accusing the Home Minister of pe-
caming an agent of ihe vested interests.
I was also amused when Shri Dange
wgs accused by his own iellist greups
of becoming an agent of the reaction-
aries. I am very sorry when allega-
tions are made on the floor of the
House. People of the calibre of of Shri
Dange must be careful enough not to
attribute motives or insinuations to the
minister in charge or to Government
Congress is wedded to a porticular
ideology. We believe in socialisin and
democratic soialism .. (Interruptions)
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Shri Dhireswar Kalita (Gauhati): Nct
socialism, but socialistic pattern.

Shri Randhir Singh: You corimerci-
alise socialism.

Shri P. Venkatasubbaiah: We also be-
lieve in the sovereignty and the terri-
torial integrity of our country. We
feel that the right-minded democratic
parties in this country of course except-
ing a few, also believe in this. I ap-
peal to them on this occasion that they
should give a serious thouent to it
Mr. Chatterjee has been telling that
there have been some attempts to over-
throw the United Front Government in
West Bengal. We are not in a hurry-
(Interruptions). We are not at all in a
hurry.

An hon. Member: “We” means “peo-

ple’.

Shri P. Venkatasubbaiah: It is the
popular upsurge. ... (Interruption)

Stri Dhireswar Kalita: Because they
are not in a hurry, they are doing it
slowly.

Shri P. Venkatasubbaiah: It is not
the intsntion of this Government or
the Congress Party. It is the people's
will which will prevail and which shall
prevail.~ I know the thinking of the
constituent units of thes United Front
Government there. Many trade union
workers who do not belong to their
political faith or philosophy have been
tortured, murdered and persecuted. I
know that the pecple will rally round
the people of West Bengal. Politically
conscious and patriotic as they are,
they know which form of Government
they have to choose and when time
comes, I do not have any disbelief, they
will do it in a right manner, in a demo-
cratic manner.

Coming to what I wanted to subxi*
further to the House, this sort of sepa-
ratist tendencies are going on in every
part of the country. Without any dis-
respect or anything wrong to the DMK
members, I would only point out to the
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prosperity brigades that they are con-
templating in Madras. They want to
have a Red Guard type or whatever
type it is that they have been trying
to constitute them into, and their fri-
end, philosopher and guide, Shri C.
Rajagopalachari, has also warned to
watch the movements of these brigades.
What I want to stress very emphatical-
ly is that we should try our best in
whatever manner that is possible 1o
see that the integrity and the sovere-
ignty of our country is preserved.

Shri G. Viswanathan (Wandiwash) :
Congress-men also can join the pros-
perity brigades. It is not only for
DMK members. (Interruptions).

Dr. Sushila Nayar (Jhansi): %/e do
not want such totalitarian brigades.

Shri G. Viswanathan: Why are they
allergic to these things?

Shri P. Venkatasubbaiah: Coming to
the other point which I'wanted to im-
press upon the Home Minister, I am
happy that the Home Portfolip is in
the hands of an able Minister like
Shri Y. B. Chavan; ke was able to
maintain law and order in this country;
but I would only suggest to him that,
so far as these inter-State disputes are
cencerned, whether they are boundary
disputes or whether they are disputes
regarding allocation of water, those
should be settled amicably and also
quickly without arousing unnecessary
heat and also excitement among the
people concerned. All these factors
arise from a motive that is gaining an
upper hand in our country—community
above country and myself above com-
munity. This sort of attitude is gain-
ing ground. We should warn against
that and also take necessary steps to
see that these separatist tendencies do
not raise their ugly heads.

About the language problem, I would
urge that this Government must be
very careful in evolving a policy which
will be suitable, which will be accept-
able, to all sections of our country.
From Kanyakumari to Kashmir this
country is one and indivisible. When
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I see thousands of people from my
place coming to visit Badrinath and
other places, I feel that unity; it has
become an accepted part of our life
and a way of life with us that we
think in terms of the entire country
and not in terms of Andhra Pradesh
or Madras or any other State. It
should be cur endeavour to promote
that unity, to strive for that unity,
and that can be possible only if we
accept this democratic way of life.

(Min. of Home Afa?rs)

Regarding Centre-State relations, it
is an experiment which we are con-
ducting. Many of the States are head=d

by non-Congress Ministries. That does
not mean that we cannot work to-
gether. Whether it be a Congress

Ministry or a non-Congress Ministry, it
will remain there so long as it enjoys
the confidence of the people. So, a
healthy tradition has to be evolved in
this regard.

Take, for instance, the food situation.
There are deficit States and there are
surplus States. Some of the deficit
States are manned by non-Congress
Ministries and there are some surplus
States where the Congress Ministries
are functioning. Food problem is a
national problem. The affluence or
poverty in any area must be shared by
one and all. The other day I read an
article in which it was said that it was
easy to get food from America rather
than from a neighbouring State. Why
are these things happening? Why
should such rigid attitudes develop
between State and State? The root
cause of it is regional imbalances. o
long as we do not try to correct these
regional imbalances and try to sort
them out and straighten them out, these
things would exist Andhra Pradesh
should not feel that it has been neglec-
ted, nor should Madras or Maharashira
feel that way. Everybody should be a
co-sharer in the economic prosperity of
the country, and also in the industrial
and agricultural development and in
fact in every aspect of our life- All
the States should feel that way and it
is the duty of the Central Goverament
to make them feel that they are equal
and rightful partners in the economic
and social prosperity of this country.
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Shri Paokai Haokip (Outer Manipur):
I am glad to get this precious moment
of the House to express the grieévances
of my constituency and to tell you and
the Members that on behalf of the
people of Manipur and the Outet
Manipur Parliamentary constituency
particular I have been wanting to have
a say in this House from the beginning
of the session but unfortunately I could
not get a chance hitherto.

@ 4 the outset, I think I should refer

to the situation as a result of which I
have come to represent the noo¥ people
of that border of the couatry. I am
referring to the situation of lawlessness
ete. that prevails in that part of the
scountry. The root cause of all these
. problems and sufferings of the pecple
" is to be traced to the problem of the
Naga people and the Naga movement.
The other terrifories of the Indian
Union are in a certain stage of deveiop-
ment and progress, but this particular
territory of Manipur bas not been
placed in any stage of development or
progress so far. The state in which it
is now is one of poverty, sullering,
torture and all that, becaase of this
Naga problem. But for this problem,
the ferritory  of Manipur, like other
territories - or other parts of the
country, would have been in a state of
considerable progress today, politiceliy,
indusfrially, economically and 1In

er respects. But the situation there
today is extremely pmtul.

Apart from Manipur as a whole, as

I represent Outer Manipur, I would
like to specially refer to the problems
~of the tribal people, the loyal tribai
people. I belong to the Kuki ftribe
which forms the largest group or pupu-
".lation in that tribal area. The Kuiki
people and other tribals have nct been
receiving due attention frem the pre-
vious governments. Many a time these
poor people have been approaching the
Government to pay attention to their
problems and do the needful, but the
Government has been turning a deaf
ear to their requests or demands. I
should say these people have been
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treated as adopted citizens of
India. They feel today that they ure

. adopted citizens, not the real cilizens
of India. They feel as if they are not
the legitimate citizens of India. So
they do not understand wherz they
stand in this largest democracy, they

do not know what they are. It is said
that in independent India, there is
equality, equal opportunity and

equal treatment assured to all eitizens.
You will pardon me if I remind the
House that there are obligatory pro-
visions enshrined in the Constitution of
India to this effect. I know it would
be an insult to the learned members
of the House if I were to recapitulate
these provisions. But I simply say that
there are obligatory provisions in the
Constitution of India which remain un-
implemented among some seciions of
the people of India. Why should these
rights and privileges be coufined te
snme section of the populatioa only and
not to others?

So far as the defence of India is
ccneerned, the border people shauld be
given priority in any Jdevelopment pro-
grammes so that the défence of the
country may be strengthened. In the
absence of such priority to these boxder
people, loyal ‘peopie, it is unthinkable
that India’s independence will go ©n
very strong. To -that extent we will
remain weak:

During the electicn, the hostiles were
roaming the hill area.. When I say
‘hostiles’, the Naga people may feel
scmething, but I do not have any grucdge
in saying ‘Naga hostiles’ They are.
after ail, 'our brethren. During the
election, what did they do? They not
only boycotted the elections themselv:s.
but they iried to prevent some veters
from casting their votes, exercising
their precious franchise. In this way,
some loyal Kuki people of Manipur
were unable to go and cast their votes,
a right which comes to Indian citizens
once in five years. This was the situ-
ation that the people there faced.
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I would like to add some more things.
I have many points, but perhaps my
time is very short, so I just gel cou:
fused since this is my maiden speech.

One of the sad things which hsp-
pened during the election was this,
The loyal Kuki people were very much
eager for the election, but just on the
eve of the election, some of these people
who were frying fo conduct the election
campaign were arrested without any
reason, suspecting them to ba hostiles.
That was the reason so far as [ could
guess, and many of them were arrested.
" Subsequently, under the provisions of
the Defence of Iniia Rules warranis
were issued for mass arrests, fortunate-
ly, many pecple were not arrested, some
were arested and they are still in the
Berhampore Central Jail. In this re-
gard also the Kuki people approached
the Chief Commissioner of Maulpur
the Chief Minister and perhaps the
Home Minister also, but till today noc
action has been taken ir thiz rezaid.

I would also like to say that unless
and until the problem of the Naga in-
dependent movement is settled p~ace-
fully once for all, though we may think
of progress and development, all these

things we will never be able to achieve,

pecause constantly hostile activity is
there. and the loyal pcople are working
and functioning constantly under the
shadow of death. So, in an almosphers
like this how can you expect that a
section of the people will be able to
achieve something? It is impossible.
In this new Government, the welflare
of the country is, after all, in your
hands, under your control and care,
and we hope that you will look into al’
these mafters and do the needful to
the people of this parf in particular,
and to the other peovle in general.

I would also like to point ouf thst
this Guter Manipur parliamentary con-
stituency jis reserved for the tribal

people, the scheduled tribes, but bera

ther= is a sub-division called Thubai
sub-division. That is in the valley area,
and that has been included in this con-
stituency. This inclusion, I think, is a
very wrong thing, and is ulfra vires of
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the Constitution of India, because this-
constituency is meant only for the
scheduled tribes, the tribal people only.
This part of the valley is included in
that constituency and this inclusion
creates more troubles. This constitu-
ency, as you know, is a hiliy area and
a mountainous area. In times of elec-
tions, it is diffieult 1o conducr election
campaigns. In addition to this, since
this area is included, it has become S0
vast. So, it has become very difficult
and at the same {ime it is ultra wvires
the Constitution. I hope that the hon.
Minister will look intp this rnatter and
correct the wrong “hings-

15 hrs.

In conclusion, I would like to say
that the entire border area, Manipur
and the frontier tracts eccnomically
and politically contented will prove to
be a tremendous and perennial source
of strength to the defence cithe coun-
try rather than merely suggesting the
need to enlarge the~defencé arrange-
ments. The three sub-divisions In
Manipur, Mao-Meram, Timengicng and
Ukhrul were declared as cease-fire areas
under the cease-fire agreement. Be-
cause of that some of the people in
those three sub-divisions are taking the
law into their hands and anti-social
forces are trying to create ail sorts of
troubles. When the proposal to
include these three sub-divisiors under
the cease-fire agreement was made,
strong protests were made but they
were not heard and heeded. Their in-
clusion has brought more trouble and
suffering to the people as a whole. In
order to improve the situation and
satisfy the people and give their legiti-
mate and democratic right, the status
of Manipur should be raised and
Manipur people should be allowed to
enjoy the same conditions of life which
they enjoyed before Independence and
even before the British period. Today,
in our independent India, everybcdy
should get an opportunity to enjoy life,
to be able to contribute his or her
share to the cause of the country-

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): Sir, with your permisscion, I

-,

e
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~~— would like to deal with a few points

i,

of details that the nhon. Members have
raised and also a few matters »f policy.

A few hon. Members raisec the point
regarding the work of the Adminis.
trative Reforms CTommission. They

were a little worried about the pace of
work in which the Administrative Re-
forms Commission is conducting its
studies. I think it was Shri Surendra-
nath Dwivedy who enquired as to why
the studies regarding railways, (z=fence,
foreign affairs and intelligence were
excluded from the purview of work of
the Administrative Reforms Commis-
sion. I may say that these exclusions
were only permissive; it was not that
they were prohibited from lcoking into
all these things; they were permitted
to exclude them; if they wanted to
exclude their studies cn this subject.
But I may say that Iater on the Aa-
ministrative Reforms Ccmmission set
up a working group to lock into the
problems of the railways. They also
set up. a study team to lcox irto the
problems of administrative reforms in
defence matters, and their study is
going on. As far as the Ministry of
Foreign Affairs is concerned, before

the Reforms Commission was appointed, .

the N. R. Pillai Committee was ap-
pointed by the Government of India to
go comprehensively into this question
and it is probably because of this
Committees work that the Administra-
tive Refo_rms Cemmission, whose hands
are full with other studies, have not
-yet undertaken the study of this parti-
cular problem.

The Commission set up 19 sludy
teams out of which 10 study teams
have submitted their reports to the
Commission. They have also set up, as
I said, three working groups including
one for the railway, one for the police
administration and another for health
and medical services. One of the re-
ports that we have received frcm the
Administrative Reforms Commission
related to the redress of grievances of
citizens and also regarding the alle-
gations that are made from time t5 time
on politicians and civil servants. As
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the House knows the Commission re-
commended, among many other things,
that an institution of Lckpal and
Lokayukta should hbe created. This
matter was also discussed in this House .
on a non-official resolution, and there
was universal support from all sides of
the House for these prcposals of the
The Government of Iraia
have also indicated that they have
agreed with these recommendations in
principle, but before they tak= the final
decision on this matter, we have sent
these recommendations tg the wvaricus
State Governments, because these ins-
titutions would also cover many func-.
tions of the State Governments; the
State civil servants as well as the Sleute
Ministers would also come under the
purview of these institutions if antl
when they are created. The Govern-
ments of Andhra Pradesh, Assam,
Madras, Mpysore, Punjao, Rajasthan,
Uttar Pradesh and West Bengal have
sent their interim roplies. The Gov-
ernments of Kerala and Haryana have
communicated their views on the re-
commendationss The Governmenis of
Jammu and Kashmir, Bihar, Gujarat,
Madhya Pradesh, Maharashtra, Naga- _
land and Orissa, have not yet sent
their replies. We are very anxious to
proceed with our decision regarding
these recommendations. We would be
reminding the State Governments to
finalise their views about these pro-
posals and let us have them so that the
Central Government 2sn consider this
matter in all its aspects and take a
final decision. As soon as a decision.
is taken, we shall come before this hon.
House with our proposals Hor their
endorsement.

Sir, a few points were raised regard-
ing the policy of prohibition. This is
a very live issue oefore the country
and ‘it really concerns the life and
working conditions of the weaker
sections of our society. As the hon.
House knows, when our Constitution
was being framed, the Constitution-
makers put in the Directive Principles
of State Policy and said that all State
Governments and the Central Govern-
ment should endeavour t» bring forth
prohibition and implement it. After.
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Independence, the Congress govern-,
ments in various States did implement .
this policy of prohibition, and as the
House knows, three States, under Con-
gress administration were made com-
pletely dry. A good many other States
were partially dry—

S{t TH I ART (F VAR
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Shri Vidya Charan Shukla: There
-are two main snags in this policy
which is unexceptionable. As far as the
policy is concerned, nobolv could take
exception to it. But there were ail
kind. of difficulties in 1is implemen-
tation. Tne difficulty that arose which
has become very acute in recert times
is that of resources. Various State
Governments trying to raise addi-
tional resources for meeting iheir
commitments in the field of develop-
ment have been finding it difficult to
bring more and more areéas under
prohibition, because that means tre-
mendous loss of excise revenue for
them. This has been broughi i{c our
notice from time to time py various
State Governmen‘s.

During the third plan period, the
Government of India went to the extent
of offering to the State Governments
to meet 50 per cent of their loss of
revenue if they introduced prohibition,
because as the co-ordinating agency for
_the policy of prohibition, we were
anxious that a common pattern about
this should be followed in the entire
counfry. Hon. members would realise
that the success or failure of prohibi-
tion depends on the public sappert and
the . consensus of the people as such.
If there are a few areas which are wet
and a few areas which are dry, the
implementation of prohibition becuimes
much more difficult than it is even
otherwise.

Various State Governments which
khad accepted prohibition as their own
policy are now having second thoughls
about il, not becaue they do not ac-
cept the policy of prohibition. They do
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accept it.and believe in it; they say
thers is a lot of merit in il. But be-
cause of the difficult resources position,

‘they are compelled to have second

thoughts about it. As far as the Gov-
ernment of India's stand is concerred,
it remains unchanged. We are com-
mitted to the policy of prohibition and
the policy of promoting it. We shall_
continue to do so. The Tek Chand
Commitiee, which was appointed by the
Flanning Commission has submitted its
report.

Shri George Fernandes (Bumbay
South) : Have the bootleggers made &
formal representa_ﬁon io the Govern-

ment?

Shrimati Tarkeshwari Sinha (Barh):

Through Mr. Georgs Fernandes?
(Interruptions).
Shri Vidya Charan Shukia: The

Tek Chand Committee’s report has
been sent to warious State Govern-
ments. As the House knows, the com-
mittee recommended a4 phased imple-
mentation of prohibition " programme.
Most of the States are inclined to
accept the recommendaticns of the Tek
Chand Committee Report, but they say
that they would impl2meatf it gladly
and do it if the Central Government
would reimburse their loss of revenue
to the extent of 100 per cent. This
also testifies what I said earlier, that
the main worry for the State aiminis-
tration is not anything else but their
own resources. 1If the resources are
made good they would probakly be pre-
pared fo try and implement it, because
we are convinced that prohibition Helps
the weaker section of our society.

Shri Piloe Mody : Are not the State
Governments convinced?

Shri Vidya Charan Shukla: I would
even refer to the hon. Member, Shri
S. M. Banerjee who, I remember, was
one of those who used tc criticise pro-
hibition on the floor of this House. I
have heard him. -After the ligior shops
were opened in Kanpur, his constitu-
ency, where defence wcrkers are living,
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he knows what havoc this liquor has
caused on those workers working in
the defence factories. ;

Shri S. M. Banerjee: 50 per cent of
their salar)' is finished.

Shri Vidya Charan Shukla: Now
Shifi Bam?rjee is one of those who
would support prohibitina.

Shri Piloo Mody: Not for himself,
but for the workers.

Shri Vidya Charan Shukla: I am
sure he would support prohibition in
the areas where the labourers live.
This is one practical aspect that I am
bringing to the notice of hon. Mem-
bers. I am sure he would not be one
of thoze who would sav, scrap prohi-
bition everywhere. My point is that
prohibition is good policy wkich de-
serves the wholehearted and tinanimous
support of the whole House

Seme hon. Members : No, no.

Shri Vidya Charan Shukla: We must
only find out alternate sources for
making good the revenue loss oecasion-
ed by the implementation of prohibition.
We must also see what are the lacunae
in the implementaiion of prohibition
and cover them up so that whenever
prohibition is introduced it is more
sucecessful than it has been so far.

A small point was raiseq about the
acceptance by high government officials
of private employment after their re-
tirement. More than Luce this matter
has been referred to in this House.
We have said that we havz evclved a
policy and a set of criteria under which
we examine each and every application
that is made to Government by govern-
ment servants for taking up commercial
employment after retirement. That
was done in pursuance of the recom-
mendation ‘'made by the Santhanam
Committee. The figures I have for the
last two or three years show that out
of the 23 applications that we received
from wvarious high-ranking government
officials for commercial employment
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within two years of their retirement,
15 were rejected, permission was grant-
ed only in 5 cases and 3 are under

.consideration. The reason why these

applications were rejected is simple.
First of all, we do not want any gov-
ernment officer, howsvever honest he
may be—the applicaiions were not re-
jected because we suspect:d any kind
of dishonesty or anything of that sort
on the part of the applicants, but be
cause we wanted o maintain a high
standard in this respect—i{ there was
any indication ‘“*hat the goverrment

_servant might have dealt with the pro-

posed employer even directly or in-
directly, to take up a job within twe
years of his retirement. After expiry
of two years they can certainly take up
employment with iny person they like.

Some reference was madz to the con-
ditions in Union Territories. Shri Hem
Raj mentioned about the status of
Himachal Pradesh as a Union Territory.
As the House knows, Union Tercitories
have been created vecause those terri-
tories have their special problems
which are not related to the prcblems
of other States near about themis If
vou would see the Union Territories of
North-East India, the Andamans,
Nicobar Islands, Lacecadives, Goa, Hima-
chal Pradesh and even Delhi, you will
find that they have all peculiar prob-
lems and a very special status. Be-
cause of that we nave to keep them
under our direct admrinisirative. Re-
garding Himachal Pradesh, the rcvenue
gap is of such an arder that if it was
given complete or full statehcod it
would not be able :o meet its own ex-
penditure. A very heavy subvention
is to be given by the Ceniral Goverm-
ment and until that territory is able
to raise revenue that is needed by it
for its own recurring as well as deve-
lopment expenses, until then, the
question of Statehcod cannct be com-
sidered.

Shri Dhireshwar Kalita: dow did
you create Nagaland”

Shri Vidya Charan Shukli: That is
a very plain 4question Everybody
knows under what special conditions.
that State was created.
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As far as the economic development
0f the Union Territories is concerned,
I would invite the attention of hon.
Members to the Annual Report of the
Home Ministry where these figures are
given. It shows that very spectacular
progress has been made by various
‘Union Territories under the Central
“administration and that they have really
developed very well. In Delhi, Tripura
and Manipur the per capita income has
been increasing at a very fast rate and
developmental expenditure has also
been of a very high order.

Now I would come to the question of
official language. Shri Krishnamocrthi
raised a few points. One of the pvints
that he raised was that in the UPSC
examination the only medivra of
examination should be English. T would
remind him ofy the recommendation
made by his own leader in Parliament
and his own Education LIirister of the
DMK Government in DMadras. When
the Education Ministar of Madras Gov-
ernment came here for the Ecducation
Ministers’ Conference, he agireed with
other Education Ministers that the 15

regional or national languages should’

*be made the madia of instruclion for
the  universities. Then, when the
_leader of the DMK party in Purliament
attended the meeting which was called
by the Union Education Minister, he
-also agreed that the universities sheuld
take up the regional languages as the
media of instruction. 1 do not know
‘whether he was aware of these recom-
mendations made by his own leaders
“when he was saying that the regional
languages must not be used in the
‘examinations conducted by the UPSC.

Shri V. Krishnamoorthi (Cuddalore) :
The hon. Minister has misunderstood
my speech. I was referring to the im-
‘plementation of the Corngress Party's
‘Resolution, your cwn statementi. Let
-the UPSC have examinations in
all languages; otherwise. let it be
only in English. That was my
-only point. We are not at all against
‘your announcement; let it be imple-
‘mented. But, recenily, the UPSC has
stated that it will conduct examinations
only in a few principal languuges. I
©bject to that. Let the examination be
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held in all the fourteen languages. 1
do not mind it. '

Shri Vidya Charan Shukla: I zm
sorry, the hon. Memeber, Shri Krish-
namoorthi has not followed with care
our announcement in this House. We
have announced it in this House seve-
ral times that we have accepted this
principle of allowing all the languages
mentioned in the Eighth Schedule of
the Constitution as media of exami-
nation ' by the UPSC. There is no
guestion of allowing only a few prin-
cipal languages as the media of exa-
mination by the UPSC.

-

Dr. Ranen Sen (Barasat) : Wuen are"

you going to implement your announce-
ment? .

Shri Vidya Charan Shukla: As the
hon. House would realise, this is a very
revolutionary decision that the Gov-
ernment has taken and it will take
some time, . . .

Shri Dhireswar Kalita: Is the Gov-
ernment going to implement it or not?

Shri Vidya Charan Shukla: Yes, we
have taken a decision to implement
it and the UPSC are actively engaged
in evolving a moderation formula.
They are making the necessary pre-
paration for holding the competitive
and other examinations through . the
media of the wvarious national langu-
ages of India. But the House would
realise that this is a very complex
situation and very good and fool-proof
arrangements have to be made before
this could be implemented. Very
shortly we would be told by the UPSC
from which year they would be able
to conduct their examinations in the
fourteen languages of our country.

The House also knows that in the
President’s Address it was mentioned
that the Language Bill will be intro-
duced during the current session. All
this thinking has been going on for a

long time. I need not go into the
various reporis of commissions and
committees. It is a very sensitive

guestion and I would only reauest the
House to bear with us and consider
this question with all the sagacity that

-
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. we have because apart from everything

-else there seems to be some doubt in
some people’s mind that a particular
Janguage is going to be given a higher
status than other languages. I must
say that this is not the intention of
‘Government. As far as the Govern-
‘ment is concerned, we treat all the
languages equally and we have full
‘respect for all the languages. There
s no question of giving any predomi-
‘nance to any language over the uther
Jlanguages.

-

But the question of link language
‘arises and in the Constitution Hindi
has been given the status of the offi-
<ial language which will also serve as
“the link language. This constitutional
position remains and we have only to
:see that when this constitutional
“position is implemented the non-Hindi-
speaking people of our country do
‘not suffer. There should be no dis-
-ability cast on them when this is im-
‘plemented. This is our anxiety and
“we want that while this is done not
one non-Hindi-spe2aking person should
be able to complain that because of
‘this implementation his service pros-
‘pects or his career has been affected.
This is our position and this is our
-anxiety. If we have the goodwill
from all sections of this House, I hope
‘we shall be able to succeed in this
«difficult task.

.Sir, I have finished.

Skri A. N. Mulla (Lucknow): Mr.
‘Deputy-Speaker, Sir, my love for a
large section of those who come under
“the Ministry of Home Affairs is well

~known as it is a matter of record. It

‘is, therefore, in the fitness of things
‘that when an opportunity arises I
should stand wup and reiterate my
views which have been expressed
«earlier,

. Sir, T believe, the Home Minister
- has reached that stage of mellowed
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maturity when an experienced ad-
ministrator prefers the voice of eriti-
cism to the songs sung by the cour-
tires who always surround them aad
even when the sound of criticism is
harsh it would be preferred. In the
background of what I have said I
want to present the performance of
the Home Ministry during the last 20
years. I will also like the Home
Minister to keep in mind that I am
not a political opponent, in the true
sense of the term, and it would not
be possible for him to ignore what I
say as being politically motivated.

As I take my eyes back to 20 yearsl
see a nation marching towards a pro-
mised land on the horizon with a
vision lighting its eyes, with a song
of achievements on its lips and a fire
of hope and determination kindled in
its breast. But what is the position
today? There is defeat and {frustra-
tion all round. The eyes are without
any light, the lips have lost their
songs and there is a complete black-
out in the hearts for instead of hope
there is terror and there is despair.
And when you ask the question who
is responsible for this change, the
citizens of this couniry can give only
one answer, that it is our leaders who
betrayved us. The lure of power took
no time to corrupt these leaders. The
idealists of yesterday are the greatest
opportunists of today. The great chap-
ter of achievements was succeeded by
a greater chapter of betrayals, and
the road on which the ruling group
travelled during the last twenty years
is strewn with promises, false promises
and broken pledges, with gross decep-
tions and betrayals. Those who came
as freedom fighters and the defenders
of the people’s rights and aspirations,
are today the greatest oppressors of
the people.

Is it possible to support the Govern-
ment in which the rule of law is as
much evident as innocence in a biro-
thel, in which the"fundamental rights
guaraiiteed to a citizen are taken away
with as little compunction and as mauch
ease as the society woman remaves
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the superfluous hair on her face, in
which due to uncontrolled corruption
the price-line rises faster than the skirt
line in some western countries, in
which the reputation of mud for clean-
liness is greater than the reputation of
some Cabinet Ministers, in which the
directive principles of the Constitution
are as much current as the coins of
Queen Victoria, and in which black
money becomes white the moment it
reaches the pockets of someone wear-
ing a white cap by a new chemical for-
mula invented by the WMinistry of
Home Affairs?

JULY 5, 1967

The history of the last twenty years
is the history of four spirals: two of
them are rising spirals and the other
two are descending spirals. The grow-
ing economic crisis and the alanming
inerease in lawlessness are the two
rising spirals. The shrinking funda-
mental rights and the continuous dec-
line in moral and ethical wvalues- are
the descending spirals. All these four
spirals are linked together Dbecause
they are the products of the same
causes and the same factors for which
the Ministry of Home Affairs is pri-
marily responsible. Basically it is the
eclipse of the rule of law which has
precipitated all these things. If the
‘rule of law’ is implemented again,
I have no doubt that these spirals can
be controlled.

It must be conceded that the first
duty of the Ministry of Home Affairs is
to maintain law and order, but the
phrase ‘law and order’ means differ-
ent things to different persons. In
the fascist interpretation, this means
that the stress is laid on the word
‘order’ and that order is also an order
in which (he interests of a particular
group are safeguarded. But in the
demoeratic conception, the stress is on
the word ‘law’, for, it follows that if
‘law’ is observed, ‘order’ is bound to
follow. Therefore, so long as you
do not observe the law and you place
the stress on the word ‘order’, and that
toe, an order of your own choice, obvi-
ously all democratic rights cannot
flourish and onl? a fascist type of re-
gime, a dictatoral government, can
funeton.

(Min. of Home Affairs) 9704

My charge against the Ministry of
Home Affairs is that, from the very
beginning, it accepted the fascist inter-
pretation and in order to make its own.
power perpetual, it stabbed democracy
in the back and thus put a stop to-
the natural process of political evolu-
tion. In order to retain its own perpe-
tual stranglehold, it formed a joint
stock company of vested interests, and
a criminal and unholy alliance of four
main groups of stock-holders came iato-
existence— (Interruptions) .

Mr. Deputy-Speaker: He may tey to-
conclude.

Shri Randhir Singh: He is just read--
ing out,

Mr. Depuiy-Speaker: It is a question:
of time; we are pressed for time.

Shrimati Tarkeshwari Sinha: Let
him speak of the private limited com--
pany of which he happens to be the
latest edition.

Shri Randhir Singh:
speech; it is a treatise.

It is not a:

Shri S. M. Banerjee: I am prepared:
to surrender the rest of the time al-
lotted to my party.

Mr. Deputy-Speaker: Let the hon..
Member try to conclude now,

_ Shrimati Tarkeshwari Sinha: He
has been talking of a joint-stock eem--
pany. He is the latest edition.

Shri Randhir Singh: This is net a:
judicial decision, but a speech. But
he thinks that it is a judicial decision.

Shri A, N. Mulla: All the brute-
strength of the State is being used to
boost the shares of the joint-stock
company. The Ministry of Home-
Affairs seems to have completely for-
gotten that in the democratic coneep-
tion strength is thn_t which grows by

BBl S s T ]
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~ submitting itself to discipline and not
that which in the pride of its power
violates all laws and thus by terrorisa-
tion attempts to break the morale of
the citizens.

'The services have been completely
demoralised. The subordinate officer
caters to the unlawful demands of the
superior officer, and the superior offi-
cer in turn does so to the demands of
the Ministers or legislators and thus
a whole chain of corruption is forged.
No one can be punished because every
link is vital for the safety of the whole
chain. The police force is, of course,
made the spearhead of the attack
against the people and with its con-
nivance, and support, the shareholders
of the company are earning big divi-
dends, because this gives them com-
plete protection and immunity.

While other groups of criminals oc-
casionally take a holiday and close
their shops, the chain establishments
of the police are working round the
clock and there is no moment of day

" or night when some crime is not com-
mitted by them at some place. While
the range of crime of the other groups
is more or less limited, these so-called
law officers commit all the crimes in
all the penal statutes....

Shri Chengalraya Naidu (Chittor):
On a point of order. I want to know
to which judgment he is referring.

Mr. Deputy-Speaker: He should con-
clude now.

- Shri A. N. Mulla: Yes, I am con-

cluding.

The so-called law officers commit all
the crimes in all the penal statutes
written or still unwritten and that too
under the protective wing of their
mother, the Ministry of Home Affairs.

* Shri G. Viswanathan: It is a judg-
ment on the Congress.

1160 (ai) LS—9
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Shri A. N. Mulla: All this lawlessness
is committed under the mask cf per-
forming the duty of maintaining law
and order. So long as the greatest law-
breakers are nursed by the Ministry
of Home Affairs itself, it is idle to
talk of law and order. Every year in
every State, at the annual police
parade, bouquets are offered to those
oppressors of the people by the Gov-
ernors and Chief Ministers in various
States. This indicates that Government
has ceased to be the representative of
the people and, therefore, what hap-
pened in the recent general elections
should not be a matter of surprise.

I am now going to conclude, because
the Deputy-Speaker has rung the bell
several times. In conclusion, I would
only say that if the Home Minister
really wants to re-establish the rule of
law and order and really wants to end
corruption, and if my co-operaticn is
needed and I can offer any suggestions
for the implementation of the new law
and the new procedure to be laid down,
I would be willing to co-operate with
him in that matter.

Shri Randhir ‘Singh: This is frustra-
tion and nothing else.

Mr. Deputy-Speaker: Before I call
the next speaker, I would like to men-
tion one thing....

Shri Randhir Singh: May I submit
that at least one Member from each
State should be allowed to speak? I
am the single Member from Haryana,
and kindly give me five minutes, I
have to reply to some Member who
has said something against Haryana.

Shri A. 8. Saigal (Bilaspur): On a
point of order....

Mr. Deputy-Speaker:
He may resume his seat.

Shri A. §. Saigal: I am rising on a
point of order.

Order, order.

Mr. Deputy-Speaker: Let him re-
sume his seat first. I shall give him
a chance afterwards to raise his point
of order.
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st swiwne Wl (ggy)
awmefy agreg, & Priey s wgar
f fr 3u g9t & ov srer # ot ot
et ot frer f, e g g e o
e i g § ) ot ow oA o
st =t e wfgg & oy sde
{7 & gF qF wver 9 st fgw
ateare F 3 & guk ar e wewt
L
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it ek : & ww awy W ww
wOT § | W o ww oy & oo oW
wrer W ster fiwr wifyg o R
forw g3 w7 ¥ ww Ay, 3w W Qv
wher fea and )

Mr. Chairman: The suggestion made
by the hon. Member is certainly very
acceptable, but there is a scheme of
things left by the Deputy-Speaker,

Wt we fwe wgTw : Wt & A%
wweg @ 3 fret @A R
R ol e efec Frag @ @
WEag @ o o oAl
2 wow |7 ¥ gra YWk
®1 et fawar wifgy, wiy ag anmie
O TR g 27 g | g wwT g Uw
il # grem ® gy figeer wifig

Shri Nath Pal: Mr Chairman, you
observed just now, if I heard you cor-
rectly, that you are following a list
left behund by the Deputy-Spea.er
But may I point out that once yow
occupy the Chalr, your discretion Is
absolute, subject to the approval of
the House You are free to call upon
anybody you think fit.

ot Tyl Ty S 7 g At
wifiy fe fedt@zd & w» www
a7 ot et @2 & o0 ot At
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Shri Ambucheshian (Dindigul) Mr
Chalrman, Sir I find from the report
of the Minustry of Home Affairs that
the present strength of the Home
Guards 13 4 51 lakhs against the target
of 8 82 lakhs, and aiso that the State
Governments and the admunistrations
of the Union terntories have been ask-
ed to make the Home Guards organ-
sation permanent It 15 stated that
the annual expenditure on the Home
Guards organusation 158 Rs 3 57 crores
and the liability of the Central Gov-
emment 1s Rs 180 crores When we
are spending crores and crores of
rupees for the defence of the country,
1 suggest that the Home Guards organ

malion 1 not necessary now The
Home Minister must abolush it

1§ brs,

The present atttude of the Central
Government 15 indirectly showing hat
the President ¢ rule may be imposed m
some States 1If it <o happens it 13
absolute injustice and 1t 1s undemo
cratic It 13 not good for *he welfare
of the country So the Home Mius
ter must be very careful in this matter

The DMK 15 of thc opuion that
privy purses should be abolished [he
Congress Government shouted for the
past «o many years for the creation of
4 classlese soclety But it has created
a class of people who have been given
provyv purses and other prisileges
The Home Minister must take unme-
diate uction 10 abolish privy purses
1If it becomes necessary Gosernment
need not hesitate to amend the Consti-
tution for thi+ purpose

Hegarding the stenogrsphers ir the
Central Secretariat Service, they are
offered very poor promotion prospects
When compsred to other employees in
the Central Secretariat Service, they
ire placed in the worst condition m
the matter of promotion There are
»0 many stepographers with more than
20 years' service, who are yet to get a
cingle premotion in their life So, 1
would appesal to the Home Munister to
take interest in this problem
thet the benefits of promeotion to
eligible stenographers are given with-
out any further delay.

ASADHA 14 1889 (SAKA)

(Min of Home Affairs) 9718
About the language problem, our

the 15 mnational

and equal opportunities should be
gpiven for their development of poli-
cal leaders They may be shifted to
party rooms and the portraits of great
poets and philosophers must be jlacea
there In this connection, I suggest
that the portrait of a very great Tamil
poet, Thiruvalluvar who Llved 2000
years ago and who 1s the author of the
ummortal work Thirkkurgl must be
placed there

werd ¥yt ogefy we T
TR X NG ARG 9T & qoy qrew W
ry fed ) omfr W @F wrw
27 7%, 1952 %1 Fawar WX gm0
wrRw 27 wiN 1960 WY | €W O T
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gt TwwT & AW 9T [ §
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¥ T uedfa ¥ gEa awr wke
1060 X fear 1 A v g 7w ¢
N gy wwew 9 6 ¥ wwdne g
wwt A § el wd qrdw W
wen 1 T e faar § o aeefy
* it §WY §HT 7 A wRw el §—
§ uitw Wi ¥ I AARS
e fe SR mw fX §,
wreerew Ay e § 1 orgfr & okt
w f T % 20 W F wwife fear
T T &Y A TANTT T 0w S o7
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Shri D. N. Patedin (Jalore).

m‘
the nucleus of
tion of the country which cowars

Mr.
the Home Minutry is
the internal administre-
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In order to achieve these objectives
the Home Ministry has to function and
the intricate job by synchro-
msing the various wings of the admi-
nistration 80 as to create a sense of
socis] discipline and social justice and
to inculcate a sense of belonging to the

%

charge of the home portifolio should
on occasions rise above party politics
and take an attitude or approach
which is a national approach by which
national character 15 built up The
success or otherwise of the Home Min-
istry, therefore, depends upon to 'yaat
exient the Minustry has been able to
discharge its duty towards rising above
party politics and towards achieving
these objectives in order 1o iuculcate
the sense of belonging to the nation

Today our country 1s passing through
a very difficult pemod A sense of
frustration and dissatisfaction 13 pre-
valling all ovir The cost of admunis-
tration 15 going very high Corruption,
red-tape and g bureaucratic system of
government are prevaiing m the entire
country All these things have gone
so deep into the admunistration that
the common man in India today feels
frustrated and helpless to such an ex-
tent that probably he has lost interest
in this country Why has it happened?
It has happened mainly on sccount of
the deteriorating ecomomic conditions.

Mr. Chairman: Order, order. Let
there not be so much of noise when
the hon. Member speaks,

Skri D. N, Palolla: The sense of
frustration, the sensy of helplessness,

(Min. of Hame Affairs) 9728

which is prevailing in the country to-
day, is basically the result of the dete-
riorsting economic conditions mn the
country, Every citizen of this country
is now burdened by the high cost of
lhving, and relative to that, his income
has not increased, he 1s burdened by
high taxation; he is burdened by vari-
ous formalities, various curbs and varl-
ous impositions imposed by the Btate
on hus day-to-day life

In this connection, may 1 give an
Ulustration of a merchant, of a norma!l
merchant 1n my constituency in Rajas-
than You know the traders in semi
towns, 1n places which are not very
big One merchant combines the func-
tions of so many traders A single
merchant deals in textiles, deals n
food, deals in cement, deals 1n build-
ing matcnals, deals 1n 1ron and steel
and what not Suppose, that a mer-
chant's annual turn-over 1s Rs 50,000,
he makes a saving of hardly Rs 5,000
out of that turnover As agsinst that,
for each of these items, he has to ob-
tain separate licences, he has to obtain
separate permits, he has to file separate
returns, he has to observe separate, 1n-
dependent regulations, over and above
these, he has to file the sales-tax re-
turns he has to file income-tax returns,
he has to observe certain establishment
acts, he feels so much bothered about
these, he frels so much cramped about
these, he feels as i his independence
is lost, as if he 15 not free to trade and
as a result a sense of frustration creeps
in This is the condition of an aver~
sge merchant, of an average trader, in
the country today
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twenty years, only 20 miles of road
have been constructed. In what res-
pect are we beter off? So much of
taxation has been soked out of the
society, so much of foreign loans have
been taken from various countries. In
what respect, have they benefited the
society? This is a pertinent question
to which the Home Minister, I hope,
will definitely reply.

The system of administration which
used to exist at the time of British
days still continues—the collectors, the
police authorities and the various State
authorities in those remote places
where the people are not educated,
where they are still downtrodden, are
using the same machinery, the same
method of suppression; the same
method of terriorism among these un-
educated people. I think, the Home
Minister definitely knows about it and
he will definitely take care to see that
these things are properly set right.

In this connection, I would like to
make a brief reference to certain re-
marks made by my hon. friend, Mr.
Dange, yesterday. In the course of his
speech, he used various slogans, vari-
ous phrases like socialism, communism
and capitalism, princes and all those
things. I want to say that our wvision
should not be clouded by these phras-
es; these phrases have prevented us
from looking into the right things.
These slogans have done a lot of
‘damage, a lot of loss, to the fabric of
our national character. We have start-
ed becoming intoxicated by these slo-
gans and the effect is such that it is
even, I should say, more potent than
wines and whiskies, and both the ruled
and the rulers are under its perpetual
infiuence, all the time. I therefore, for
a moment, suggest to the members of
‘this hon. House that we should come to
the brasstacks; let us forget about the
slogans. What is our objective? Our
objective is not communism, not capi-
talism, nothing of that sort. Our ob-

- Jjective is to achieve the social welfare;

our objective is to achieve prosperity,
by which people become rich, they
have better living conditions, better
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(Min. of Home Affairs) g730
food and better clothing. Any system,
any method, which helps us in achiev-
ing this objective is good enough for
us. Whether it is private sector or it
is public sector or it is any other sec-
tor, let all the sectors be national sec-
tors, and let all work in competition
with each other. That should be the
slogans of today.

Shri S. A. Dange is trying to mislead
the entire country with his theory.
By removing a particular ‘ism’ and by
adopting another particular ‘ism" im-
ported from a foreign country to which
he subscribes, nothing is going to hap-
pen. So, we have to be realistic
about it.

I now come back to the main sub-
ject, namely law and order. Much has
been said regarding West Bengal and
Naxalbari in particular. There is no
point in repeating what has been said,
but it has been proved by various
statement by persons who have visited
that place and by the announcement
on the Peking Radio that there are
foreign elements positively involved in
it. If Shri S. A. Dange wants to deny
it and says that the broadecasts by
Radio Peking may not be given im-
portance, let it not be given import-
ance, but fact is fact. Whatever Pek-
ing has said is a fact, whether you give
importance to it or not. Certain re-
levant portions of what the Peking
Radio has said and of other press re-
ports that have appeared would be
interesting for you and for the whole
House, including the Home Minister.

It says:

“The revolutionary armed strug-
gle in Darjeeling district was
launched by the Indian people
under the guidance of Mao Tse-
tung. The struggle, the broadcast
said, forecasts the approach of a
great people’s revolution in India
with armed struggle as its major
force; it urged the Indian people
to follow the path pointed out by
Chairman Mao.
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[Sbri D N. Patodla).
It further says.
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Preparations for the armed rirug-
gle by the revolutionaries of the
Indian Commumst Party in Slligun:
sub division began as long as
1985 when they provided arms to
the peasants and set up rural
bases

Shri Nath Pai: Where 15 this quo-
tation from?”

Shri D, N Patodia: This 15 a quo-
tation from the Radio Peking an-
nouncement

Another report which has appcared
in the Sunday Standard of July 2, de-
pending upon the personal investiga
tion by certain persons who had toured
round Siligur: says

' More than 1500 men of the State
police are waiting for a signal to
storm the strongholds of the Left
Cammunist extremists who are
mastermunding the unrest there,
while the wanted rebel leaders are
moring freely, gathering arms and
exharting the tribesmen who tnhabat
1t to resist the police "

This 15 the rual positon Om the one
hand, foreign clemerts orc 1nvolved 1n
it, and they are there to do every pos-
sible damage On the other hand, the
position 1s this that while our police-
men are standing and watching the
situation, they are not permitted and
are prevented from taking posiive ac-
tion in the matter [ think the under-
lying hands of the Chinese and foreign
elements must be properly observed
and seen by this Government ~

The trouble in West Bengal cannot
be solated from that in Naxalbari
The trouble in lNaxalban cannut be
isolated fram the general context and
the general picture in the whole of
West Bengal Lawlessness la prevail-
ing there since a long time. There I8
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no protection given to the people. Peo-
ple are manhandled, they are assaulted,
they are exposed to sun, they are be-
Ing tortured, and they are being pre-
vented forcibly from answering even
the calls of nature, and hundreds of
peoble surround them and spit on their
faces The biggest tragedy is that all
these things happen while the police
looks on  Mr Jha, an SSP leader was
murdered on the 4th June That ques-
tion wus raised in this House, and a
storm was created here But, m spite
of that, while the murder took place
under the no<e of the police and in the
presence of hundreds of persons, ar-
rests did not take place until the 30th
June Is this how our democracy will
funetion” Is this how Government are
Foing to protect the rights of the citi-
7ens in such situations® This is a per

tinent point to which the hon Home
Mimster  must furnish a reply In
what particular manner are the funda

mental rights of the citizen going to be
protected® In wha* particular man

ner 1n such situations are the Govern

ment going to take achion to see that
Iaw gnd order 1s mamtained’ 1 spell
a foul g 1n this It av not that the
Central Government were unaware f
this It 1s not that the situation hid
not warrant any action But the game
was something else It was to see that
the mtuation was permitted to cete
riorate further in West Bengal <o that
the Opposition Go'ernment there was
not «yccessful :n i*e functioning and «
tuation was created for a Congress
Ministry to be formed there Th
nchicve this end the situstion has been
permiited to deteriorate

Certain proreedings of tl'e Congress
Parllamentary Party in this respect are
revealing I would read a passage
from it

8hri Somavane (Pandharpur). He is
blowing hot and cold in the same
braath,

Myr. Chalrman: Why should there be
objectiont
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Bhri D. N. Patodia: This 15 from a

report which appeared In the Times
of Inda of 1 July 1967. It says:

“Members pointed out that the
United Front Government had al-
ready developed cracks and if the
present situation in the State con-
tinued to worsen, there was every
possibility of all the non-commun-
ist parties withdrawing from the
coalition. This would eutomatcal-
ly result in the fall of the Ministry.
They welcomed the move 1mitiated
by the PSP and the SSP to forge
a united front agawnst the Lelt
Communists who dominated the
State Cabinet were trying to oust
other paruies from theiwr spheres
of activity".

What 15 this? Are we going to tol-
erate this Jund of thing® Are we go-
ing to see that the law and order
situation {s permitted to worsen so that
the Government in power may be un-
seated and a Government of the choice
of authority here could be installed?
Is thif how we are going to deal with
the situation? 1 would lhike to have
clear replies from my hon fnend

Shrimati Tarkeshwari Sinha: He
should also read the other speeches
In meetings after meetings of the party,
Congress Party members, have exer-
cised maxamum restraint They were
not at all desirous of any such thing
as attributed by the hon Member He
s trying to create » misunderstanding
about the role of the Congress Party
members In mecungs after meetings,
Congress party members have exercis-
ed the maximum restrant (Interrup-
tions), So he cannot quote out of
context liks this 10 create a misunder-
standing (Interruptions).

ASADHA 14. 1880 (SAKA)

(Min. of Home Affairs) 0734
Shrimati Tarkeshwarl Sinha: He

may be heavy in body, but not so mn

mind I reject his protest outright

Mr, Chairman: Please resume your
seat. He 1s only quoting from news-
paper reports

Shrimatl Tarkeshwarl Sinha: Out of
context

Mr. Chalrman: Whatever that be
Every member has the right to quote
anything relevant appearing In news-
papers, 1f that 1s not supplemented or
corrected

Shrimati Tarkeshwari Sinha: 1 am
not disputing his right to do so But
he should go through the entire pro-
ceedings and not quote out of context
He 1s giving a Warning unnecessanly
Why don't vou stop him*

Shri V. Krishnamoorthi: Who are
vou to ack hike this?

Shrimsti Tarkeshwari Sinha: Wh
are you to talk hike this?®

Shri V.
properlv

Krishnamoorthi: Behavo

Shri D. N Patodia: May 1 be pe
mitted to proceed?

Shri J. B, Kripalani: [ do not know
what this confusion or eixcitement 1~
about Every party has a right to
bring down agother party and have
ils own government What 1s wrong in
that? We are trying here fto bring
down the Central Government, cnly
we are not able to

Mr. Chalrmas: The right of the
spesking is not disputed.
request Acharya Kripalani to resume

seat.

3

F
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Shrl Chandra Jeet Yadav (Azam-
garh) When she was raising objec
tion, the member himself conceded,
but the) began shouting Let there be
no shouting please control them
(Interruptions)

Shri Randhir Singd Shouting has
become thewr habit

Shrimatl Tarkeshwari Simhs, Inter-
Jection is the 1ight of a member

Shri D, N Patodia. The Congress
party has not risen above the level
and partv nterests 1 will give you
another illustration It is the illustra-
tion of Goa After the recent elections
in Gou, the ruling party had 15 mem-
bers yod the opposition had 14 wmem
bers After that, on the recommenda-
uon of the ruling party two members
were nomunated by the Central Gov-
ernment, thereby increasmg  the
strength of the ruling party to 17 This
has made a material difference in the
balance of power in that Siate In
pite of the fact that on previous a
sions in this very Lok Sabha a state-
men' was made by the Treasury ben
ches that no such nomunations will
«vPr be made when 1t affects the bal-
ance of power in a particular S.ate
this has been done

Another instance about misuse of
pover | can give vou about the elec-
tions  In Rajasthan the Congress
machunery was scry badlv used to in
fluente the elections Ome concrete
exumpie [ wul tell you 15 with regard
to the jeeps The system there 1s that
to certain contractors jeeps are given
by the Government to be used for

(Min of Home Affaira) 9736
In that way they released hundreds of
jeeps  (Interruptions)

Now I will briefly touch about the
gecunty of the border areas On ac-
c¢ount of insecure conditions in the
porders, the mtuation there is very
penicky People do not feel secure,
do not feel safe, and there are nor-
mally daily cases of kidnapping, of ecat-
tle-hifting of infiltration, and all these
things Apart from that, the biggest
problem lLes in the fact that many
people who at the ume of aggression
had crossed our borders are now com-
ing back and we do not have iy
svetem of checlung Thev ure agum
mixing with our population, they are
ggain engaged in all sorts of activi-
ties In order to properly safeguard
properly protect our border oreas it
18 necessary that our border secunty
force 15 very much strengthened It I
necessars  that we 1mmediately do
something about 1mproving these
things particularly m Rajasthan where
the road contitions are very bad 1
would urge upon the hon Minister
through you to see that the consirue-
ton of roads m Rajasthan, particularly
in the border arcas 1s given first pno
rity and border security arrangements

are strengthened

e wu vt (giregr) awfe
wevee, & arg w1t uwr g fe qo &
R A E aer fear

& q3 wxrAg &1 amt W gnda
wrm g & sggwm v g s o e
# fernd et & seefin wvew Sww
frrw i fan o wvt §1 & o
¥ grT 31 & wyw W § fs e
TR Ty Fam T e ok
wrayr §vn Fua A e wans & aa ok
ot gz § o) wrav & o fwer oY

WTWIAT A ST

% forew & qprft miw &
g ot 17 sy wep {—uw faat
Mimprguadcw w @
e €1, W (T W N W uw
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o gy § 1 IR
ot vy awlic Y, Wl s W
e = qu T §— sy § fw wnity
TR §t wwray ¥ & ag wqn
g fe sy i xw quelt owg & AN
el T o & Y 9 e fewn
Wi mndtawt fv wrysr
WMAN ot ol ofest F a9 g,
wwfae € wgfae § & et A
& ot q¥ wev Wite gty o @ o
o ¢ Wfgm A off wgt o g, T



9739 D.G.

[#7 Sw=ee 741

& quIT ART HIX I9EE § 99 F 99
g... . @A, for g0 % & Fa9
gife ga & o wae 2

T F AT § FHS S F I
T afeadt @ fF 59 ame W
& FR qA diad & AT Al A,
ag I 79 fiRgam ¥ qg 1
34 | 9 Tad ¢ (& ag ¥R wgfad
FT T Sied! £, 98 qAGL BT gWA &,
I FTHRT S HR FTALS ATAT AT
¥ gqfen, wife HT & F=gfaee 9t
FE ag T UT T RE? gumfa
ARIRY, WY a1d ATTH WA AT TH
g | TR g8 AT g0 & foft qex &
gs g, ar i ¥ a1 =w # g€ g,
1 QAHT BT & qed T A2 far aar
gt =9 ®w ¥ gfaem &1 2Wad
o & gfagie &1 2fay, § waq
it} aF FT AL qFAT 8, ol T 27 FI
mfeat frarag € gw1e arfaarie &
AT &7 ST § W Srar 2, few ot
g TP Tl @ g, T #r g7 &7 Fga
2 fe gn agfaaa &1 aar giey §—
FIE S THH 9T £

OF AT IF a8 7S FT Far 2 |
AFGASATEr § 10 gATX, 20 AL 2
gae 9 dfad w9 T A Jg
WA--H7d AGAT T F57 §,7 a1 q&T
qz gfeare Sar & | # 37 F & g
|rear g fF 9" § 3T O F F
TR F—aaTd T A FF U
fafaw quarda ¥ fufaeex —ag fanr-
99 929 &1 T Fad ©; fewrEw
SR FT AT AT 91T & FraT @7
¢, g Fay & fF = 2o qTarT A
TFAHT F1, WAL FAG FER T A
agi g AIS T &1 #I% a8t X Frgfaeet
FI ML a9 JaT g ot & I are
T oF I faq ager SER oA,
Firgr @t qgifedi & agrgdd A, domar

JULY 5, 1967

(Min. of Horne Affuirs) 9740

X qUiFEar &t gvag 9% H9ey 9+
g &, fegam & faaw @
fefaeaz &, wa% qamay ¥ g9 & samar
FAT1 ZH forer & agrg 7 & o, gaEr
gamr fereeam & fady gat zand
AL, 9T F AT =) 1, T BT
# 43 8, o Fe@eardr ¥ 3§, S
qrfeFeaTa & @37, 1 A9 & @81, 3T F
F=dl F1 @ AT 19, 98 BATS I
T A F1 qa1< 2, Afepa ¢7 1 garor
T faa. oF mE 75 %o gz wmmr
fad =l gar aT% 150 o fm@eEw
fag, moram G g araar g ! sew

2 ar aar g ? ag arfasr are ganr
Feafaeet &r 1

TF gy IO AT & aaifaw
TG ATAT TIZA § | I qear A A
A1 agq 3@ F & | & 4g gAAar g
f& qear &1 7 w1 aF dad fad
ST qF Sald w87 Al qanfgar
G §, qoar St FT FAQT F G qISAT
TG @} | AT S oW gy A 8,
@fie ofses 47 =Y & 7971 a8 Fad
2 5 frger & fRawr &, waw &
AT g, faaat 7@ oAt 7 &), Iast
gamfa 7R1gq, TFa & FrET AT
(AT ], SETE HATAT TO AAL A1 F1aT
T oy 6w Fog & 9919 A AT FT
Ay §, Al ag 78" Q@ §, AT A
M afeqmt A, FAF F f@aas AR
FT 1 STS4T 97, I Ft 998 § AT F
o4 & | AfFT ag ana fafesad & =+
FT F4dT F T qeAd Agl & | A
&9 Sraiq a4 fFard ag #Fed & FA9
T Y AL, FTYA I gAT &Y Gy 2
A 3t a@ g g g fafaeee &
TR ATES TG | AAT 7§ AU
qY F1¢ a@ ik @ fegEra
& fewd 50 @ & sfagre F @
wear St g AfaF=i # atg FG
HASN F SWIA H WAT gg oA &



qAIT ATTH HY, T2Irr &y, fgwrgr
1, ST Y ATT Fg 39 AT T A ST |
AT ag 915 ¥ ffaezg ®y oy e
g SfeSz #1970 Fg3 &, @ ww @
a1 FIQ §, AT g9 Fgd & & FIg
qq TGl & | W gAS 2, a=iw aQ
g | 38 Harfasie @ & gAA, FiA9
aref & fzar

- WHFIR 7 3o femaa w3w
b ¥ aRAFEAATEAIE | @ gw faar-
* T Ry & far =Zzge &Y aF =

€ dr gaI 1z Harad & sy AT Sy
Fga 8 fF agt dar qu 7@ g=ar,
ITHT AT FATHIAT A4 g, I I
#1 wege g} fear w1 aFar | ag Frd
A g | F FgAT =gan g fF A qvn-
de &1 ga dow wfwfoge @Y €,

- g2 gk g3 o Few afwfresz G
. g1 feurgw w3W &1 TEWET AT
g 9T FT HIwA 22 T9T AT HIA g,
IF FY ATATST 29 AT g | GwId &
S feearomaTd 39y 9eX FT UF
Qi LT FT AW AT | AMFT TT W
TF JF+C AT FT €T FT ATAGE a=7
fearmgr 81 & =gar g & fammas
gIW A1 QL €2z it A fear qr |

o F @A77 TH SRE-0R
TS T@AT AEAT g | F wngar g F
AT 9T Fa1E | w1 SRy 92rE
Fgd & SH W@ & dfqgm F
8 3 Feqer ¥ srrg & W |

v 53w & qumw @@
ganfesi #1 oY 6 g7 a5 dara A

- gfe 7 § wix fogmmae 93w & S
: arEd &, 9T Y fewraw g2W 7 ST
| faar s

F197 7 qar sRede foar amd f

g wodr asfdal Fr AR Agl #
B THAT F FST F FE g7 &7 AT qF
WX 39 F G179 & F14T T g Jodrelt

D.G. ASADHA 14, 1889 (SAKA)

(Min. of Home Affairs) 9742

A Y a1y fr asfat Aie =@l Y
St & faars m=mEr &7 & fa e
q A ST 92 1

STF garfaml #1 gama T 38
@3 % fau ser FEA awEr W
ANz @ T 97 I0F F /E 9T
ATHRY AATIAT HT AT FT
TAET ST | T A arer wfed are
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(Min. of Home Affairs) 9744
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7 7 ¥ 7w ag dpaAt sfamew 3
v ¥ framgr & ) Ffex 7 wAaTm
A% et W g 3 &, TR aoet W
f¥z qoaar vgr § O dara & draprd
wfases ot oy wrz § Ffwr AN
Tou g X AeE T

uW Ug arrer o aET ¥ gar d
fo oy wht mrw g & dvsmia
vwifawen & tafag a7ox & 5 34
afawew & qea vt 7 TR F O
o yurr St ¥ weweww € WA ¥
ey w¢ fogr o werak Q¥ f
W ot gy ¥ AT ar AT AN
ey @ ¥ fag i Ot e
aff @ 1w e sy wrer ¥ }
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@ o= frdt w1 foear sv7 @ a1ooy
aft & 1 Afew afx grarar o1 afrdes,
ETATAT %Y gvETY gury ¥4 ¥ yereg
T T ot A e €% UE war
wERT w1 WA S a1 SV wmrAr
wfaq ? s oft faw grarn 7 afy-
w1 oy ¥ fag g €
tﬁtimﬁim’rvﬁq;m
argw ur o § wefag & avfht e
fecx fgoer g . .

et st (st wwew e
wyw) W g fagr

=it wrw fagrl aredat : oy whiw
dafezs far k) ety ¥ figa f fasar
v 7% fag ernfes & 1 few
ax Frir k fer et o ¥ fea ow
MR g sfpf A d e &
fielt & zwer ) awft & ot 77 g
Tz %t & qrar & v § fe a7 o
* 812 ft §Y o aryy T @

ITerw Agrw, feedt ¥ wm g
a1 2 7 fr=t wrer A rraevr 2
foft g ey iy & 1 Pt 1 T
A F4AY F1 AW §74 41 Qa7 feqy
i ¥fer et e oA T AT R
TITT 437 €7 AT VE ¢ 1 7 AZ AdT
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(s wrw gt martt]
Yo hmmgdmash @ ? ww
furr faw & e wtfaw w0
afaFt & T R Y ¥ ¥
wiftT & | YW avE ¥ A o g A
w® W |

g AT X OF wvdt ara # §
fr v wfgwre feesh Taa= w1 i
w feg § 1 ¥fw feeelft qwrea 1 e
g AATeT ¥ wEOE AR EC g |
forgir ¥ srrey & Forey s &, afiorg
® AT ¥ e aAwT @ A
¥ wTHE & wyrey WATAT @/, AT &
TR, TR T, R IR
quat § | WG WY FETHGY W) ¥ A
¥ fau &m7 7@ e o avar fr
forr avg & qx waTew ¥ wor wfuere
feeelt swres w1 ¥Smiz ¥ f2a §
T IR I T RAEIHI F7 3 7

QE 5, Miq §ew ¥AT ¥1 W) ¢
fewr g ?

ot wew fagr® vl Wma W
warer g & 1 4T forer qurw & 97 w7
Wiy § 1 ag wigT g wrw A ey
fx g7 foesly & ¥ o faee sl
ferm xvr & & FawT gw fo v
fagaw A1 oA AWAT ® 9EF g
Afe Ta® W1 7 gEa 2 g7 WY I
geraT w1 wham ¥ & yaifaa s
w1 AT g feedlt swree w1 @'y fagn
wrr o1 tEy wrf @ofw o greh
wfye | {wmwn)

Q% AT Eeu ¥E o) 7§,
v & w1 wfeny $7 dram

oft v fugrl ot oW
g, et oz wid § ymig &
s frrm e ad § * & 3
wt gawan g 1 feoft gre @ foew ot
a I gt gt sawnfer @1 Bfew
w7 ol 3T v ar A frem W
e e s@ ¢
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I AP, WOTEY TN AN
wwersit & iy wtr @1 clar aevr
§ ax 37 wzwY & wer g oyt whitet

feddt wwr % &3 81 ww fodnft ow &

¥z ¥ T OvB1 GTOY /7, FAIT fAOW
Ty @ fewmow #1 7w aver Wl
W 39T T wew g fomy wgr wmieY
fardnft qw w7 &3 § wgy IR WA IRAW
qr gty ¥ & fewrr W

oF aptfie wxew w ¢ g § )

oY wa3 fag A wsad, A ¥7
g 2 1 fz= T Al W a7 €T
g TR - FTRA i O
et ¥ § 1 oft el & st
e ¥ o w3 A frer e
waw 0% Ao ¥ iz qyaw g § )
o feelt s & wEw ® gfan
mifiges * oy wafsar gz af §
&l oz 9v4 @@ fear snan § v faedy
wWIaf¥aT werft a% aE AEEET § W
Fmu avwztfan e 3 Amfor
g @ ¢ o fasd e @ wefear
Ferfy Rferd meAT ¥ gitm ¥ )
afezdaz naa7 (v g% A WA, GEET
& am ¥, WY MY AT qERT | 0w,
fewit ¥ ot qfemwm Ao & amee W 0
% AER &, 3% ayam & wofent
g1 &1 i Ferg nar &fea oo el
e & fosit gwme & 3N wfewrh
N = frar fr oy winfear w genht
o ¢ ot ffen g & N wer
v §1 Tk § 7 N few g
wegen ¥ qEa Ga ¥ o afr e
m"

ot feurwca vtow fawgw oo b

ot wan fagr@t oveqdht & o W
atfuw w77 & fan &are g 1+ Tow Wl

A Gt A o A St I ey
v ¥ fa ¥ awz v wfygn o
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g™ fre) o fem, 3% v 3w
ey S qr A A B ¥ &
w W A v feow w0
wrewerfsar # qg wavww ¥ &3 wY
ok sufiey o1 v o Wiform W )

# g% JargTw Wit T aw g
wg wWWT &7 1 1947 ¥ U6 sfer
qfeem T ™ | g e w
amfre & @y 1 waT fosst w0 ol
g€ wfa ot woar #77 & fao, Wy oW
wrar | SMaT X I% fawg wEeA
¥ forwroy ®1 a7 owE nan, W A
oy | qRw gt w1 X W qar,
1905 W1 37 wfwm w1 ofearh
afos dtfar feq |« 3w cafe W
sw fom mm fr a@ wfasmm s
WY | WAT Y wATT X I wfe W
T ¥ A ¥ v 0 v @A,
Ty WA A 3 e #1 fosit @
W ¥ arae w< foar 1 foelt & o
a1t 7 w1t arfesrn amae fear o
wwa § wife feeelt & g9 wrin &
wfwr 3a s & qeafge &, 999
ng worew W oF el f oo
i ¥ avyr wor ¥ faly dare W
faar | W st WY T AR A
v ¥0% & fal dae § 7 @ e
qriy wrs ¥ gree Ad £ o & of
Gt T sz ¥ fovna ot W
faw ama ® Ao & wrare 1 wfen
 fasar am v % 1wy wfe v o el
& wos 0¥ % Y §, oufy qam
gt W 3 qiser amfos Wifer
staw ko

ITSUN AP, TRTATR & art
# sty wiil A w1 e o ow fewm
w1 wrwer §, ot fe qfr o wwr & &
o gwr € 1 & snam g fe v
o fewlar w1 ag wof wft ol & 1 qfe-
O & qfe ot yw &1 T &
gfeadr & yvor § 1 enfn & diw
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wt overy fof wfy ¥ fyen
fawt, 31 adw @n wwfes £
wfexr ofrnit amwr wrowre o e
wat ot fs ag Twwwardt ¥ §Te
o= vt o | wre qfe der b
gt &, wore e ool ot g€ & At I
faerrw & fair ot 7199 FowTT o T
wwdt 9t | w7 feamr mwr o dow
T APWE AR W A1 TR9 WO
T WETEN AT W & dTadt §1 O
e €t | Afe tay afy gun 1 -
Dl 7 A1 Fo gw § 3w A=
fea famr 7 71 W0 "er 9w
wif= &7 w1 oww oAad g
a7 M wdm uwn & feg Aeva
vfrmeménfemar g
maw g qure & §, A gut 5 ae
o & grasae At ¢ 7w ow gfager
W ufe &1 8, A o Ty earfer
&4 ® ¥y owAwwar § 7 agw
T YHEA ST QR L W gy ™
2@ d 1 ow W Ay 7 fan st
! weg Tve A A @ aw & 3w fan
®27 gur qrar W |

T W A ¥ g o § fs b
wowTT afvlt wrer & o W gewe
w2, B9 79 47 W WA A v fs
¥ a7%TT W 8ag gfees) o ¥
wegafy w1 aw wiq st Afew ofreeh
v #1 feafa ov =i ooy & e
&t @t g whwe af w27 | W g
sfvst T ¥ @ @ IR AT A
W ofcha g wfgd 1 (wowew)
JITAN HRITT, WY EW SN qee &
R iwE e ¥
qftfeufy w1 fadaw sx @ £ | few
w9y ¥ ® TN e wigd, vk
T A WO O Gy § W
AT WA & wawe e aw ¥ )

o wetmy AEe (widt) ¢
Wk wgrr § 1 WAt i)
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wft wrs fagvdt arwedy  FoTeqw

TRy, FWE F  qw  EAy
IawY

stwfmw vk fs ftewar 2 f
Tg WA T X fear g 1 et
W 9§t af, Sr@EaRT war oo
& ag qoT Trgan g e wawer i 2 qart
&1 W & freg 2w & oy $1 vt
1 SEOE ¥ & fay Ot v Y
o€ 0 T gwy ¥ fadw  wxvia ¥R
™ e ¥ ? S § fargr v g
T, T W RRes R D,
AFTAA Y 7 AT gD A A
W wk o, g g FO AW @@
§ A% | gWET ¥ AT [y & A
frmr F Mt am G ¥ O
wrva ¥ qfar & w18 e & 1 o
& AT ¥Tg A1 97 4w ¥ Afarw ¥ fAw
g ¥ Ot # ) TR W T wwArEy
I AT ETIT g R 2 4 A
¥ YV AT T Tw9¥ A 97 vy °f
20 AT 21 qre 37 wfFEoT B
wwrirer 7 dfar szTud fym o
AT gw ¥ warer AAfy & faeg w0
* 7 wrz fem, &t sx W gfe
w1§ safex oot 2 frs 1 e ooy
fa=rarz wenr saETEET fa=mans
¥ AT JTE g 1 g WA 3w i QR
ITNT BY AT AN X AN |

¥ 7ot & are gard =t Tw-
#few § o vadfifes o gr &

Sy Y, fwr wore g werrry sivye

#vtitd, wfirrer 1 frerd € wvfore
# miww §rm oY fo7 79% = Wi
wearg # Feaw v o1 gfece™ quwr
& wrd o wrr ¥ qn o # og
Q¥ W ¥ zre ¥ Arar 3 ey wRRTNNT
W ¥ =Eq K1, WTYY ¥ W 6,
T ¥ w§fr €1 weAam wgh §
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wifes v arnfaw s 1T waie
& v & I ® fawd aeft
et waelt § @ ax we & ard,
€ ¢ Wl gade § avar §, T O
aure 9t ¢ yavy oft A wrfgy
fe o W W oF TwEer e ami-
wfear graw T ¥ ATY wraw TwAr
wigd 8 1 7 g v & fowwn) Wi,
7 g FrfwmeT & ward ¥ g o
¥ vwa W A 3w /)

FTA W X AT & qw &
uTHINAT ¥ | A% W Wy wew ¥
#g 3 vl ® eyl ™ wiinw
q % fex e ok & day frar §)
wg frw wda gh wftere ol
gifew  wwer ¥ gardy Fremy &
W marer g wifgd o
wae & quAT wrran § v gama s
war wif av A, fgmr v 3w & i
afrearr gFm ofed av oft ) QR gw
g g w7 §3 TrEw ¥ gy wiverh
74 € wifvw 7wt v g §
ot 37 quAry # Fravr ar g
farig wom 74 3 1| wegfaer am %
st 1 fadw A At e
forer ¥ o #=1 ary e e fory s
ot gEx qAv & wwe weqfa &
v sqgfrz @ ¥
wran & vafeer aff gvft wifg® @

FRsmsA e gw
qre raray & Sl awl ) o won
R ot ot et W ot g R
ey ot § ) PN T g
o1 Trrery feqr Tawt Swar s gy
g7 wfes & fad son on wyrdd )
AR TN 8 qomrT qe o
G W v R wr ogw
TAG F1 AP WA § A vt &
wfwy oqret & sy swwlar o ariy
seae 2w ¥ sfemr ) g ol § ol
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¢ o fawer e gt & arenn & e
g favamat & of ar w17 & o7 39

firelt wfier o1 ot w Froed w7
Iw ¥ sfagre ¢ voq% ¥ e qw
w7 T 9o gw 9%

1 ug @t sgfam &
et § galqd W & A ox
g7 agft w1 afveamn 7@ gar wfgd

Shri D C Sharma (Gurdaspwm)
Your party has joincd the Communists
in fornung povernment

1 gey fug<r vdn & oF
T F74T TFA 7 1| FAA ForiAE
#xrg ag fgarm A1 veifar AT
qrét ¥ 8 T FTda ¥ 7147 @ wAfaz

we o

oft fexr aom g AR Ty
o AdY 9t ¥

ol qzy fagt arwddy  qoaTeRt
& T8 T afed & v )

FTTY §E 1@ § QF ATy g T
wizw g1 57 fem i o gd i
wogeTT %1 e ¥ 4 Fraea % fe
W @ W B o T AT e
T, o s v age et 2@ ¢, Feen
ax s gy b fs v o

& T & Rw & wx aw a1 Aify wenk @

W qrImwvEA wAar ¥ ag
feedlt 7 @& =1 a7 @ ImpEwd'T
¥ wars o gafaar v ¥ g aw fagr
ar 7@ ¥ ) ag w7 o v ¥ fE ag A
faaat & fa¥ wry w1 wm T =
wifgs, ¥aw @ foedy & fag wor
IR ST T T AT AT et
w 7 A fae owfifes woty & o
¥ g wy feafer oy 0y wfgY 1 S ow
T ¥ 9w ¥ 70% ¥ fears Y-
ot 3T g p—3w W yAwm Ty
N g ¥ N8 oA vew T
w0l | v ¥ warg W o ot fear
AL | ATH-FTRAT WY A A W
¥ frg g Ot afevery fear B, 77 o
qeft fevdr ot Fear I 1 wee W
frar ¥ wafr st § M1 afram &
&Ta 370 €1 &% & ffaw 0w
uFeT T & amfe A, e §
sfems & sfr frerm 7 ¥, wrm
qOTT ¥ YA F ATT A AT X7 qqw
FET AT # A ITR AGIEAT BE R
a&dt g, faw 73 7% I fare @
RAT ¢ AT A» g g v oow
17T 77T A4 2 g qA favarr g fe
FYT Y AT G @ VT G A A

& fa dare @ g0

Mr Depuly-Speaker. Before we ake
up the nalf an h - discussion, I would
ke to say one thung Some hon
Members {rom the Opposition had been
allowed to speak today I would hike
to accommodate some Members from
this ~«ide Would 1t be aJd nght il the
Home Mini ter 1s acked to reply .o the
debate at 3 PM tomorrow”

Shri Y B Chavan, Yes, Sir tomor-
row at 3 Oclotk

Mr Deputy-Speaker The Home Min-
seter will reply at 3 Oclock tomorrow
We tike up half an howr discussion
now I have to say that I shall con-
fine this just to half an hour There
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{Mr. Deputy-Speaker]
are several questioners and I think

the Home Minister will also take about -

ten minutes The hon. Member should
be brief.
Shri Shri Chand Geal (Chandiearh):

1 will not take more than 15 minutes.
17-33 hm.

ARBITRATION ON CHANDIGARH®

o shww aw (weiig) - w-
M W wgeg, wtw & oy feiz
24 ok WY g9 I Wiy arvfer wor
derr 37 % ¥ geaw geft &, farwt wwit-
¥ ¥ vy ¥ ag aw yOr " ar fie
wr ffarr ® wvwe ¥ ofwdy
tfea widy & wewen fkr Wt &t
O ¥ verT o1 fear § on v A
wg Wt o e TR frere st g

e wew, & e won
gt § fs walvy vxarh ¥ w &
1947 A wrer § fawewr & avwiy
wart o€ | I wwy oy wee ft v g
owerl & g ¥ fer Ieew F
wrft T Jue Wy et S
qu sl | 39 awT wTEr SR & O
Wy ¥ § dwe W owmh
o v o ot

FIEW TP, WvR o Wy
A w1 weaT fewn g &Y wreR e
O fo ag ofem w1 oF WX g
ok Jon e §, e Iw
¥ wivsr ¥ 3¢ gw awwre wewrf ar
o, vy ww Ik wfem Fowwm X
weiry & arafos fefioa § 1 wefiag
Faoot sy hqum ¢ 1R
Prder son wmger § fs ¥ framer
wofert # o &) v purlt wlc ¥
yarfes onar § feet orw ooyt ¥
e ot fier 31 aww | R
ot woerl wwac §, wgt o fewer awr
wr §, ot o v i §, i
ek fnkwiwmi i s
frrwemni s e §
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Prisr w1y QU awk w i e
T ) W WA wiiw  wfey e

whit § ot ey o IR yefing
mtoMttuwh
“So far ss Chandigerh ia con-
cerned, it had conveived,
pisnned and desigoad far the
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I o v ¥ g A oWt @
e ax % wark ofte fpr ot ey 3 §
fe ey 9 swhraerer
¥ ug Wt Frder wor wgm § e 9w
wuy N gt vty § dexcarfie-
¥ Y-t wrow frowsm-aght
o vt e o where fen o
R Y N—

“With regard to common Jinks,
i think it is better that at Chandi-
sarh wany common links should

be retained 1 conceive that
Chandigarh should in course of
time become the centre for Hima-
chal Pradesh, for Jammu, for Pun-
jab and for Haryana, and it should
become a big centre, and a centre
op~important activities, for ins-
tance, educational activities for
the benefit of all the people of this
ares. That is my concept of
Chandigarh, and that is possible uf
Chandigarh is developed 1in that
manner with the co-opecration of
all. 1t should belong to all, and
1t should become a common herit-
age 1 think that would be the
best solution and I hope the Cen-
tre wul make af (fie necesury
mmﬂhmlhmﬁrdtﬂﬂilt—"

W IJAw wem, #§ ax
o wigar § fe ag 9w dara &=
wn g §? W g fag A fer @
WA e @ o W
s f& vty wrx A € A
fadm @ % T wenr ) gw www
g g W aw dam W
ghamT ¥ wive o ot ff, Ot &
™ T W afere et fe sam sl
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[sht st wxr dvw]
Wit g Y¥ ¥, O e Wiy ey ¥ aee
€ W ¥ WIT quw wE & /oW
oY W A ) @S W ETY wen
oW A e O ¥ AW AW wT W
T sl ww fewr dic sw W
e gy wr fe Wy W sww ¥
wfige 1+ w & wfeforr v i
¥ ot st Iwiteare wyr fvar | few
W Y ¥ o f TR 6 sy
faar we faedt a1z faly, 9@ & wift
W ¥ gR Wy W e dieow
were Wiy & amfost ¥ wEw F
wT Ay 7y wee v fn fe <y
w &% wwifen dw §f wn wfigg )

wrr rh e ¥ gy wmEr
{ fe feafar & w7 o7 ofords s mr
£ 1 aw sEw Wl st e
% aifeefl, wemew folg w1 gfmm
g AR ¥ fag dare afr @ W
o gfeamo & faar AT & 0w
a5 frar § fs ag 37 & ssvey favig
st aR ¥ fag darv 7 §, 11 www
oot W gy W ¥ ot wwfew  as)
¥ qy W woi w5 v g
Hereq ¥ T Wy ¥ faew ¥ ot
fady ¥ ¥ fag dare ot &)

day s wgn g fe
wr sy fag wrwr aft fafer Sl
Y¥Rliwawary sgq Eie
& T Wt & o & s frar
tvieog fs sercpw fag Yon W
awtw fowrar ar fv Sy quw &t
frdm W@ e ger A € fo
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% Jure ¥8 ven ¥ § fix oy woot
WY ¥t ¥T¥ OF TIT MIC W4T AW
are 7 ff yficaron o wwen R oW
faq wravawar o arw ¥ ¢ e qume
wi gfearr & wire agt o, Ot
st wrow atwr g€ O agt @ wic
wre QY oY e worw gk e wnlt
Lot ey ar @ 1wt T fin-
farure Wi wwr aw wivly el agt
@ W qww Wi g S ¥ dwr
&2 1 & e § fie wror g & Wi
FwAgmewfeg ¥ N
Wi v it s e
¥ v gy wi yagdk 7y sl oft
TRTH GO g & oY ) o faw
wat &% oty fewrar war qr, I
QI X 67 57 WY FC e
fe wirm ¥wsmfas da @ur
vy ¥ wiafafe & w0 &, wime &
Y # WA &7 wfafafeam «v3
¥Q, & a9 ¥ wg vy wgm g wrr
T ¥ avF § AW ET qy W

fammr =rfigg

W FEwaT gEw (T9E)
wiz it 3 g @ foedt gt
feafe di o s w.wC g
gha & afy fed wq qwmo &t
gfe % wr ¥ orlt fei¥d § g farwr-
fow @ ot fs witng W) gfarar 9
wauTt AT Ay | W & ot
Ty ) A e s o fis oy
% qrw vfearer dwr e g, W e
Y N Twweit w v L
AT ¥ gy arenft ot fy aw X wy
wftww & g % T ¥ QRO frdy
o ot www wré s oy o
Wt Tl ¥ awerh e o, fewr
¥fegr dvieTrowgur | & 9y
ot e X wran wrgn e et
fewx o< wrferrie o1 frde @ ard
¥ wre oot fod) TewTe ¥ ov O 0
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wigwt § fs oferiz & oy
¥ T Wt Wt 5w fawn ox
dw-ffy o o wpefe @ o =
ot surr st W) g el e ay
o & arET Y T ol

& g v e g fe s et
dic e Wy fay o wwoe o
garera g€ § = 31X qww ot A
v Wy fig w1 v 5w T
w Y wrwrw fear §, o gheamn
% et o¢ wivw v g @ Wi
g, somw wic iy o o &
TR A fera M ¥ afew

feafa dar ¥ a2 1

Shri G S Dhillon (Taran Taran)
Sir, as 1 understand from the hon.
Member Shr:1 Goel's speech, he has
been making out a case for a Unon
Territory Shri Shastri has made out
a casc for Herydna 1 want to ask
whether it s not a fact that the sur
rounding areas of Kharar Tchail 1n
which Chandigarh 1s situated in  the
very centre was not a part and paicel
of the erstwhile region known as
Punjabi Region? Secondly, a case
was made out that there was a pre-
ponderance of urban Hindi population
But 13 the hon Member not aware that
in 1961 census this urban percentage
was taken not in the umt of Chandi-
garh as a single umt but Kharar, Mani
Ma)ra, Kalka and Ambala taken
together?

Lid foerad wwrt wft W
e gr y@Rtfe
s W o At F envfactuy 5t

L AAMOAR Sl Sl ok
i § f vy v arcfetwr 500

ot ETEC et T Y A
FRE W e

oft vonire Fog % ug quAT g
w1 qeeTe v WA fag ¥ Svoe-
S o seedforr ¥, oY ag gAwr
woar g §, @ e ol v o
wrefdwsr & e oY ay ol |

w ¥ifay fy urtfeetws @
g § wifs OFT 2za & am-erde
TAdgE § T W AR Y IT AW @
wraTeeE § | 39 g ¥ gw afews
YW 1 W haen §, G & Y
# gim w1 & o ¥, W@ g A
Wi §w fafae< 5@ fafr ¥ T @
W KEtE w40 A A ?

o7 IW AY §1 pERe Ag
firay qran §, & w g fefas wmgw
o7 AT wimy WX 7@ ¥ S
sz ofar #, @t fgdt @i
wiv.r &, fodew & ™ &Y amw 7 %5 7

ot vqee fox o, (qvmow) A

t s fmr s ) W
T wRrT § weawe gl §, g
w7t figerr & wrw iy Sl
& ot { fewrfur fwr wgRy?
wre woere § fipw § s fipae
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Wi & vwwrd 7 wré gt wwc M e
wrwftr we ¥ fie o qont wmpar |
Ty ST &7 werk vt figew wwhe § )
O 7 g ¥t ¥ aré g oy wwcd:

“Akall leader, Sant Fateh Bingh
today asked Prime Minister Indira
Gandhi to arbitrate on Chandigarh
at the earliest, irrespective of the

her that Chandigarh to
Punjab’
He also urged the Prime Minis-

& gwify ¥ of gu W o) qww wow
wawy gy femrd wreraw W
it efigwak T o B
trrrer® & ot F o o owrr QO
v § e wrw gy W ow vl WX
wgug dicdgrR @ b ot Faw
qur et o oot Ot o e vl
ot ol wden tua hwr Bl

i
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Mr. Deputy-Speaker; There is a
procedure laid down, Unless he writes
to me in advance, no questions can be
asked now. He may please sit down.

Shri Sonavane (Pandharpur): The
pravision is only half an hour and that
iime has "alréady been éxcéeded.

Mr. Deputy-Speaker: That

right.
The Home Minister.

is all

The Minisier of Home Affairs (Shri
Y. B, Chavan): It has been suggested
that I could reply in Hindi. I some-
times speak in Hindi. I would have
loved to speak in Hindi, but this is an
important statement and, therefore, 1
do not want to commit any mistake,
I would, therefore, speak in English’

I am very glad that this discussion
has given me 'an opportunity to put
the facts before this hon. House in the
proper perspective, because a lot of
things have been said and have appear-
ed in print which sometimes mislead
the people. Some people have got a
very good knack of misleading them-
selves. So, I think, this gives me a
very good opportunity to put the whole
facts, as they happened in the last few
months.

It is a well-known fact, it is a fact
of history, that the Shah Commission
recommended inclusion of Chandigarh
in Haryana, but the Government in
its wisdom decided that it should
be kept as a Union Territory and the
Parliament approved the decision and
put its seal on that decision.

Later on, this question arose because
of the threat of self-immolation by
Sant Fateh Singh. I would like to
remind this hon. House by quoting
my own statement or mentioning my
statement which I made in both the
Houses on the 8th December, 18686,
wherein I stated: "

*The Government would be un-
able to accept any claim for read-
justment of the reorganized terri-
tories unless all the parties con-
cerned evolved a mufually agreed.
solution.”

That was our basis. At the same
time, there was the question of com-
mon’ links of Governor and High Coutt
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Shri ¥. B. Chavan: This remainds me

of a very interesting proverb I came

across when I was learning Hindi;

‘Ganga gaye Ganga Das, Yamuna
gaye Yamuna Das’—and Chandigarh
gaye Chandi Das’!

Shri Kanwar Lal Gupta: What is
the position of the Congress?

Shri ¥. B. Chavan: My last point is
concerning the last question put by
Shri Ram Kishen. He said that while
considering the question of Chandi-
garh, the guestion of the security of
India should be considered. Perso-

on Chandigarh (H.A.H. Dis.) 9780
nally, I do net think the suggestion
very good and worthy. Wherever
Chandigarh is, it will be safe and it
will be in the interest of the security
of India. I have no doubt about it.

Shri Randhir Singh: What about the
Shah Commission Report? Is he
prepared te reconsider the decision on
it?

Shri Y. B. Chavan: I do not want
to add anything to what I have said.

18.14 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Thursday, July
6, 1967/Asadha 15, 1889 (Saka).
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